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/,7 -  23 e4 .01 	On the prayer of Mr I .Lthnger 

appearing on behalf of Mr D.1<.Misra 

the case is adjourned to 8.5.01 
. 	or 	riñg. 
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List the matter for hearing on 7.6.01. 

CLL 
Member 	 Vice-Chairman 

Heard, the learned counsel for the parties. 

Hearing concluded. Judgment reserved. 
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29.3.01 	A prayer has been made by Mr 

• 	 i.Longer on behalf of Mr .K.MiSra 

for adjournment of the case. 

The case is adjourned to 6.4.01. 
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Order of the Tribunal 

3udgemant pronounced in open court, kept 

in separate sheets, The application is disposed 

of in terms of the orders. No order as to costa. 

I'3embar 	 Vice"Chairman 
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CNTRitL ALMINISTRATIVZ TRIBUNAI 
GUWAihTI £NCM 

Original Application No.20 Qf 2001 

Date of Order: This the 28th Day of June, 2001. 

3ON'BL1 HR.D.N.CkIODkiURY,VICE..CI4AIRMAN 
iiONBLA. MR..K.S 	INISTRXLtIVA MMBR 

aadhey Shyain Maurya. 
s/O.Sri Ram Kumar, 
Post Graduate Teacher(P.G.T. )Chemistry, 
Kendriya Vidyalaya, Kbanapara and at 
present resident of Khanapara, 
Six Mile,Gauhati-22('ssam) 	... 	Applicant 

By Advocate Mr.D.K.Mishra 
M, S.Jahan 
Mr.X Longen 

V -a- 

Union of India, 
represented through the Secretary, 
Dept. of Bducation under Ministryof 
Human Resources & Developnent(H.h.R.D.), 
Shashtri. Bhawan, 
New DeThj-1. 

The Commissioner, 
Kendriya Vidyalaya Sangathan, 
18. institutional Area, 
Shaheed Jeet Singh Marg, 
New De1his16 

3, The Deputy Ccnunjssioner(personal) 
(The appellate authority) 
Kendriya Vidyalaya Sangathan, 
18,Institutional Area, Saheed Jeet 
singh Marg, New Delhi-'16 

The Assistant 
(The Disciplinary Authority) 
Kendriya Vidyalaya Sangathan, 
2nd Floor, Chhaya Ram Bbawan, 
Maligaon ,'uwahati-12(bssam) 

Dr.E.Prabhakar, 
Ex-Educational Officer, K.V.S.) 
Gauhati Regional 0fficeand at present 
Education Officer. 
Kendriya V.idyalaya Sangathan. 
18, Institutional Area, Shaheed Jeet 
Singh Marg, New belhi..16 

Mrg Jayshree Das Basu(Principal) 
Kendiya Vidyalaya 1 hanapara, 
Guwahati.. 12. 

Hr.G.S.C.Bosebabu(Principal) 
K.V.S.Narangi,Guwahati27. 	.... 	espondents. 

By Advocate ør.B.PTodi, 

contd/. 
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K.K.SHEtM .ADMINISTML rJi kIi.3R: 

In this application under Section 19 of the ''dmini 

strative Tribunals Act 1985, the applicant has challenged 

the impugned order of termination dated 29.5.2000 and has 

also prayed for reinstatement, The applicant was a Post 

Graduate Teacher(k'GT) in Chemistry at Keridriya Vidyalaya, 

Khanapara. Earlier he was appointed Primary Teacher(.R.T ) 

in August 1985. In 1993 he was selected as a TGT  Teacher 

and in 1995 he was posted as PGT  Keñdriya Vidyalaya, Xhana-

para. It is stated that with the posting of by respondent 

No.6 on 16.12.98, the applicant's problems started. His 

SLA was stopped from the month of January 1999. On 90 8,99 

the applicant was served with the Memorandum of charges. 

Stive Articles of charges were mentioned in the Memorandum 

of charges which are summarised below:'s 

z) The applicant went to conduct the practi-

cal examination of CB$E,Chemi.stry  to 

Kendriya Vidyalaya • Dinjan, (Army) for the 

academic year 1998-99 without the permission 

of the Principal. 

II) The applicant did not conduct the practical 

classes for class XI for chemistry for the 

academic year 1998-99 till 7an.99 and 

awarded 30/30 marks to all students in 

half yearly Test, 

III) 	The applicant refused to conduct Practical 

Examination of Chemistry of Class XI  for 

the year 1998-99 on 23rd, 24th,25th March 

1999 and asked the students to bring chQnic-

als for practical Examination. He also 

kc 	contd/-3 
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refused to take CBS(AXSSC&)'99  Chemistry 

Practical Examination for private students. 

Due to this act of the applicant the test 

had to be shifted from Khanapara to Hindik" 

stadriya Vidyalaya. 

The applicant did not submit session ending 

question papers for the academic year 19989 

luring the period 1998-99 the applicant 

never attended assemblies, staff meetings 

called by the Principal and did not obey 

the orders of the Principal,. 

The applicant while working at Kendriya 

Vidyalaya, Khanapara during the academic 

year 1998.-99 k%d 
U
tampered with the of Eicial 

documents to cover his late arrival on 

812 • 99. 

The applicant was required to submit his reply to the 

Memorandum of dharges within 10 days of receipt. he Menoran 

dum of charges was received by the applicant on 19.8.99. 

By letter dated 25.8.99 addressed to the Assistant Cjjssjouu. 

ner, KVS  Guwahati Region, the applicant replied as under:- 

" With reference to your aforesaid letter 

bearing Memo No.F.141_5/99K.VmS.(GR)/5251-.54 

dated 09.08.99, I am to inform you that I 

want to inspect/procure the following 

relevant documents for 
r
the submission of 

written statements in defence against the 

charges levelled against me. 11  

The applicant sent two reminders dated 13.9.99 and 23.9.99. 

The applicant did not file any written statement for the 

\c ('1L 	contd/4 
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asopsa's;tated by'.the: applicant, as the respondents 

did not give the opportunity to inspect the documents. 

some of the documents were the same as mentioned in the 

mnorandum of charges. The Enquiry Officer was appointed by 

order dated 13.9.99 and the presenting officer by order 

dated 23.9.99. The Enquiry Officel'fixed hearing at Shillong 

on 25.10.99, 4.12.99 and 28.12.99. The applicant rep1ied 	tc 
letter dated 254.?9;)16.]2.99,23.12.99 that as he was not 

getting subsistence allowance, he could not attend the 

Inquiry at Shillong. By letter dated 17.1.2000, the Enquiry 

Officer informed the applicant that the enquiry would be 

conducted at Maligaon. The applicant did not participate even 

at Maligaon. The *nquiry Officer submitted the enquiry report 

on 25.3.2000. The charges at serial No. I,IX,W & VI of the 

mno of charges have been established as proved and charge 

at serial No III partially proved. The charge at serial no 5 

was not proved. By letter dated 20.4.2000 the Disciplinary 

Authority sent a copy of the Enquiry Report to the applicant 

to submithii representation/sumjesjon on the Inquiry Report 

within 15 days from the date of issue of the said letter. 

By a letter dated 3.592000 the applicant sought 20 days 

time for replying. By another letter dated 5.5.2000 the 

applicant wrote a- latter to the Disciplinary authority,  

under. 

That I am in receipt of a Mnorandum under 
reference dated 20.4.2000 issued by your good-' 
self whereby I am asked to submit my represen-' 
tation/sumission if any before your goodself 
In this connection I intend to write that for 
the preparation of the reply of the said 
Mnorandum dated 20.4.2000, I urgently needed 
the Documents (original and additional) as 
listed in my representation dated 25.8.99 
sent to your good office. Therefore, some 
other developments have taken place and exparte 
proceedings have been conducted by the inquiry 
Ofticer. During, the exparte proceeding, the 
1.0* has recorded some documents and as 5W 3 L4. 

\ 
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SW 15 in his D.O.S. No. 15 dated 28.1.2000 
but none of the said documents of either D. 
0.8. No.15 k  or listed documents dated 
25/8/99 have been supplied to rae. Therefore 
i am facing difficulty to prepare my reply 
of the instant Memorandum in question and 
therefore your goodseif is requested to 
supply the aforesaid documents within 10 
days from today so that I can prepare my 
reply properly and I can send the same 
to your good office within the prescribed 
time.t' 

By this representation the applicant requested for the 

supply of documents and asked for another io days time 

to prepare reply properly. The applicant however was 

not given opportunity to inspect requested documents 

Not receiving any reply in respect of the reply dated 

5.5.2000 another representation was sent to the Died- 

plinary authority on 25.592000 which was received by the 

Disciplinary authority on 26.592000. The disciplinary 

authority djd not consider this representation on the 

ground that the tjame was not received within the 

stipulated period. Thereafter the Disciplinary Authority 

passed the impugned order dated 29.5.2000 imposing the 

penalty of removal of the applicant from service with 

immediate effect, which has been challenged through 

this application. The impugned order is challenged on 

the ground that the applicant was not given any oppor-

tunity to inspect the Original documents and also the 

copies of the documents were not furnished by the 

Assistant Commissioner,  1(t, Guwahati. The applicant 

sought 20 days time on $.5.2000 for submission of his 

reply and he also requested to furnish the documents 

by his representation dated 5.5.2000. The applicant was 

denied reasonable opportunity of inspecting the documents 

and as such he was prevented from submitting his written 

statement against the Articles of charges, there has 

been total denial of the principleof natural justice. 

\c L\iL.jcontä/...6. 
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The Disciplinary Authority committed a grave error of 

jaw and acted in violation of the principlejof natural 

justice in refusing to consider the said representation 

dated 2.4.2000 on the ground that it was riotrecéived 

within the time allowed before passing the impugned order 

dated 29.5.2000. The impugned order dated 29.5.2000 casts 

a "social stigma" on the applicant Lu 	-se-f and 
in 

the same is 'punitivenature having betn passed with 

'ulterior motives." The same is challenged as malafide. 

2 • 	We have heard the learned counsel Mr.D.K.Mishra 

appearing on behalf of the applicant. He argued that the 

proceedings were bad in law for denying the applicant 

opportunity to inspect the documents for preparing his 

defence. There was violation of principles of natural 

justice by not considering the representation dated 25.5.2000 

imposing the penalty of removal from servicen 25.809 

the applicant requested for inspection of documents to 

prepare his defence, yet without giving opportunity the 

respondents on 13.9.99 appointed Enquiry Officer. The 

applicantAcertificateg of non-employment by registered 

post for the release of subsistence allowance as the Princi-

pal had refused to receive him. The respondents were pre-

determined and prejudiced against the applicant. The 

learned counsel for the applicant I 	 the folloing 

Judgment : - 

"State of U.?.  Vs. Shatrughan Lal (1998) 6 8CC 
-'651. 

3. 	In ihi# àae the documents relied on in the charge 

sheet were not supplied to the applicant. A plea was taken 

contd/-7. 
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that the documents could be inspected at any time. The 

upreme Court held that principles of natural justice 

were violated as the respondents did not afford effective 

opportunity. He argued that the denial of the oppprtunity 

to inspect the documents was serious lacuna. There were 

serious irregularities, legal infirmities and biasness in 

he conduct of proceedings. The applic ant had filed an 

appeal against the penalty order on 12.6.2000 which was not 

considered within a period of six months. As such the 

applicant has filed this O.A. 

4. 	On the other hand Shri S.Sharma appearing for the 

respondents disputed the submissions for the applicant. He 

referred to the written statement filed by the respondents. 

He argued that the applicant was a teacher ,  and his conduct 

affected the students behaviour. The applicant was not a 

responsible teacher. The charges against him were very 

serious viz not conducting classes, not holding examination, 

asking the students to bring materials for the examination. 

The applicant did not conduct himself as a disciplined 

teacher. The applicant also did not co-'operate in the 

enquiry. He has been awarded the penalty after conducting 

enquiry as per ±ules. 

5, We have carefully considered the submissions of 

the parties and have perused the material placed before 

us. The undisputed fact is that the applicant did not 

participate in the enquiry and the report submitted by 

the Enquiry Officer was exparte. The charges against the 
relied on 

applicant were such that he had to refer to the documentsL 

contd. .8 
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by the respondents to admit or deny the charges. At different 

stages the respondents denied that opportunity to him. 

Before the disciplinary authority the applicant made a 

representation which was received by the respondents on 

26.5.2000. The Disciplinary Authority had not passed 

any order by the1 yet he chose to ignore the representation 

before passing the order dated 29.5.20000 The applicants 

case for subsistence allowance through registered letter 

did not receive any attention. The enquiry was fixed at 

Shillong - th4ough the applicant was serving at the time 

of his suspension at Khanapara, Guwahati. The conduct 

of the applicant is also not appreciated. He had no justjfj... 

•oation for not presenting himself at Maligaon when the 

enquiry proceedings wereh'eld there. He had no business to 

question the "acadnic/professiOflal back ground as well 

as expertise of the I.O.as done by his letter dated 

23..99et it is clear to us that the proceedings suffer 
U. 

from a major defect that vitiatethe whole proceedings 

-viz denial of opportunity to inspect the documents 

on which the respondents were relying. The Suprne Court 

has held on the above mentioned case that the supply of 

documents should be at the earliest stage of the 

Proceedings. The applicants requests to inspect the 

documents by letters dated 25.3.99 and 5.592000 were 

ignored. No reasons were given for denying him this 

opportunity. For this reasonc the proceedings, as well as 

the penalty order dated 29.500 cannot be sustained. The 

Departmental proceedings are get aside and the penalty 

order dated 29.5.00 is quashed. The respondents are 

directed to restart the enquiry by appointing a new 

enquiry Officer. The enquiry sbold be held at Guwahati 

contd/9. 
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The applicant is directed to submit his written statement 

within two weeks from the date of receipt of the order. 

The respondents are directed to provide opportunity to 

the applicant for inspection of documents. The respondents 

shall be gree to take all measures to prevent tampering 

with the records/docume nts at all relevant time • The 

applicant may submit additional written statement, if any, 

within two weeks after inspection of the documents. The 

applicant is directed to render the necessary co-operation 

to the authority for expeditious completion of the 

enquiry. The applicant shall remain under suspension till 

completiod of the enquiry proceeding. The respondents are 

directed to complete the enquiry proceeding within a 

period of 4 months. The respondents are also ordered to 

take all the necessary steps for regular payment of the 

subsistence allowance. 

The application is disposed of as above. There shall 

be no order as to costs. 

(k 

K .K • SHARMA ) 	 ( D .N .CHOWDHURY ) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 
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O.A.NO. 	 OF 2001. 

Radhey Shyam Maurya, 

Applicant. 
N'IA 
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- -VERSUS- 

Uiion of India and others. 

Respondents. 
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I..- 

S.No. Annexures *** 	 5ars of the 	Page No. 

 ¶ 	- Appiicat ion 

 - 
24 VerLfLcatLon 

 P.-1 Suspension order 
dated 1.6.99 

 I.2 Charge Sheet dtd. 
9.8.9 

.5. A-3 Ex-parte reportdtd  

6. A-4 Impugned order dtd. 
295-2000. 

7. A-S Quarter vacation order 
dtd. 596.00. 

80 Representation for stay  
of Quarter dtd.7,6.2000. 

9.' A-7 Prayer for stay of 
impugned order dtd.295.2O0.S 

Ila 

Filed by:-

Advocate. 
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DLSTRICT;—KANIUP 

IN TBE CENTRAL ADINI$TRATIVE TRIBU'AL 
	

FA 
GAUHATI BENCH:GAUHATI (ASSAM) 

(An application under Section —19 of the Administrative 

\TrLbunaj. Act, 1985). 

_0

1 A. _o. 

 
TWEN 	 Ce 

Rad hey Shyam Maurya, 	 ' 

5/0. Sri.RamKurndr, 

L;Post Graduate Teac he r(1PG.) Chemist ry, 

Kendriya Vidyal4a,KLianapa.ra and at 

present resident of Khanapara, 

Six Mile, Gauhati - 22(Assam). 

Applicant. 

/ 

—Vs... 

1. The Uiion• of India, 	\ 

Represented through the Secretary, 

Dept. of Educat ion under. Miai.st ry of 

human Resources & Development (M.U.R.D.), 

Shashtri Bhawan, 

New Delhi - I. 

2. The ComLssioner, 

Kendriya Vidyahaya Sangat ban, 

18, Instituttonal Area, 

Shabeed Jeet Singb Marg, 

New Delbii6. 

• 	3. 	The Deputy coro'niss Loner, 

(Personal). 
(The Appellate Authority), 

• 	 Kendriya Vidyalaya Sangat ban, 

• 	 18,Instttutional Area, ShaheedJeet 

Singb Marg, New Delhi - 16. 
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Centra' Act•ri - : 

Li 

Cr 	.t 

4. The Assistant Commissioner, 

(The Disciplinary Authority) 

Kendriya Vidyalaya Sangathan, 

2nd Floor, Chheya Ram Bhawan, 

•Maligaon, Gaubati - 12(Assarn). 
Dr.E.Prabbakar, 

(Ex_ Educational offccer, K.V.$.) 

Gauhati Regional Cffice, and at present 

Ed ucat ion off ice r, 

Kendriya Vidyalaya Sangathan, 

18 Institutional. Area, Shaheed Jeet 

Singb Marg, New Delhi - 16. 

MrS. Jaysbree Das k3asu, 

(Principal), 

Kendriya Vidyalaya Kbanapara, 

Gaubati - 22. 

Mr.G.S.C.' Bosebabu, 

(Principal), 

Kendziya Vidyalaya,Narangi, 

Gaubati - 27. 

,........ Respondents. 

[ETAILS OF APPLICATION:— 	 - 

1. PARTICULdRS OF THEORCERAGAINST 4HICH THE APPLICATION 

IS_MADE:- 

1.1 	order No .F .14-5/99—KV$/GR/1977_79 dtd .29.5.2000 

passed by the Assistant CorniSsioner & Discipilnary Autbtity, 

Kendriya Vidyalaya Sangathan, Maiigaon,' Gaubati - 12(Assam) 

whereby the service of the applicant was terminated by way 

of "removal" with inmedLate effect. 



ic- I 	 S  

• 1.2 	The Memorandum of Articles of Charges under Memo 

No. F.14 5/99_KVS(GR)/5251...4 dated 09.08.99 iSsued by the 

Assistant ConnLssioner, Kendriya Vidyalaya Sangathan, 
Gauhatf. 	12 (Assam). 

1.3 	The ex-parte Disciplinary Inquiry Report under 

Nemo No .F. 14-3/99KV$(GR)/49O dtd • 20.4 .2000 issued oy the 

Assistant CommiSsioner, Kendriya Vidyalaya Sangathan, 
Gaubatj - 12 (Assam). 

2, JLRISDICrION:_ 

The applicant declares that the Suoect matter of 

the opplicatipn against he wants redressal is within the 

I jurisdictjn of this Hon'bje Tribunal. 
It 

I 
	3. U1TAfloN:... 

The applicant further declares that the application 

is within the lImitation prescribed under Section - 21 of the 

Administrative Tribunal Act ,1985. 

- 	 V  

4. FACTS OF THE CASE:- 	 V 

4.1 	That the applicant is a citizen of India and 'wt 

	

Post Graduate Teacher 	 in sbort),Chemjstry, of 

Kendriya Vidyai.aya,.Kbanapara and at present resident of 

Six iyile, Kbanapara, Gauhati - 22 and as Such he is entitled 

to all the rights, privileges and protections guaranteed to 

a citizen of India by the constitution of India and bther laws 

V of the land. 	 V 

4.2 	That Kendrjya Vidyaiaya sangathan (K.V.s. in Short) 



-4- 

is an autonomous organisat ion registered as a Society under 

the Societies Registration Act,(XXI of 1850) on the 15th 

Decembet,1965 and is working under the Ministry of liuman 

Resources and Development (M.ff.R.D. in short), Govt. of India 

and thus it is a juristics person and state and as such it 

can be sued under the law of the land. 

4.3 	That the Res pondent No .— ,1 Is the U)Lon of India, Dept. 

of Educat ion under MU.RID. and Respondent No .2 is the 

Coanissioner, Kendriya Vidyalaya sangatban (li.Q.),New Delhi - 16, 

Respondent Ne.— 3 is the Deputy ConnLssioner(Personal) and 

the Appellate Authority, K.V.S.(ll..), New Delhi - 16, the 

Respondent No.-4 is the Assistant Connissioner and the 

Disciplinary authority, K.V.S., Gauhati - 12, the Respondent 

No.-5 is Ex—E.O., K.V,S.,Gaubati and at present posted at 

K.V..S., (ILQ),New Delhi - .16, Respondent No.-6 is the 

Principal, Kenøriya Vidyalaya, Khanapara , Gauhati - 22 and 

the Respondent No.-7 IS the Principal, Kendriya Vidyalaya, 

Narangi, Gauhati - 27. 

4.4(a) That the applicant ,aftet passing M.Sc. in Chemistry 

and M.Ed., tixaminatLan , he was appointed as a Primary Teacher 

( P.R.T. in short)in Kendriya Vidyaiaya Sangathan on open ool 

through an advertisement made cY

T7ereafter, 

 and joined his dut Les 
1.4 1S5. 

in K,V.Rupa(Arunachaj Pradesli 
)A 	due to his brilliant 

academic and. professional achievement, he was selected as 

trained Graduate Teacher(T.G,T.)jn Science in the year 1993 

through an open advert iement made cent-.and again the 

applicant was selected as a Post Graduate Teacher (P.G.T.) in 

Che mist ry in t he year 1995 and was posted to K. V. Kbanapar a 

( 

XI 

çL 

t ,c 

1!? 
	4.) 

cJ 



4.4(b).- That the applicant states that since, the date of tijs 

joining in Kendriya Vidyalaya Sangathan as a teacher, be has 

been rendering an exanpiery services to the nation in general 

and K.V.S. as well as C.B.S.E. in particular with honesty, 

dedication ond indisciplLned manner as per the norns of K.V.S. 

and C.B.S.E. without any blamish . The applicant has a reason 

to believe that due to aforesaid reasons, be was appointed 

as a'RESoI.JRCE PERSON' to impart quality training to the 

Primary teachers of Kendriya Vidyalaya Sangathan, Gaubati 

Region in the discipline of General Science and Mathematics. 

Not only this, the applicant was also given opport unity to  

work as I/C.Principal as well as P.G.T. (Chemist.ry).wbjle he 

was a Primary Teacher. It Is also pertinent to mention herein 

that_the earlier Hon'ble Chairman, Vidyalaya Management-

•Gommittee, K.V.KLianapara , Gaubati also appreciated the 

( - --_.fforts and conpetancy of the applicant and issued the 

J 	- 	 jappreiation letter dated 23.11.98 to the applicant and endorsed  

the copy of the same to tbe K.V.S. Officers for record. 
/ 

L 
• / Woreover, the earlier Principal namely Sri.N.D.Bhuyan has also 

'. 	appreciated the academic /professional competancy of tb 

applicant by way of award.ing'very good' remarks to him. 

The applicant craves leave to produce 

the copies of the letters/documents 

if and when required. 

4.3 	That the applicant respectfully states that apart from 

his integrity,devotion,dedjcotjon,sjncerjty, 	and honesty to the 

noble cause of education, he had a brilliant and examplery 

performances in respect of his classes taught at Primary, 

Secondary and Senior Secondary level by way ob producing 

excellent resUlts during his different stages of teaching cadre. 

4.6(a) That the applicant respectfully states that the 

respondent No.-6 namely Mrs.Jaysriree Das Basu joined as 

Principal on 16/12/98 in Kendriya Vidyalaya,Kbanapara and 
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immediately passed an office order dated 16/12/98 to submit 	
' 

the requisitions for purchasing the-needful articles in science 

laboratories by P.G.T.'s of Physics.,Cbemistry and Biology 

respectively. Accordingly, applicant submitted the requisition 

to the principal on 22.12.98, and thereby also requested 

respondent No.-ô to make purchases only from the Govt .approved 

stops as the stores purchased from other sLops are usually of 

• inferior quality and ore unable to help in the chemical analysis 

of salt mLxtures and other related chemicals tests etc. This 

suggestion/request of the applicant was disliked by the 

respondent Nth.-6,wbo, it appears, decided to take action against 

• the applicant as reprisal. 

4 .6(b) 	That thereafter in the month of January,99 2 the Special 

• 	/-puty Allowances (S.D.A.) of the applicant was also stopped 	by 

/j he respondent No.6(Prinipa1,iK.V,Kbanapara) without giving 

/ 	
• 

 

any prior notices to the applicant .Thereafter,the applicant 

filed an application dated 8.2.99, before the respondent No.4 
•I 

V 	/ 

wherein requested the authority to continue the payment of 

S.D.A.-to the applicant but, the same was not responded 

4. 	That thereafter the applicant submitted an application 

on 23/1/99 to the respondent No.-6 towards sanction of Advance 

of 	.5000/ 	well oefore in time to purchase chemicals etc. 

from the Govt. approved shops for the snoth conduct of class 

)I C.B.S.La.. Soard axaminations 1998-99 which was Scheduled 

to be held on,since,9th to 12th February'99, out curLos1y 

enough no action was taken in this regard by the respondent 

No.-6,eonsequently, after getting no response, the applicant 

again submitted a reminder on 2.2.99 to the respondent No.-6. 	V 

Thereafter, on 3.2.99 the chemicals were purchased by the 

respondent No.-6 in consultation with one T.G.T.(Matbs) nanly 

Mrs.Jyotj Borab irrespective of her teaching discipline, even 

without the notice of the appltcnt being the Head of the Ept. 

of the Chemist ry. The Bills of purchases of Che mica is etc., 



were supplied to the applicant at 3.10 p.m. on 3/2/99 by 

respondent No,-6 to be incorpotated in the stock register 

iimiediately but the applicant being an honest employee gently 

showed his inability because of simple unawareness with the 

process.Thereafter, the applicant sought for the instructions 

towards such entries from the respondent No.-6. But curiously 

enough it was observed and found that the said entries were 

erroneously, Shown in the Bills on 3/2/99 itself to be incorpo-

rated in the stock register while the stock registers were in 

the custody under lock of the applicant and as such the actions 

of the respondents are illegal,malafide and against the rule of 

law 

4.7(b) 	That pursuance to a notification issued by the respondent 

No.-6 9  the applicant again filed an 

towards the sanction: of advance of 

* Distilled water, Methylated spirit 

class 	Chemistry Practical Annual 

no action was taken in this regard. 

application dated 31.3.99, 

Rs.1000/= for purchases of 

2tc. , in conne'ction with1  

Examination 1998-A but 

L. 	4 4.7(c) 	That the applicant states that he was also appointed 
/ as an Exteraai/Internal Examiners for class XII Chemistry 

Practicals 1998-99 as per following busy schedules. 

In K.V,Narangi - 5.2.99 and 6.2.99.(External). 

In K.V,Khanapata 	8.2.99 tó 12.2.99, (Internal). 

(il.i) In K.V,C.R.P.F. - 13.2.99 to 14.2.9.9.(External). 

(iv) In K.V,DLnan 	- 15.2.99 (External). 

4.8 	1 That the applicant respectfully states that the 

chemicals purchased were neither of I.S.I. status,nor could 

be used for better and accurate ress in examination but 

curiously enough the said chemicals were purchased at hiber 

rates compared to the prevailing market prices. 
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4.9 	That the applicant respectfully states that there was 

a standing purchase committee constituted on 6/11/98 to purchase 

chemicals etc., from the "Govt.1pproved Shops" namely 

"North - East Cuemicals" under the convenorship of the applicant 

who was also kle ad of the Chemistry Dept . ,but the $ ame was 

totally ignored and the purchases were made as per the vested 

interests of the respondents No .-6 and as s uch the act ions 

of the respondent LS unreasonable, arbitrary and against the 

principle of natural justice. 

	

4.10 	That the applicant states that the respondent No....7, 

namely Mr.G.$.C.Bose Babu, Principal, K.V,Narangi was.called 

as an external examiner in Chemistry Department in the year 

1998-99 only at the instance of respondents No.-5 and 6 

respectively and humiliated and harrassed the applicant as 

0 

11 as students during practical hours. Be it stated that 

ly Post Graduate Teacbers(P.G.T.'S) were appointed.as  

External Examiners in other Departments and as such the 

ulterior motive of the respondents is refledted from the 

said appointeient of Examiners itself • Not only this, the 

respondents No.-6 and 7 respectively, have been connittdg 

Serious irregularities and anomalies in the financial matters 

as well as in other scholastic and non-scholastic activities 

in several ways under the protection and guidance of respondents 

No. - 4 and 5 respectively. It became crystal clear and 

came into light when the marks in class X Examination was 

abruptly increased during re-evaluation process in respect 

of Mr. Bose Babu's daughter namely Miss .Harika Bose as well 

as in Some tht her S ubjects at other evaluat ion cent res and 

as such the actions of the respondents are unconstitutional 

and in ciear vLoation of the principle of natural justice. 
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4.11 	That the applicant respectfully states that the 

Eion'ble Tribunal would be pleased to introspect the system 

of evaluation of examining the C.B.S.E. Board copies of 

class X and )I classes in the year 1998-99, 1999-2000 etc. in 

the premises of K.V,Khanapara etc., under the Head Examiner—. 

ship of the respondent No.—.6 etc., and others and if your 

Lordships permit the applicant to express the ,jMdiscrepancies 

rolled on in the p.rbcess at different ebds, checking, 

ré - cbecking, totaling and co - o.rdthation etc. - where the 

vest em Lnte rest would reflect the complete embodiment and 

action involved of a team of teachers in an unfair and 

Lrre 	ts e. 

The applicant craves leave to 

produce the Roll So. etc of some 

students if and when required. 
-t 

-, 

4.12 	That the applicant respectfully states on several 

occasions,the respondent No.-6 dictated the students to 

write conplaints against the applicant under the signature 

of their parents s well as she (respondent No._6) also 

instigated the students to create nuisance and indiscipline 

in the class room situation and assured them to bring the 

External Examiner in Chemistry Practicals of her own choice 

and since then she started harrassing the applicant in several 

ways mentally, physically and economically and tried her level 

best to regove tLieapplicant from service that the last steps 

of his termination from Central Govt. Services has come out 

after a planned strategy, personal biasness and against the 

call of jtMified acts in school as well his unforeseen and 

unpredicted cLrcuntances involved in the wonb of worst th 

action and as such the actions of the respondents are illegal 

arbitrary , whin5icaland on extraneous consederations and 

non— existence of facts 
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4.13 	That thereafter the applicant was placed under spensLon 

vide an order N.F.14_5/99_KVS(GR)/2091 - 93 dtd.1.6..99 Passed'\ 

by the Assistant ConTaissioner, Kendriya Vidyalaya Sangathan, 

Gauhati - 12 , which was challenged in the hon'ble High Court 

Gauhati by W.P.(C) No. 4088/99 and now the SoRE is pending 

in the Hon'ble Tribunal as o.A.(T) No. 19/2000 for disposal. 

The copy of the order dated 1.6.99 

- 	 is annexed herewith as Annexure..A1. 

4.14 	That the applicant respectfully states that thereafter, 

he was served with the lvmorandum of Charges vide 0.M.No.F.14_5/ 

99—KVS(GR)3251_34 dated 9.8.99, issued by the Assistant 

• Coamissioner, Kéndriya Vidyalaya SangatLian, Gaubati Region, 

wherein para - 2, he was asked to submit a written statement 

•' 	'I of his defence within 10 days from the date of the receipt of 

this 1vnrandum . Be It stated here that the copy of the 
ID 

l  documents relied upon by the department were neither annexed 

along with the Menrandum of charges dated 9.8.99 nor were 

supplied to the applicant. In absence of the documents proposed 

to be relied by the department, it was not possible for your 
' 

humble applicant to make an affective written statements in 

his defence. The applicant as such made a representation to  

the Assistant ConnissLoner, Kendriya Vidyalaya Sangathan, 

Gaubati Region on 25.99 seeking inspection/procurement of 

the documents 	. However , the applicant was not given an' 

opportunity to inspect the original documents and, also the 

copies of the documents were not furnished by the Hon'ble 

Assistant Conznissioner, Kendriya Vidyalaya SangatLian, Gauhati 

Region. 

The copy of the Article of Charges 

dated 9.8.99 is annexed herewith 

as Annexure .- 
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4.15 	That thereafter,agaifl,tbe applicant submitted two 

reminders dated 13.9.99 and 23.9.99 respectively to the 

jssjstant Coiniiissioner, Kendriya Vidyalaya Sangathan, Gauhati 

Region for the inspection of docunnts but curtousy enough 

the llon'ble Assistant Commissioner, appointed Inquiry officer 

(1.0.) and Presenting officer(P.G.) without f urnIshinij the 

copies of the docunnts to the applicant and without waiting 

for the Written Statennts of tLle applicant which could Leave 

been f Lied after receipt/inspection of the docurrnts referred 

to above. 

	

4.16 	That the applicant respectfully states that the 

Inquiry officer vide his letter dated 12.10.99 informed the 

applicant that enquiry will be held in K.V.,EAC,Upper Shillong 

on 25.10.99. The said letter was received by the applicant 

on 27.10.99, and as such there was notbinb that applicant 

do in the matter. 	 - 

I 
: c 	74.17 	That the applicant respectfully states that he aubmittec- 

/ a representation Atkad dated 25.11.99 to the learned Inquiry 

/ officer wherein he stated in para 2,3and 4 that be is facing 

acute financial hardships due to non..payment of his Subsistence 

Allowances and he and his family members are on t he verge of 

starvation. ffe,therefore, requested to the learned Inquiry 

officer to conduct the proceedings in K.V,Kbanapara itself 

vide his aforesaid letters dated 25.11.99 and 15/16.12.99 and 

21.1.2000 respectively. 

	

4.1 	That the applicant respectfully states that the 

learned Inquiry officer conducted ex—parte disciplinary 

proceeding in K.V,Maligaon on 27th,23th and 29th .January,20ao 
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and allegedly held that the Charges contained in Arttcles 1,11 , 

IV arid VI have been proved and the charge in Article III is 	' 

partially proved against him. Thereafter, the Inquiry officer 

submitted the ex..parte proceeding Inquiry Report to the 

Disciplinary Authority. The Disciplinary Authority sent a copy 

of the Inquiry Report to the applicant to submit his reresen-

tation/submjssion on the Inquiry Report within 15 days from 

the date of issue ofthe said report. 

'1 
• 	- 	 The copy of the ex-parte Report is 

annexed herewith and marked as Annexure.. 

A3. 

That on receipt of the aforesaid Inquiry Report, the 

I,- 

 

- 

	

applicant sought 20 days time forsubmission of his reply 

and simultaneously also requested to furnish the documents 

vide his letter dated 5.5.2000. However, the applicant did 

not receive any reply from the Assistant Commissioner and 

Disciplinary Authority, Kendriya Vidyalaya Sangatban, Gauhati 

Region in this regard. Uider great difficulty, the applicant 

prepared his representation assailing the Inquiry Report and 

sent the same on .25.5 2000 to the Assistant Commissioner and 

Discipumnay AuthOrity , Kendriya Vidyalaya Sangathan, Gauhati 

Region by "Speed Post", which was received by the learned 

Disciplinary Authority the next day i.e., on 26.5.2000. 

The applicant craves leave to prodbce 

the documents referred above if and 

when required. 

.' 
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4.20 	That thereafter, the discipiinary.authority passed 

the inpugned order dated 29.5.2000 whereby Lrrposed the per1.ty 

of renval of the applicant from the services. It is manifest 

from the impugned order dated 29.5.2000 that the representatn 

So submitted by the applicant was not considered by the learned 

Assistant Gommissioner, Kendriya Vidyalaya Sangathan, Gaubati 

Region, allegedly on the ground that it was received after 

expiry of the, stipulated time graated for the submission of 

the reply. 

The copy of ,  the impugned order 

dtd. 29.5.2000 pasSed by the Assistant 

	

i 	 - 

	

Ce" 	

\ 	
Coniissioner and tiisciplLnary Authority 

K.V.S., Gaubati is annexed as Annexure 

	

4.21 	That the appiicant respectfully states and submits 

that while he was busy in preparing an exhaustive appeal to 

be pie fe r red before t be apptilaks appl ate a ut ho r it y, he was 

served a notice dtd. 5.6.2000by the Principal, LV,Khanapara 

to vacate the Staff 'uarter within 10 days failing which 

stringent measures will be taken for,  the occupation of the 

said quarter. Pursuance with the said notice ,  the applicant 

requested the authority' vide his letter dtd.7.6.2000 to allow 

him to. occupy the instant quarter during the pendency of the 

appeal but no action was taken by the concerned ends and as 

such the actions of the responents are arbitrary, unconstjtutj 

nal, illegal ana in clear violation of the principle of natural 

justice. 

The copy of the vacation order dtd. 

5.6.2000 and representation dtd.76.2000 

are annexed as Annexures A-5 and A-6 

respect ively. 
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4.22 	That thereafter, the applicant also submitted the 

a prayer vide his letter dtd.7.6.2000 to the Hon'ble Deputy 

Cournissioner, Kendriya Vidyalaya Sangatban, New Delhi - 16, 

wberey.prayed for the stay of the operation of the order 

dated 29,5.2000 but it was ais o not responded f rom t he eon cc me d 

ends and as such the actions of,the respondents are malafide, 

unreasonable and against the rule of law as well as the 

principle of natural justice and the same is liable to be 

set_aside—ndquas bed. 

The copy of the prayer for stay of 

the impugned order dtd.29.5,2000 

- 	 - 	is annexed as Anne xure 	7. 

	

4.23 	That being bigbiy aggrieved oy the inugned order of 

removaj dtd. 29.5.2K (Annexure - A - 4), the applicant filed 

an appeal Lnder Ruie 23 of Central CLVLI Services (Classtf.j.cation,. 

Controi and Appeal), Ruies, 1965 read with para 
- 6 

 of 

Appendix - XIX of Educat ion Code for Kendriya Vidyaiayasto 

the Hon'ble Deputy Corxniissjoner, Kendriya Vidyaiaya Sangatban, 

New Delhi - 16 9  on 12.6.2000 uy Speed Post and the same was 

received by the aforesaid authority on 14.6.2000. However, 

siz months already passed, but till date the applicant has 

not received any reply from the concerned ends and as such 

ttere is a clear violation of. Rule 24 and Rule 27 of 

Rules 1955 and on this ground alone the entire proceeding as 

well as irrçugned order Is ilacie to oe set aside and quashed. 

The applicant craves jeave to 

produce the docunEnts if and when 

required. 

U 
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4,24 	That the applicant most respectfully submits that the 

respondent' No.-4 submitted the written statements under his 

signature dated 31.1.2000 without annexures to the applicant 

through the standing counsel, K.V.S. on 9.3.2000 ino.A.19/2000 

byway of taking the.signature of the applicant, but curiously 

enough did not submit the copy of the same to the Hon'ble 

TribunaL, Thereafter, the applicant approacI 	several times 

to the said counselfor the annexures as per the advice of the 

counsel binelf to his residence, but the same was refused by 

him. On finding no alternative, the applicant approached to 

the Hon'•ble Tribunal by way of filing Iviisc.Petitión No.131/2000. 

on 3/4/2000. Be It noted that the learned S/c.K.V,S. blatantly 

refuSed to receive the copy Served upon him through hi's junior, 

which was later on served by Speed Post dtd.7/4/2000 and in 

te.,,instant matter the lion'ble Tribunal was pleased to pass an 

or/er directing tue S/c.K.V.S. to be present on the next 

;B/t curiously enough, thereafter again another written staterints 

ith annexures was filed to the applicant 2nd time in connection 

with M.P.No.13J./2000 on 8/6/2000 after passing the impugned 

order of reuoval dated 29.5.2000 and as such illegality and 

malafide is apparent from the face of the record and therefore 

on this ground alone the entire proceeding is vitiated. 

4.25 	That the applicant respectfully states that be belongs 

to a very poor family and he is the, only earning member in the 

entire family to look after his family business as well as 

education of his children. Zioreover, the applicant has also 

crossed his age for further eirployment in Govt. Service and as 

such the action of the respondents are in clear violation of 

the Articles 14,16,19 and 21 of the constitution of India 

as well as against the principle, of natural justice. 



4.26 	That theapplicant respectfully states and submits 

that therewas no material against him when be was placed 

under suspension on1.6.99. It is further, stated that tbere 

was no justification for suspending, chargesbeetLng and/or 

rerroving the applicant on baseless and fabricated grounds 

and the charges against the applicant are totally devoid of 

any merits and have been levelled entirely on extraneous 

cons[derations and as such the Charge—sheet ,nquiry Report, 

as well as inugned order dated 29.5.2000 are unconstitutional, 

unreasonable and against the principle of natural justice 

and t Lie S a me is ii, able to be set as ide and q uas he d. 

4.27 	That the applicant further nost respectfully subaLts 

that the Mka"bLas of the respendents is manifest from 

the fact that the disciplinary authorityojoLnted the 
A 

(Inquiry officer) and Presenting Officer of his own 

choice and close conf [dents of their own , who can work 

• 

	

	 on kka his (Disciplinary Authority) dotted lines and the 

appIicant did not expect any justice from him and as sbcb 

/ 	
" 2 	the actions of the respondents are in— contravention of 

tilces —14 9 16 9 19(1)(g) of Coiistitution of India and the 

Same is liable to be set aside and quashed 

/4.28 	That the applicant ffost respectf ully 5 ubmits tat 

was neither afforded a reasonable opportunity 

of personal bearing nor was allowed to defen4b[s case 
- 

	

	 properly andeffectively and thereore the actions of the 

respondents are in clear violat ion of the Art ide —311 of 

the Constitution and 	hèrefore the entire proceeding including 

the Lrrpugned order dated 29.3.2000 is bad in law and the 

same will not stand in scrQtiny of law and therefore the 

same is liable to be Set aside and quashed : 

4.29 	That the applicant demanded justice which has been 

denied to himand tbre is no ajternat[ve and efficacious 

remedy except this application before the ffon'ble Tribunal. 
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5. GHoU1D$ FOR RELIEF WITH LEGAL PROVISIONS: 

	

5.1 	For that after having received the Articles of Charges 

framed against the applicant together with the Statements of 

Lrrputation of misconduct and list of documents proposed to be 

relied on to prove the charges , the applicant vide his letter 

dated 25.8.99 addressed to the ffon'ble Assistant Commissioner 

(Disciplinary iditbority) sought to inspect/procure the documents 

referred to above as the copies of the said documents were not 

fuxished and he also requested the authority to allow him to 

rely on additional documents which were in possession of the 

• Principal, K.,Khanapara as well  as in the office of the 

Disciplinary Authority in order to prepare effective defnce 

by submitting detail written statements, but, the opportunity 

to inspect and/or received the documents was denied, 
S 

/ 

For that the applicant sent two reminders dated 13.9.99 
I 

23.9.99 to the Hon'bje Assistant Couinissioner ('Disciplinary 
•' 	/ 

AAithority) for inspection of documents referred to above but , 7 
he same was denied to IILIn in as much as the learned Disciplinary 

/Autboxity did not even respond to his letters referred to above. 

• 	 5.3 	For that,' the learned Disciplinary Authority acted in 

contravention with Rule 14(2) of the Central Civil Services 

(classif icat ion, control and appeal), Rules 9 1965, in as much 

as be proceeded to appoint the Inquiry Off Lce(i.o,) and 

Present ing officer (P.O.) vide his office 

7025 - 29 dtd. 13.9.99, without first coming to a Cflc1Sjo 

as to wbetber there are grounds to proceed with the enquiry 

in respect of charge. framed 
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For that the applicant was denied reasonable opportunity 

of inspecting the documents and as such he was prevented from 

submitting his written statement against Vhe Articles of Charges. 

The permission to allow the applicant, to inspect the documents\ 

sought to be relied by the department has the effect of 

vitiating the entire proceeding and the impugned order dated 

29,5.2000 of removal of the applicant fom the services issued 

by the ffon'ble Assistant CoimLssLoner and the Disciplinary 

AutborLty, K.V.S., Gauhati — 12, is liable to be set aside 

and quashed. 

5.5 	For that the learned Disciplinary Authority acted in 

cent ra vent ion wit h t be rules by St at in g in his letter 'dated 

29.9.99, that the Charged off icer(C,o.) will be given an 

~pportunity for inspect ion of documents as per rules laid 

down for conduct ing the enquiry in as much as, the inspection S 

of documents was sought for by the applicant to enable him.. 

to $ ubmit his effective written statements. There has been 

11 .otal denial of "the Principle of Natural Justice" and on 

this point alone, the entire proceeding including the Inquiry 

Report dated 25.3.2000. and the Impugned Order dated 29.5.2000 

are liable to be set aside and quashed. 

5.6 	For that, the applicant was placed under suspension 

on 1.6.99 and till the conclusion of Inquiry wLch culminated 

into an adverce report on 25.3.2000, the applicant was paid 

"Subsistence Allowances " for two months namely f or July'99 

on 20.8.99 an amount of Rs.4903.00(Rs.Four Thousand Nine kiundred 

Three) only, vide a Cheque No. MCAB/24 866196 dtd..18.8.99 

and for August'99 on 7.9.99, ananount of Rs.4903.00 only, vide 

a Cheque No.896620 dated 4.9.99. The applicant being in an 

a.cute financial hardship was unable to atteAdtbe hearing which 
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as fixed at Shillong and thereafter at Maligaon , requested 

the learned Inquiry officer sevefal tLris to bold the enquiry 

in K.V,Khanapara which was refused by the learned Inquiry 

officer on the ground that be (Inquiry officer) is not concerned 

whether the applicant is receiving the itSubsistence Allonces" 

or not and further, that it was upto tie Inquiry Officer to 

'choose the venue of the Inquiry. 

a 

5.7 	For that the applicant's family consisting of 06(SLx) 

tneerS reached at the verge of "Starvation". Having Seenthe 

plight of the children, the applicant was put to great distress 

and in mental tension and was conpelled to count even a penny 

for sustenance of his family and at that stage the appliant 

was asked to attend the bearing at Shillong and then to 

Maligaon by the learned Inquiry officer knowing fully well 

that the applicant will not be able to attend the hearing 

as the Inquiry officer was Lnfornd by the applicant about 

-hLs acute financial condition. The ex-parte enquiry conducted 
I - 

the learned Inquiry off Lcer at Shillong and Maligaon, 

/therefore, cannot be sustained in law andequity and all further 

consequential actions taken pursuant to the Inquiry Repoft. 

/ are also unsustainable in law and are liable to be set aside 

/ and quashed. 

5.8 	For that the learned Inquiry officer ought to have 

considered the circunMances of the case speetally the - inability 

of the applicant to attend the hearing at Shillong and Maligaon 

• andought to have conducted the Inquiry at K.V,Kbanapara, 

Gauhati. - 22, where all the witnesses and docunents were 

available. 
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5.9 	For that afteL receLpt of the x- parte inquiry report 	F 

dated 25.3.2000 from the Disciplinary Authority, the appLcant 

sought 20 days time vide his letter dated 5.5.2000,'the 

applicant also requested the authority to furnish the documents 

relied upon by the authority. Having received no reply from 

the Disciplinary Authority, under great difficulty, the applicant 

submitted his representation dated 20.5.2000 against the 

exparte inquiry report and sent the sameby "Speed Post" on 

25.5.2000 whith was received by the Disciplinary Authority on 

26.5.2000(e- 	z 	. 	rc- 	
-). 

The learned 

DiscLpILnarV Authority, therefore, coniit ted a grave error 

of law and acted in violat ion of the pricciple of natural 

justice in refusing to consider the said representation 

• allege dly on t he ground t hat t he s a ne was not re ce i ye d 

wit bin t he St ipulate d t irne. Such act and omis s ion has t be 

effect of vitiating the entire proceeding Including the Lnugried 

order dated 29.5.2000. 

5.10 	For that the Hon'ble Disciplinary Authority was "not 

I 	I 	justified in refusing to consIder the reply of the applicant 

 
IV /dated 20.5.2000 in respect of the Inquiry Report on the ground 

hat there was delay in receiving the 'reply and therefore, the 

tirpugned order dated 29.5.2000 can not sustained in law and 

I being in violation of the principle of natural justice, the 
I 

! 	 ' / same is liable to be set aside and quashed. 

- 	 5.11 	For that the charges levelled against the applicant 

on the face of the documents submitted by the applicant along 

with his defence reply dated 20.5.2000, can not be sustained. 

Accordingly, great injustice has been caused to the applicant 

by refusing to consider his reply referred to above. 
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5.12 	For that the learned Inquiry officer allegedly 

found the applicant guilty of misconduct under Rule 3(1), 

(I) (ii) & (Lii) of C.C.S.(Cnduct) Rules ,1964, Said t 

have been extended to the enployee of Kendriya Vidyalaya 

by totally ignoring Article 55 of the Education code mentioned 

in Chapter - VI, under the beading, the Code  of Conduct for 

Teachers (At page 51 of theEducation Code) and for such act 

or omission, the entire Inquiry Report is vitiated. 

5.13 	For that the lion'ble Disciplinary Aut ottty inposed 
- 	 the penalty thf removal of the applicant from the service vj.de 

his inpugned order dated 29.5.2000 allegedly for the violation 

of Rule 3(1) (i) (ii) &(iii) of the Central Civil Services 

(conduct) Rules, 1964 which does not apply to the teaching 

staff (like the applicant) but is applicable to the non-teaching 

staffs and Principal and therefore, the entire proceeding 

including the irrpugned order dated 29.5.2000 LS liabletobe 
set aside and quashed. 

- 	: 	 For that under the facts and cLrcurtances of the 
• 	

e 9Lt ire mátter, the applicant was denied reasonable opportunity 

defend hiue1f and therefore, the ex-parte enquiry report 

as well as the topugned order dated 29.5.2000 are in total Jiolation of the principle of natur'al jtLce. 

.15 	For t bat in any view of t be mat ter whether in fact 

or in law, the inpugned order of removal of the applicant 

from Service dated 29.5.2000 can not be sttained and the same, 

• is liable to be set aside and quashed. 

/ 
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.16 	For that, the Learned Inquiry officer has not conducted 

an oral j.nqu.ry which is mandatory and as such the 1.0. has 

c.Leariy viojated Ruje— 55 of C.C.S.(C.C.i.)Ruie and also 

violated principie of natural ju%tice. 

5.17 	For that, the applicant was deprived to state his 

defence and the learned Inquiry offLcr closed ttproceedLng 

exparte and as such the said Inqiiry officer has acted 

in clear violation of the mandatory provision of Rule 14(16) 

of the C.C.S.(ccA) RJ.es which caused prejudiced to the 

applicant and therefore the impugned order as well as the 

disciplinary proceeding is vitiated. 

5.18 	For that, the Inquiry officer ought to have conducted 

the enquiry in K.V,Khanapara itself and have laid the emphasis 

I . oral ëvidence4 which LS contrary with docuntary evLdence 
I 
/and as such the disciplinary authority committed a serious 

nj /error of law in passing the impugned order. 

3.19 	For that, there being Serious irregularities 	legal r 
' 

( 
infirmities and biasness in the conduct of proceedings and 

• passing the impugned order in violation of principle of 

natural justice and therefore the entire proceeding is arbitrary, 

• 

	

	discriminatory having being passed on extraneous consideration 

and non—existence of facts and therefore the impugned order 

is liable to be set aside and quashed. 

5.20 	For that, the applicant demanded his own right of S.D.A. 

of January, Fbruary , March and Aprilf9respective1y along 

with the arrears at the inhanced rate Since, 1st AuguSt'1997 

by way of filing representations to the concerned authorities 

but the Sane is not responded and the authorities started 

disciplinary action against the applicant and as Such the action 

of t he .res pondents is liable to be set as ide and quas hed. 

/ 
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3.21 	For that, the impugnd order dated 29.5.2000 casts 

a "social stigma" on the entire family of the applicant in- 

cluding hinelf and the sarie is "punitive" in nature having 

being passed with "ulterior notives" and as Such on this 

ground alone the cut ire proceeding is vitiated. 

	

5.22 	For that, the applicant can not be thrown away fràm 

the 15 years regular services rendered to the K.V.S. in 

arbitrary and discriminatary manner by therespondents wtthout 

any proper zaijima reason and rhyme 

5 .23 	For that , the disciplinary aLit bority has acted in 

coloutabje exercise of his power in most Calculated manner 

while passing the impugned order of renoval. dated 2 9,5.2000 

and has not applied his due diligence(mjnd) when the matter 

/[was subjudiced in the ffon'b.LeTrjbunaj. for final disposal by i 
 CP__ O.A.M. 192000 and as such the impugned order is liable to 

be set as ide and q uas he d 

3624 	
For that 	in any view of the matter the inpugned mWex 

/order dated 29.5 .2000 is bad in law and is in contravention 
Oh ArticLes 14 9 16,19= 1  21 and 311 of constjtion of India 

and the provisions of C1C?S.(C.C.A.) Ruled as well as in 

principle of natural justice. 

6.ETAILS OF RElEDIE$ EXHAWTD:... 

The applicant declares that be has availed of all the 

remedies available to him under the relevant service rules,etc., 

and now there is not any other alternative and efficasious 

remedy except approaching this llon'ble Tribunal by this O.A. 

seeking ininediate and urgent remedy. 

/ 
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or 

MATThRS NOT RREVIOUSLY FILED OR PENDING. IN ANY OTkiERCO.RT: 

The applicant further states that he had filed a 

Writ in Hon'ble High Court, Gauhati. as W.P.(C) No. 4088/99 

which was transferred to this Hon'ble Tribunal and registered 

as O.A.No. 19/2000 whereby the Suspension order dated 1.6.99 

is challenged and the Sane is still pending for disposal.It 

is further, stated that the matter in respect of which this 

application has been made is not penuing before any Court or 

any other bench of the Tribunal except the aforesaid appeal 

for which Od4 montus have already been passed. 

RELIEFS UGHT FOR:- 

Under the facts and circunStances 

stated above the applicant most 
1 

ccc 

'. 	.... 	-- 

11 

respectfully prayed that the Hon'ble 

Tribunal would be pleased to admit this 

o.A., issue the rule, call for the 

records of the ease and upon hearing the 

parties and on perusal of the records be 

pleased to grant the foolowing relief(s):_ 

To set aside and quash the impugned 

order dated 29.5.2000 (Annex ure 440 
with all consequential service. benefjts 

To reinstate that applicant in his 

original post in K.V,. KLianapara with full 

back wages. 

Cost of the application. 

(Lv) 	Any other relief(s) to which the applicant 

is entitled to and as your Lordship(s) 

may deem fit and proper for the interests 

of justice. 
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LNTERIM RELIEF PRA'ED FOR:-. 

NIL. 

•1 	
. 	 . 	 . 	 . . 

That tbis application is filed, tLrougb advocate.. 	. • 

'i..'11..Partcuiars j 	. 	 .. 

• 
j) 	I.P.O. 	—.,0L111 . 

ti)Date: - 

LLIjPlace:— 	C&2t_.c°  Cct 

12. LIST0F ENC1S1EES:- 

• 	

. 	 stated 	above. 	.' 	•.' • • 	

. •... 	. .... ............ 
. 	 . •' 

• • 	 •• 	: 	 ••.•' 	 : . 	

• 

• 	 - 	 . . 

H • 	 . . 	 . 	 . , 	

'•l- 

., 	
-. . 

/ 

r 

- 

- 
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VERIFICAIIO1 

I, Radhey Shyam Maurya, -S/o.SrLRarn Kumar aged 

about 41 years and res ident of i.x Mile, Khanapora, Gaubat i22 

do hereby verify that the contents of pars 

t-o-.. 	 are true to  my personal knowledge 

and paras 	 to 	 are believed 

to be true on legal advice and that I havei.::not suppressed 

any materjal fact. 

Date:- 	b?)co) 

Now 
Snat ure of the appiL cant, 

LL C- 

fl ''''''' 

.- -.------- 
2. 

I , 	- 
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KEN DRIYA VIDYALAYA SANGATHAN 
:fl 	

Reqiona Ofli ce  

MIi9a(1) Chariati 
781 012 	Gpwthati : 701 012 

14-5 /99--1,, v(GR)12u7,- 	? 	
: 01.6.99 

p 

W1if:f/\5 a (liscipliriary proceeding agaiii;t Shri JLS. Mairy PGT(Chem) , KV, Khannpara is Contempia Led. 

NOW, TIILflLFORE, the undersigned In exercise of the powers 
conferred by Sub-ru1e(1.) of Rule 10 of the CenLral Civil / ati oll  Control and Appeal) Rules, 1965, 
hereby places the said ihri R.S. Maurya, PGT:(Chem), Ky, 
Khanapara under susponojon with immediate effect. 

I L Is further ordrJ that during the period that this 
OrdOiT shal 1 reniajn in force the Ho adqunr Lers (f Shri R .S. 
Maurya should be Kendrlyn Vidyalaya, Khanapari and the said 
Shri. R.S. Mnurya shall not leave the headquarter 

. without 
obtaining the previous permission of the undersigned. 

I 	 &-. 

( Dr. Lailt - Kishore) 
Assistant Coninjssjoiiej Shrj uS. Maurya, 

PGT(Chem), 
Kerdriya Vidya.Iaya, 
Kt-  3napara. Guwahati 
Teachers qrs. No.4D(Top floor). 
Copy to - 

• The Princip), Ky, Khanapara. 
' \ 

2. 	The Deputy Comnlissioner(Athnn) 

* 
4110 -;, 

C, 

KVS(tlqrs), New Delhi. 

- .-.---.--• -.--.-.----.• 

- 	 ..• 	 ,. 	 - 
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KENDRIYA VIDYALAYA SANGATHA1 

REGIONAL (FFICE, 
CHAYARAM BHAWAN: MI\LIGAON CHAI1AIJ 

GUWAHATI 12 

No.Fe14.5/99_KVS{GR)j2i._ 	 flatod : 

1/ 
MEMORANDUM 

- 

The undersigned propose to hold su Inquiry against 
Shri R.S. Maurya,PGT(Chemistry), Kendriya Vidyalaya, Khanapara 
under Rüle-14 of the Central Clvii Services((aas.sificatlon, 
Control and Appai) RuJ.es,1965, The substanco of the imputations 
of miscqnduct or misbehaviour in respect of ihich the inquiry 
is prop q sed to be held is set out in the encLosed statement/of 
articles of charge(ANNEXURE-I) A statement rf  the Imputations 
of miscqnduct or misbehaviour in support of oach article of 
charge is enclosed(ANNrXURE-II). A list of d'curnents by which, 
and a list of witnesses by whom, Ihe article' of charge are 
proposed to be sustained are also enclosed(AIINEXURE-I1I) and 
IV). 

(2) 	Shri R.S.Maurya PGT(Chcmistry) Is directed to submit 
wihO--s--of •the receipt of this Memorandum a wrItten 
statement of h1d4Tfñ 	di]i.to sf€hether he desires to 
be heard in person. 

(3) He is informed that an Jnquiry will be held only in 
, respect of those articles of charge as are not admitted. He 

should, therefore, specifically admit or deny each artIcle of 
charge. 

Shri R.S. Maurya,PGT(Chemistry) is further informed 
that if he does not submit his *ritten statement, of defence on 
or before the date specified in Para-2 above, or does not appear 
in person before the Inquiring Authority or 	Twise fails or 
refuii (to comply with the provisions of Ruie14 of the CCS(CCA) 
Rules,1965 or the orders/directions issued in pursuance of the 
said rule, the Inquiring Authority may hold the inquiry against 
him -exparte 0 	 - 

Attention of Shri. R.S. Maurya,PGT(Chernistry), is 
invited, to Rule-20 of the Central Civil Services (Conduct) Rules 
1964 urder which no Government Servant shall bring or attempt to 
bring any political or outside influence to bear upon any superior 
authority to further his interest in respect of matters pertaining 
to hisservice under the Government. If any representation is 
receivd on his behalf from another person in respect of any matter 
dealt with in theseproceedings it will be presumed that Sh, R.S. 
Maurya,PGT(Chemjstry) is aware of such a representation and that 
it hasbeen made at his instance and action will be taken against 
him for violation of Rule-20 of CCS(Conduct) Rules,1964 0  

The receipt Of the Memorandum may he aeknowieged. 
To, 	 - 	 - 
Shri R.S. Maurya, 

( DR. LALli1iSHORE ) Teachers Qrt.No,4-8(Top Floor)-, 	 SIS1'Nff 'OMMISSlONER Kendriya Vldyaiaya, Khanapara, 
Guwahati : 22. 
Copyt.o:. 	 - 

The Principal, Kendriya Vidyaiaya, Khanapara. 

The Asistnt Colrmissioner(Adrnn.) KVS(Hq.$) New Delhi : 16. - 
Guard 1iie 

1T 
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ANI IEXtJ RE—I 

ARTICLE 

That the said Shri R.S. Miurya, while 

functioning as PGT(Chemistry) Kendriya Vldyalaya, 
Khanapara, Guwahati durino the academic year 
1998-99 went to Kendrtya Vidyalaya, J)injan to 
conduct practical examination of CBSF, Chemistry 
for Class XII (Sc.) on 1502,1999 without 
permission/relieving by the competent authority. 

This act on tho part of Shri R.S. 
Maurya constitutes a misconduct, and thus 

violated Rule 3(1) (i),(ii) & (iii), Rule 1964 
as extended to the Kendriya Vidyalaya Sangathan 
employees. 

ARTICLE -  11 

That Shri R.S. Maurya, while 
functioning as PGT(Chemislry) Kendriya VI.dyal.aya, 
Khanapara had not conducted the practical classes 
of Class XI till January'99 and during the 

cumulative Test 1998-99 examination all students 
were awarded 30/30 marks in Practical examination 
of Chemistry. 

Thus, Shri Miurys has acted in the 
manner of unbecoming of KVS employees and thus 

violated Rule 3(1) (1), (ii) & (iii) of CCS 

(Conduct) Rule, 1964 as extended to Kendriya 
Vidyalaya Sangathan employees. 

ARTICLE 
- 

That during the session 1998-99 Shri 
R.S. Maurya while functioning as PGT(Chemistry), 

Contd. .2/.. 

1 

7 



Kendriya Vidyalaya, Khanapara has 
refused to take Practical examination of 
Chemistry of Class XI(1998-99) and asked the 
students to'bring chemicals for Practcal 
Shri Maurya also' refused to take CBSE(AISSCE) 
99 Chemistry Practical examination for 

Private students. 

Thus 9  Shri Maurya has violated the 
'code of conduct for Teachers as laid dom in 
Education code for Kendriya Vidyalayas in 

4 ater Vi and Rule 3(1) (i),(li) & (iii.) of 
he Central Civil Services (Conduct) Rules ç  

1964 as extended to the employe'es of' Kenrlriyà 
idyalaya• Sangathan 0  

A 

ARTICLE 1L 

• 	That Shri R.S. Mnrya whIle working 
s 'GT(Chemistry) in Kendxlya Vdyaiaya, 

K anapara during the academid year 1998-99, 
äd not submitted session endingstion 

papers in the stipulated date as notified by 
he Principal. 

Thus Shri Maurya',PGT(Chemisi.ry) has 
oiated Rule 3(1) (i),(ii.) & (iii) of Central 

Civil $erVices(Conduct) Rules 9 1964 as extended 
to the employees of the KendriyaVldyalaya 
Sangathan, 

ARTICLE 

That the said Shri R.S. Maurya, while 
orking as PGT(Chemistry) at Kendriya Vidyalaya, 
uring the period 199899 never attended 
ssemblies, staff meetings called by the Principal 

thus Shri R,S. Mairya had not obeyed the orders 
of thePr1ncipal,. 

  

This act on 
constitutes a mis-co 
to teacher(employee) 
Rule 3(1) (i),(ii) & 
1964, as extended to 
1'idyalaya Sangathan. 

the part of Shri Maurya 
nduct which is unbecoming 
of KVS in violating of 
(iii) of CCS(Conduct) Rules 
the employees of Kendriya 

I 

11 

 

ntd, .3/- 

/ 
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ARTICLE 

That Shri FLS. Maurya while ftincLioning 
in the aforesiid capacity at KndriyR Visiyaiaya 9  
Khanaparadur.tng the acadjnc year 199899 had 
tempeçl the Official documents, 

Thus Shri Maurya, has violated the Rule 

3(1) (i), (ii) & (iii). of Central CivIl 
tservices (Conduct) Rules 1964, as extended to 
the empioyeesof KendriynVidycilaya Sanqathan. 

11 



(4) 

ANNE XU Ft l I 

STATEMENT OF IMPUTATION UCONDU1Q1 

OF ~C `  GES Fit 'VIED G NSI S 	R S 
ALAY A ' 	 EIpjIA_L 

/ 

AJlfIQLI 

Tht Shri R.S. Maw:ya, while functioning 
as PGT(Chemis.try.) Kendriya Vldyalaya, Khanipara 

duxing the academic year 19999 went to Kndriya 

Vlyalaya, Dinjan(Army) to conduct PracLic1 

examination of Class XII(Sc.) CBSE on 15,0299 

Hewas not relieved/permitted by the Principal 9  

Ker)driya Vidyalaya, Khanapara for same as per 
Principal, Kendriya Vidyalaya, Khanapara lotter No. 

F,PF/KVK/9899/77376/PB182, dated 18.02,1999 
(Rfer Pará 4) and letter dated 05 0 03.1999(Para3), 

Thus Shri R.S. Maurya,PGT(Chemist.ry) has 

conmittd a serious misconduct and violated Rule 

3U1(i,U1) and (iii) Rule 1964 as extended to the 

Kedriya Vidyalaya Sangathan Employees 

	

• 	
L 

I . 	 I 

.• 	4•..••• .1tL: 

That Sihtri R.S. Maurya, while working as 

PGIr(ChemistrY). in Kendriya Vidyalay a , Khanpara 

during the academic year 19899 had not conducted 

th practical cisses of class XI(Sc.)(Chemistry). 

• tiU January99 but in the cummulative Test(U1f 

Yearly examination) all students were warde/ 30/30 

marks in the sa id practical examination, J 
11 I 	• r4ame --of Studepjj,' Marks  

01 	Anjana I)as 	 30 
02' 	Absent 
03 	Banameeta ' 	 • 	 30 
04 	BhaswaU 	: 

05 	Bonti Uoro 	 30 
• 	06 	Kasturi Saikia 	 30 

• Madhuparna 	 ' 	
, 	 30: 
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/ 

ivtiii Lc 	tjci - 	- 

090 Mousomi :30 

10. Monalisa .Das 30 

 Nibedita Sarma 30 

 Sangeeta 30 

 Sikhamoni Das 30 

 Shreeyasi 30 

 Suranjana 30 

 Sushila Das 30 

11. Sati Sarma 30 

18, Pinky Pra-sad 30 

• 	 19. Abhinav Pincha 30 

• 	 20. Adjhjer Bhuyan 30 

 Arkander 30 

 Arup Das 30 

23. Barabjit - 	30 

 Chanclan 30 

 Deepjyoti 30 

 Dhrubajyoti 30 

 Divy Ninad 30 

 Farooq Indd 30 

29 Feroj Hussain 30 

 Gautam Kumar 30 

 Indraneel 30 

32. Jitu 	 - 30 

 Absent 

 Naval Kishore 30 

 Nilamani 30 

 - 	Parish Iieka 30 

 Pralay Roy 30 

 Praveen J. Vasana 30 

 Rakt.rn Konwar 30 

 Rupam 30 

 Siddnaisha 30 

42 0  Vikrarn Jeet Khaund 30 

43. Daisy Khargharia 30 

This act on the part of Shri. R.S. Murya 

constitutes a misconduct and thus violated Rijlq 3(1) 

(iii) Rule 1964 as extended to the 

Kendriya Vidyalays Sangathan employees4 

C? 
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ARTICLE -Iu 

That the said Shri R.S. Maurya whi1e 

woking as PGT(Chemistry) in Kendriya Vidyalaya, 

Khanapara during the academic session 1993-99 

has refused to take Practical of XI(Sc.) 

(Chemistry) final examination on 23rd, 24th, & 

25th Mach'99 and asked the students to bring 

Chemicals for the Practical examinatione 

01, 

 

 

040 

 
 

07. 

• 08, 

09, 
Ct 

• 	 0 

• 110 
120 

13 
14. 
jr 

 

 

 

Anjana Das 

Bahoneeta I3harali. 

Bharnali Batabye 

Barti Boro 

Kasturi Sajkjà 
Monalisa Das 

Malita L)as 

Mousumi Dey 

Madhuparna Gupta 
.Nibedita Sarma 

Shikhamonj Das 
Shryasi Debnath 

Suvanjana Saikia 
Vikramji t 

Arkendu Bhardwaj 
Arup L)as 

Nilmani Sarmah 
Rupam Sarmah 

Shri R.S. Màury also refused to take CBSE 
(AtsscE) 1999 Practical examination of (Chernistry) 
Pflvate students, Due to that the venue of Practical 

examination of said students has been shifted from 

Kéndriya Vidyalaya, Khanapara to HIndustani Kendrlya 
Vdyalaya on a telephonic request by the Secretary, 
COSE GWahatj }kegionai Office, 

Thus, Shri Maurya has violated the code 
é tondut for teacher as Laid down in Educatjoyj  

kendriya Vidyà1ayas In chapter VI and 
Violated Rule 3(1) (i),(i1)& (lu) of the Central 

I' 

Contd,, 

H 
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Civil Services (Conduct), Rul's 1964 

as extended to the employees of Kendriya Vidyalaya 

Sant'athan. 

AR 	•- 

That Shri R.S. Maurya while wfrking as 
PGT(Cherntstry) in Kendriya Vldyalaya, Khanpara, 
during the academic year 199 8 99 had not submitted 
the session ending Question papers of Chemistry 
(his Class) in the stipulated date. As per Notice 
issued on 03.02.99 the last date of submision'of 
Question papers was 15.02.99 

01. 	1st Notice issued to all concrnc'd on 
03.02.99 by the Principal, Kendriya 
Vidyalaya, Khanapara. 

/ 

2nd Notice (Reminider) issued to Mr. R.S. 

Maurya on 26.02.99 by the Principal, 
Kendriya Vidyalaya, Khanapara. 

3rd Notice (Reminder) issued to tr. R.S. 
Maurya on 02.01.99 by the Principal, 
Kendriya Viclyaiaya, Khanapara. 

Thus, Shri Maurya has done insubordination 
leading to unbecoming behaviour of Kendriya Vidyalaya 
Sangathan Employees and violated Rule 3(1) (i),(ii) & 
(iii) of CCS(Conduct) Rule,1964 as extended to the 
Kendriya Vidyalaya Sangathan Employees. 

AWfICLE j( 

That the said Shri R.S. Maurya while working 
as PGT(Chemistry) at Kendriya Vidyalaya, Khanapara 
during the period 1998-99 never attended assemblies in 
the Vidyaláya, staff meetings called by the Principal, 
thA Shri Maurya disobeyed the orders of his controlling 
oftcet j 6 e 4  Principal, Kendriya Vidyalaya, Khanapara. 

This'act on the part of Shri Maurya constitutes 
insubordination, misconduct which is unhecoming to as 

Contd.... .8/- 

'I 
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teacr1ere!IIP.Lvy/ 	 - 

Sangathafl in vjoling of Rule 3(1) (i),(i&) & 

	

(iii) of CCS (Conduct) Rule s,l964 as extended to 	- 

the employees of Kendriya Vldyalaya Sangathan. 

ADTTC! i 	VI 

 

That, sliji HIS, Murya, whilc functioning 

in the aforsald capacity at Kendriy.a Vidyalaya, 

Khanapara, during the academic year 1998-'99 had 

tenpered the Offi.Cial docunvnt6 to covr up his late 
arrival to the Kendriya Vidyalaya, •Khanapara at 1130/- 

on 902,99. Relieving Order issued by the Principal 

Kendriya Vidyalaya, Nar-angi. vide Ref.t,4/KVN/9899/ 

795'97, dated 0602.99 Shri Maurya had used peon book 

against Sl.No,211 for sEnCiing his replies to the 

PrUcipal, Kendriya Vida1aya, Khanapara. Thus, Shri 

Maurya has tempered theOffi.Cial documents which is 

a serious misconduct and violation of the Rule 3(1) 

(i),(i1) & (iii) of Cental Civil Service (Conduct) 

Ru.e 1964, as extended to the employes•°f Kendrya 

Vidyalaya Sangat.han. 
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NEXtJJ 	Ill 

01.. 	Show cause Notice issued by the Principal, 
/ Kendriya 	 anpara vide Ref.No, 

F.PF/KVC/9899/77376/p182, dated 
1802,99 Para-4, and Principal, Kendriya 
Vidyalaya, Khanapara letter dated 5th 
March, 1999 addressed to the Conmd ssioner,i 
Kendriya Vidyalaya Sanñthan, New Delhi, 
Para.3 0  

02. 	(1) Principal, Kendriya Vidyalaya, 
Khanapara letter KVC/PF/RSM/98..99/ 

632-33, dated 27/28.01.99 address 

to Shrj 1.S0 Maurya,pGT(Chemjsty) 

Complaint of guardinis of children 
studying at Kendrlya Vidyaiaya, 
Khanapara dated 21,01,99 and 

publication in Sentinel dated 
09.04,1999, 

H 	 '(lii) Practical Note Books of students of 

Ke ndriya Vidyal ay a, Kh anapara 

Copy of the Marks slip of Class Xl, 
A(Science), 

Report submitted by the Principal, 

Kendriya.Vidyaiaya, Khanapara vide 
letter dated 21 .06.99, 

03. 	(1) Copy of the letter No.KVG/58/XI/ 

98-99/868, dated 22,03.99 from 

Principal, Kendriya Vidyalaya, 
Khanapara. 

(ii) Copy of the letters addressed to the 

Principal, Kendriya Vidyajaya, 

Khanapara, by the students of Class 
XI..A, dated 22.03.99, dated 23.03.99 9 

 

dated 26.03,99 and 09.02.99., 
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(1) Copy of the letter of ShrI U.N. 
Adhikary, Examination I/(;, 
Kendriya Vidyalaya, Khanapara. 	

,/ 

Copy of Memo dated 26.02.99 issued 
by the Principal, Kendriya 
Vidyaiaya, Khanapara. 

(i) Para 5(vilj) of the report submitted 
vide letter dated 21.06.9 by the / 
Principal, Kendriya Vidyalaya, 
Khanapara. 

Copy of the Notice/Memo dated 
05.03.99 of Principal, Kendriya 
Vidyalaya, Khanapara, addressed to 
Mr. Maurya. 

Copy of the guardians letter dated 
12th Jan'99 with remarks of the 
Principal, Kendriya Vidyalaya, 
Khanapara 

	

060 	(1) Copy of the Relievjnq Order No.F,4.5/ 
KVN/98_99/795_97/, dated 06 .0299, 
issued by the Principal, Kendriya 
Vidyaiaya, Narangi. Copy of Shri 
R.S. l/iaurya and Copy of the Principal 
Kendriya Vidyaiaya, JKhanapara, 

(ii) Copy of the Peon Book Sl.No.210 and 211. 
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KENDRIVA IIOYAIJYA SANGATHAN 
REGIONAL OFFICI : G1lWATATI 

No,F.14-5/-KtIS (R)/ 1 L 
	 Datod : 20 0 04.2000 

tonjsoodPo a t 

MtM  R(4t OUM 
1/ 

WHEREAS the disciriinory procoodings under Rule 14 of CCS 

(CCA). 	Ruls, 1965 were initiated against Shri R.S. Maurya,PGI(Chomj, J 
(U/S),Kondriyo 	Iidyolay, Khanapnro, 	vido this effico Memorandum No, 

r.14-5/9-Kvs(GR)/5251_54, 	dtod 09.08.99 and he was sorvod the 

Articles of Chargo and impuiation of rvUsconducts through the obvo 

müniorandum, 
/ 

1ViO WHEREAS, Shri 	.K. Gautom, 	Principal, Kondriya Vidyolayc, 

tipper Shillong and Shri P.V.S. Rnga Rao, 	Principal, Kondriya 

VidyaThya,No.1 Tozpur woro appointed as Inquiry Officor and prosonting 411,  

Officer ropoctivo1y to inquire in-to the charges against Shri R.S. ei 
flauryo andto prosont the CpSO. 

AND WHEREAS,Sh. 	R.K. Gautarn, 	Principal, 	Kondriyc Vidyaloya, 

upper Shillong and the Inquiry Officor vido his letter No.F.RSr/KV- 

us/9-20001033 9  dt.27.03.2000 has submitted report on the charges 

acjinst Shri R.S. flauryc in whidh Ariclos 	1,11,1%! & I)! of the charge 
j shoot has boon ostb1jhod and Article III Partially Provod, 

1!JOW9 THEREFORE, the undorsignod forward 	a copy of 	Inquiry 

rOportaubiiittod by the Inquiry Officer toShri R.S. Maurya, PCT(Chom.) 

(u/s), 	Koniriya Vidyalayc, 	Khcnaparo and provide an opportunity to Shri 

R.S. flaurya to submit his written roprosontation or submission if any, 

to theundersigned on the report of the inquiring authority within 15 

days from the issuo 'of 	this f9omcjrcndum, failing which it will be prosumoc 

that Shri R.S. Maurya does net wish tø mako any written rposontat1on 

or submissIon and furthor nocos'sory action will be taken as per 	Cs(CcA) 

Rubs. 

To,•  
auryo, 

PGT(Chom.)1 (u/s), 	 ( D. K,! 	) 
Teachers Qrt. N9.4-0(Top Flcr) 	ASSISTANT COrW1ISSI0NER 
Kondriyo Vidyabaya, Khannporo, 	 & 
Guuahati 	:1 22, 	 OISCIPLIN AR? AUTHORITY 

II 
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1NjiyjEoRt INTO TILE CHARGES FRAMID AGAINST 

SFIRL R.MAURYA 

IcENDRIVA jAYA KHANApAJc U WAHATL 

JNI'ROD U Cf 10: 

1, R.K.Gautain, PrincipaL K.V. EAC Upper Shillong was appointed aN inquiry Oflicer idc• 
VS(GR) office order No.14-5/99-KVS(GR'7018..22 dated 13-9-1999 to inquire i nto the charges 

frmcd against Shri. RS.Maurya, PGT (Chent) (under suapension), of KV. Khanpara, Giwahati/and 
the said order was Ikeceived on 20-9-99. The Disciplinary Authority, the ChargedOfficer and the 
l.rcsenting Officer wire informed of the appointment of the Inquiry Officer s  vide DOS - I of dated 23-9- 

and corrigendum of dated 28-9-99. 'The Charged Officer was given the opportunity to present himself 
filr preliminary hearing thrQugh ktters rn'. RSM KV4JS/99-2000/553..57 dated 1 2-10-99, and 
Np.R'SMIKV-US/992000/59094 dated 25-10-99 (through registered post) on 25-10-99 at 11.00 lirs and 
4I2-99at 11.00 litE. In the otlice of the Inquiry Officer at KV.EAC Upper Shullong respectively. 

The Chargcd Officer raised certain o bjcc(iOn3 regarding the conduct of the enquiry and its place, 
subsistence a11ovance and scuritv for self and his family through his representation dated 25-11-99 
received on 2-12-99 by the Inquiry Officer. The representation of the Charged Officer was disposed off 
'ide letter No.RSM/V_us/99)0()/685(l)()s..9) dated 4-12-99, the C.O was provided another 

qppori.nity to present himself for preliminary hearing on 28-12-99. (Incidentally the P.O vide letter 
No.F.(onf. /KVr/9920oo/945..46 dated 31-11-99 has also requested for the deferment of the inquiry on 
4-12-9)). 

instead of presenting hiniseif the C.O again made two representations datCdl5/16-12-99 received 
by the 1.0 on 23-12..99 raising objections of criminal conspiracy aajn.qt officers ofj(,VS, non-paynt 
of subsistence allowance 1  pbce of coduct of inquiry & security for himself and hi family, Inqy 
officer deferred Th inquiry (ill the disciplinary authority ens.urs the payment of suspension allowances 
vide letter No RSMJKV-US/99-2j/579gf (LX )S 11) dated 28-2-) The Disciplinary authority vide 
hi letter No.14-5/991KVS (GRY 8990 dated J - 2000 dsposfflJ1 representation staling that the 
pyipent of suspension allowa,e can not be and has not been made because the Charged Officer did not 
submit the cellificatelunder F.R 53(2) to D.D.O. The 1.0 also being of the opinion that the onus of 
ikmiion of certifidate under FR 53(2) lies on the c.o. The Charged Officer vide office order no. 

RMJKV-US /99-20q0 /597- 600 dated 13-1-20o0 was giventhe opjóriiüiii to present hirne1f and to 
cooperate with the nnuiry on 27-1-2000 as the inquin was to be conducted on day to day basis at K V 
N4aligaon, Guwahati. To facil â1he Charged Officer the inquiry was shifted to K.V. Maligaon, 
(iwahatj at the insitcnce of the C.O for not being able io attend the inquiry at Shillong, with thc 
irrtructions that the inquiry shill proceed as Ex-parte if he still decides not to attend it, 

\. Inquiry was conductct at K.V. Nlaligaon in the office of thc fnquir' Of licer at 11.00 hr. Since 
thp C.0 did not prcsnt ldms1f as such, the order side letter dated 
27712000 was passed to proceed with the Ex-parte inquiry and the Presenting Officer was (hirceted to 
prcscnt the document,; for to be taken on record on 28-1-2000 at 10.30 lirs. The C.O was infbrnicd of the 
('ccr'non through the l(ter referred above and teleram dated 27-1 -2000. The inquiry was conducicd on 
2f 1-2000 in the office of L() at 10.30 firs, Sicc the ('.() did not present himself, the lnquin )flicer 
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\Ved for the C.0 for one hour. When the C.() did not report till 11.30: hi's, the P.O w reqUested to 
pr*nt the documents on record. The P.O prc'ccntcd the documents and were marked in red as SW-
1,3W- 2, ... S\V-15 in support' of the case against Article of charges I to VI. Inquiry Officer vide his 
ordpr (DOS-IS) No. RSM IKVM /99-2000 '88 -84 dated 28-1-2000 directed the P.O to complete his 
presentation of the case on 29-1-2000 and pnxccdings were resumed at 10.00 lu's. The CO was also 
inIr,tncd of the same through registered post. 

The pesenting Officer presented his case, in complete on 29-1-2000. The inquiry officer passed 
thet  prdcr dated 29-1-2000 ( DOS -16 ) directing the P.O to send his written brief in dtplictc latest by 
I 4r2000. The D.A once again vide letter No.1 4-5!99-KVS (GR)J9135 dated 12-1-2000 equàsied the 
C.p' to send the certificate Under FR 53(2) 'in order to enable the D.D.0 to disbu'se suspension 
allçnvance and the name was received by the 10 on 30-1-2000. Inquiry' Offiôer received two 
rcpscntations from die C.0 on 31-1-2000 regarding subsistence allowance .Hin representations w çre 
cojsidcrcd and rejectedas he did not comply with the rules as laid down under FR 53(2). Submissionof 
ccrifieatc under FR 53(2) is the responsibility of the charged officer and not the D.D.O. 

Presenting officer siit in his written brief hr duplicate as directed through his letter No. 
PF/PVSR/Principal IKVTI99-200011 125 dated 5--2000 and the same was received by the 1.0 on-12-2-
20)p. The charged officer was proidcd once again with the opportunity as laid down ir the rules and 
1k copy of the written 'brief' was sent to the Chai ged Officer so that he may defend himself even at this 

agc, if he so desires. This request was made to the C.O vide kiter No. RSMIKV-US/99-2000/869-872 
datd 16-2-2000 (DOS-I 9) and the charged officci' was requested to send in his defence by 6-3-2000. 

Inquiry 0fTicerniade all possible efforts under the rules to facilitate the Charged Officer to 
participate in the inqufry and to defend himself but it seems that C.O. had his own reasons for not 
pacipaImg in the inquiry., 

P'ENCE OF THE CHARGED OFFICER 

Finally in resp4nse to the written brief of the P.Q, the reply of Charged Offlccr was received by 
the inquiry officer by sced post on 13-03-2000 and is disposed off as under. 

Para. -1 	-Matter' of fact. 

Para. -2 & 3 4ite C.0. h raised the ohtion that he was not allowed to inspet the original 
douments as a result he could,not submit his written 'statement. The objection of the charged officer is 
not riaintainable, as Disciplinary, Authority vide his letter no. F .14-5 / 99 - KVS ( OR) / 5897 -9(() 
datqcl 29-09-99 informd the C.O. that since the 1.0. has been 'appointed in the case, he shall be given 
opportunity for inspection of documents as per rules, however the C.O chose not to co-operate in the 
inqufry and avail the oportunity as laid down in the rules. 

Para. -4,7 &, 8Regarding non-pamcnt of subsistence allowance. l'hc CO. was informed time 
ançl agin bV Drawing and I)iqburscmcn Officer nd I)lcctpllnar) Alitholity to funuch ceilihcate tinder.  
FR 53(2) to D.1).0 hrI 'he (id not comply with it. As such the onus of non-payment of subsistence 
allqwanee lies on the C.O. arid not the Disciplinary .'\uthoritv, Inquiry Officer or the Drawing and 
J)i.,ui'scnicnt Officer. 

Pra. -5,9&10. -'11c Charged Officer has charged the Presenting Officer, of bias and the same 
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waft cahcr rcjcctc(J by thc dsuplinay authorit side lcttcr no.1 .14 5(99 KVS (ÜR)/8990 datcd 05 01 
2000. Even otherwise thc prescnting officer cannot be expected too be neutral, as he Ia.s to dcfcnd thc 

sc on behalf of the department. 

Para. -(i 	
-The Charged Officer raiscd objections that he made several requests to conduct 

pquiry at Khanapara, Guwaliatj, keeping his sentinieng 
in view the inquiry was conducted and 

concluded at Kend.riya Vidyalaya Maligaon, (hiwaha(j which is just a few kms. away from K.V. Khanapara. He simply did not want to co-opel-ate for his own rcason. 

Para. 11 	-Charges has been denied by 	 response to the Charged Officer in 	writtcn'brief of t.he presenting officer, which validates the conduct of the inquiry. 

Para.1213 	-The charge of the Charget! Officer is baseless that a reasonable opportunity has pt been 
given to him. This is his own creation, as whenever he was requested to present and defend 

ljlinself in the case he chose to stay away. lie is to accuse no one other than himself. 

iJUJlly ,  REOR 

The Charged Officct Shrj.R.S.Nfya PGU (Chcm) (UnIer Suspension) has been charged of six clprges under Artick of charges as Article I to VI vide memorantlufli no.F.145I99KVS(GRy525..S4 
(iatcd 9-8-99. The report of inquiry officer in respect of all charges, for the consideration of disciplinary 
aority and necessary action is as under. 

41jd 9!' c1a g -i 

That the said ShriR.S.Matirva, whi1e 
Functioning as PGT. (Chem) Kendriya Vidyalaya, Kuinapara, Guwahatj during the academic year 198-99 went to  pr 	 Kendriya Vidyalaya, Dinjan to conduct 

ctical examination of c.B.S.E., Chemjstiy for Class XII (Sc) on 15-O2-99 without., 
PcJThissionlrelieving by the compctcn t authority. 

This act on the part ofS1niRSNirya con stjtutcq a misconduct, and thus 
violated Rule 3 ), () & (iii), Rules 1964 asextended to Kendri',a \Idyataya Sangathan employees. 

MoNsis Qfyi4cIce: 

Presenting Officer based his arguments on the docUments brought on record as SW-1/1-5. SW-1145 cannot be accepted for to bc based for the purpose of evidence btaüse the copy of the same was not ivcn to the charged 
officer to explain his coitduct d also it is not authenticated by any officer of 

KVS, it is merely a photocopy. The charged officer did not defend his case in-spite of all opportunities 
givri to him. The inquiry officer had no option but to decide on th e  basisof SW-1/1-3. S\V-1/1 is thb ordcr of appointmc of SbffiP.5. Maurya, PGT 

((hem) of Kcndriya Vdyalaya Khanapara as practical cxaniucr of Chemistjy at Kendriya Vidyalaya, Dinjan. 

ihe question is n o
q who auth(iried ShriRS. Maurya and what C.B.s.E autho;jtjcs say on his flp)qintmen( as exai iner as put h by tile PfmntinP, Officer. Nothing is proved out of this Ix)int. On the 

hasi of application of Shri.RS.lvfauhl Of dtcd 1$ 29 (SW-172) and show cause notice (SW-1/3) it is 
proycd that Shl.R.SMam- P(1 ((hem ) was given sufficient opportunity to exilain his conduct. lie was crvcd with the show cause rtdht thi-ough peon book on 18-2-99 at S.No. 182 page 20. (SW-15) 

'( 	 Contd. on page 
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In his application dated 15-299 addiussed tp the Principst (SW-1/2). Shri.R.S.Mausya, wrote, 
1 am j)wccedmg to .cndnya VIdyala3a 1)mj 111 (Army) to conduct thc_classjlcJcmistry  praçtitij 

examination on 15-2-99w shows that he had no respect for rules as laid down for the conduct of an 
CflOycc. this CXptCssiOfl also proves an act of insuboi-dinanon arid disrcspcct to the chair. It scenisthat 
hc ctl his duties without the approval of the competent authority and left the children under his charc, 
as taUcndcd. This proves that the Charged Officer tell his duties and station without the approval of 
competent authority, which constitutes misconduct on the pail of the Charged Offlcer. 

FitI htg 

Thus this actof Shri 1LS,M.tra1  I T(Chepi) of 1(endrlya Vldyataya,Khpara. 
Lhe chptUg of misconduct under rule 3h. (1). hR and (HR of CCS Pukc 141 	i i1ni1c4 hi 

anorovajot the 

Article of Charg.ç 

That Slui.R.S.Maurya, while fuiictionin as PGT (Chem) Kendiiva Vidyalaya, Khanapara had 
not conducted the practical classes of class Xl tilt January, 99  and during the cunmiulative Test 1998-
99 examination all the students were awarded 330. Marks in Practical examination of Chcmistry. 

'thus, Shri Maurya has acted in the manncr of unbecoming of K\'S employees and thus vioiatcd 
R'Jc 3(1), (1), (ii) & (iii) of CCS (conduct) Rule, 1964 as extended to Kendriya Vidyalaya Sangathan 
cnipioyecs. 

Amilysis of evidence:- 

In order to defend his case the presentillp officer based his case on documents (SW -2 to SW-9) 
as already placed on records. ShrLR.S.Maurya, PGT (Chem) has been presumed to be served with a 
lctr (SW-211) but it is not proved whether the came had been served to hIm. SW-2J1 i s a photocopy 
and has not been authenticated by the competent authority. Collective complaints of parents (SW-2i2-3) 
have not been confirmed through independent witness and also bears no diary no, as such its authenticity 
is again in question. S%V-J4-8 a copy of the ncv spaper can be made the base for a fact-finding inquiry 
hut iot as the conclusive cidence in a regular inquIry. 

SW-3 to SW-6 placcd,on records are the practical notebooks of, Master (Jautarn Kumar of XI-A 
(Sc), Master Dcepjyoti Das of X1-A (Sc), Master Aditya l3huyan of XI (Sc), and Kasturi Saikia of Xl 
respectively. As per the index-page of these notebooks no practical was conducted before 12-1-99, and 
the, iuhjcct teacher has iiiitialcd the entries on the index-page. It in proved that no practical wa s  
conducted in XI (Sc) class before 12, Jan. 99, 

SW-7 is the award list of cummulative test fom. class X1 - A (Sc) for 1998-99 giving marks for 
theory and practical in Ch6mistry, duly siied bY Sliri.R.S. Nlaurya, PGl ((.heni) The cummulatRe test 
as per KVS schedule is cOnducted in the month of November during every academic year. It is proved 
that the marks have been awarded, without conductingtactica1 in the class. Under no circumstance 
stwjcnls can get equal marks in practical particul.irlv when weak in theory, it is proved that students at 
SI. 'No.34 & 38 have been awarded 30 marks in pi icticai whet cas they have scored 29 and zero marks in 
tlicry respectively. 

Conid. on page -5 

1 



r: 
I i 	t. 

't 

S 	 -5- 

SW-8 cannot be taken as authentic as [mg not been verified by independent witness. SW9 can 
als( not be relied upon because it is a report of the Principal -to the Assistant Conmissioncr, KVS (GR) 
agaps( Shri.R.S.Mautya and Shri Maurya has neither been pwvidcd with the copy of complaint nor 
pioyidcd with opportunity to defend himself. 

Finding 

Article of ChargeJ1i 	 •. 	• 	 S 

That (hrnng the session 1998•99 Sh!i R.SJ.taua whik functioning an PGT (Chem), 
KcilriyaVidyalaya,Khanapara 1  has refused to tike Practical examination of Chcmistiy of class Xl 
(1998-99) and asked thestudcnts to bring chemicals for practical. Shii.Mawya also refused to take 
CIiE (AISSCE) ,  99 Chcinistry Practical examination for private ntudcnts 

Thus, Sini Murva has violated the code of conduct for Tcachcrs as laid down in 
Edation Code for Kendxiyajvidvalayas in charter VI and Rule 3(l) (i), (ii), (iii) of the Central Civil 
Services (Conduct) Rules, 19M as cxtended to the employee of Kcndriya Vidyalaya Sangathan. 

Aflalysis of evidence:. - 

SW-lO/l cannot fOrm the basis of evidence, as neither it is an authenticated document (a 
phQrocOpy of the letter wilitt(.n by the Principal to th e  AsstLCoTnlnissjoner, KVS (GR)) nor the copy of 
the same was endorsed to Mi.RS.Maurya for the bservance of the principal of natural justice. SW-10/2 
is a copy of the notice written by Sin -i RSNjauna, PGT (Chem). The copy of the same noted down by 
Ntr, 3. I)asbasu1  Principal, K:V.}thanapara shows clearly a violation of conduct nilés on the part of the 
Charged Officer. SW-.10/31  was wtitten by ShriR.S.Matfrva, does prove that it had been written by him 
beyond his competence. SW40/4 to 9 are the letters wt -itten by, students. It' proves that the Charged 
Ofliper did not discharge Iis duties as directed by the controlling officer. 

As regards the ref sal of Shri.R,S,Maurya, PGT (Chem) to conduct the CI3SE (AISSCE)' 99 
practical examination nothing has been placed on record except its mention in the charge sheet and 
slalcmcnt made by the prescnhing of Ilcer while picscntiñg the case and in his witIcn brief as such the 
cottçntion of prosecution i s not accepted. 

Fi;ling :- 

The charge of mis,oiiduct that ShrI Maurya has violated the code of conduct for TeacheN 
s 'aId down In EducatIo code for Kendrjya \idjalaas In chapter VI and Rule 3(1) (ih (II). (HI) 
f the Central Civil Serylces (Conduct) RuIes 1964 s extended to the emplo.yee of Kendrha 
kLalaya Sangathan. Is hartially proved S  
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!4ck of Charge-I V 

Thai Shri.R.S,M;jurya white working as POT (Chcni) in Kcndsiva Vidya!aya Khanapara (Iuring 
thc academic ycar1998-99 had not submitted RCsion ending qucstion papers in the 8tipulated dale as 
nolilied by the Principal. 

Thus Shri.Maurva1  POT ((Them) has iotatd Rule 3(1), (i), (ii) & (hi) of CCS (Conduct) Rules 
194 as extended to the employees of Kendrjya \'idyaIaya Sangathan. 

flSJSfCYjdeiice: - 

S\V-I1/1 refers to nOn-submjsjon of question paper 1w Shii R.S.Maurya by 15-2-99. The said 
rcpprt of dated 23-2-99 by ShriU.N. Adhikary Ii addressed to the Principal. This rcpot is about non- 
su!rnission of question pper by Shri Maurva as a result question paper could not be sent to the press. It 
aIsQ points out that Mr.Maurya did the same at the time of half yearly exam. This 

RhOW8 that the Charged Officer is habitutty irregular in the pert rrnancc of his duties. 

S\V-12 is an office order in the Office Order Register On page 1. Through this order the Pripcipai ordered Shri.R.S.Maurya on 26-2-99 to submit the question paper by 3 PM on 26-2-99. Altrwar Is there is noth ing 
to show that he did not submit the question paper of flcRgjon ending 

CXnina ion by the stipulated date and time. 

:Slf1,1I).a 
coniplicd with the instructiris of dated 26-2-99 as cntained in SW-12 on page 

1, markcd in red ink in box proves that he does not ca n  for rule of law, 

jjyjovecI 

UIAULLOC _____ net th "LY..!. P$I 	J1li 	lqlatsdRg[e 3J 
AEILUmptovee of Kendrja Vvsdsvci 	n*k 

AicpfPiargev 

1hat the said ShrLP..SMaw.ya, while iNorking as PUT (Chenthtiy) at Kendriva Vidyalaya 
(luring the period 1998-99 never attended assemblies, staff meetings called by the Principal thus 
S1Id.S. Mauiya had not obeyed the orders of the Principal. 

This act on the partof Shri Maurv 
(employee) of KVS 	 a constitutes a rniscoiiduct which is unbecoming of a teacher 

olatitg of Rule 3(1) (I) (ii) & (iii) of CCS (conduct) Rules, 1964, as extended to 
the cpployces of Kcndriya J idvalava Sangathan. 

I ! Ys is  

As per aic1e of chrgc Shri,R.SN1at 	I'( 	(Chernistr') ner attended morning assemblies 
and Pqifflncctings called bythe Principal. The prcsnting officer has based his argwncnt.q on S\V-13/l-2 & SW-13/3 
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SW-13/1-2 relates to request of parents to see the answer scripts as their Wards- who got 
ut!c(pec(cdiy low marks in Chcpiistry in Cuminulative exam. On this document the examination In-
clrge has written that' Mr.Maurya and Mr.I)ivedi has not submitted the answer scr pta to the 
cxatumation department. It seems that the pat cntn grudge is that when their wards got 30130 in 
C1tFY practical than how conic they got less !t1ark in theory and even docs not explicitly iclatca to 
thç article of charge. 

SW-13/3 is a note sent to Mr.Maurva to meet the Principal at 2 PM on 5-2-99. This nQtc 
appears to have been sent to Mr.Maurva when c;itlier he did not meet the Principal as he had a class. In. 
th note however the Principal had mentioned that he was free, but the Presenting Officer has not been 
ab!F to prove either by; way of arguments or documents. SW-1313 is again not an authenticated 
dc!iment being only a photocopy. Of the documents brought ort record and the argument presented by 
prscriting officer does not prove the charge as to when did Mr.Maurya not atlend the above referied 
aspmbl' and staff meetings. Neither Mr.Mawva has been served with a show cause notice nor any 
evidence of his declining to attend the meeting has been brought on record. 

Itdhg: - 

That the evIdence onecord does not prove that Shri R.S.Maury dId not obey the orders 
PrincIpal hence the act on thepart or ShrI MaUDa does not constitutes n misconduct whIch 

isnbecoming to teachérj WjJ) c(jj) otCCSjconduc) 
Rffles 1964, as extended to the empIoees of KendrIv Vldvalax Sanathan. 

A.pticle of Charge-VI 

That Shii R.S.Maurva while functioning itt the  aforesaid capacity at Kcndriva Vidyalaya 
Knapara during the academic year 98-99 had tampered the official documents. 

Thus ShriMauxya, has violated the Ruic, 3(1) (i) (ii) & (iii) of CCS (conduct) Rules, 
14, as extended to the employees of Kendiiya \'idyalava Sangathan. 

Analysis of evidence:.- 

:W-i4/1 and 2 are copies of the relievin g order of Mr.RS.blaurya, POT (Chem) from Kcndriya 
Vidyal a Narangi on the basis of which the Prcseiiting Officer has tried to prove the tampering of 
rccprds.y the Charged Officer. (in the personal scxniny by the Inquiry Officer of the documents it is 
olcrv:d that l,oth the dqcumcnts are the copies of the same order and clearly show that the time of 
dtpartuie has been written later on to suit the interests of the Charged Officer on the copy of the 
reIeving order submitted in the office thus he not only tempered the records but also cheated the Gom 
by wayof excessive claim of TA/DA. This proves the misconduct on the part of the Charged Officer. 

Both the docunicnts (SW-14!1, & S\V-1 4/2) arc the carbon copies of the same order but the 
ciics column liar writing (lale of relieving are ditkrc-nt in both of them. 

1)cspatcli no. hits been written in pen on both copies (S\V- 14/1 and 2) by the same person. 

tI 1. 
- 	 - 	 Conid.. on page -8 

1/ 



SV-15 s the peon hook in which the lreen(ing Officer ha 
dral%1l the attentiofl of hquiry 

orjicer on the receipt 
C011111 1H at Sl.No. 182, 1 8 1.211,212219 and 236, 

Al SLNO,182 the Charcc1 Officer ha written ' lime received (1.45pm) a 
lcttcr in scaled 

envelope with UflkIlOWfl content and signed with date, At SLNo. 184 the Chaied Officer hac written received a sealed' envelop with unknown colnerit' (At 12 Noon) and signed with date. 
At Sf.Nø,21 lit is 

the remark of the Incipal and not of the ('barged Officer as such doc not conslifule an Offccc, 

	

At SL. No. 212 the Charged Officeriicd and 	tc  in the coiuj 	of by whom dclivcrcd' nasc of the concerned peon is not mentioned' 
At SL. No. 219 the Charged Officer 

%\iotc a note in the peon hook regarding submission of C!I!piOynlen[ cellifjeate after his suspension Si 
detil3 of subsistence allowance 	 milarly at S1.No,236 be wrote a request to provide the 

	

As regards the charge 
s 	

of tampeng of TCCOs by way of changing /addjtjon of time in the 
relieving order 	proved. i1e use of peon thok for COITSPOfl(IenCC and replies is also an act of' mipondtict on 

the part of the Charged Oflicer, A such the charge of misconduct is proved. 

- 

1C UiOfCCScothul t l24 EL  totheiUQio,eesof  drtaV1 h 

J)efence leant by the Chaed 
Omc in 	pon to the written brief of the Presenting 

Officer is vague 
and can not accepted as ratiorii defence, 

The Charged Officer Is round guilty of IIthOnduct under RUle 3(l) (1) (II) and 

	

(( mdL:c() Iuies 1964 in the foHowing Artkie of charges. 	 (III) of CCS  

	

Artkje I - 	Proved 

	

Article II - 	i'rovenj 

	

Article 111 - 	l'artialiy probed 

	

Article IV_ 	Proveti 
Article V - 	Not proved 
Article VI - 	Proved 
It is prop 	

that the Charged Officef rticJe of Charges 1, 11, iii, IV and VI. 

(e(i:- Marci, 25, 2000 

ANI) 
Inquir Officer & Princfpai, 

enddya VldaJaya 1AC Upper Shifiong 

1± 

be irnposeij penafty as under the rules against 

(ft 
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KENDRIyA VIDYMyA SANGATFI1 
Regional Office 

Chayaram ahawan, Maiigaon Charialj, 
OUWHATj -12 

NQ.F.145/ 99 S(GR)/L> 	Dated 	29,.2000 

V 

0 R DE R 

WHEREAS disciplinary prbcee Inga under Rile 14 
of Central Clvii Servico9(C1as5jfjj0 Control and 
Apeal) 1  Rules, 1965 were instjtüted against Shrj R. S. 
Maurya, POT(Chemistry), 1W, Khanapará, vlde this offIce 
Memorandum No, 14-5/ 99 KVSGR)/5251..54, dated 9.9.99 
on the following 1rticles of charges 

:-. 

-A (1) 	That the said Shrj R.S. Maurya, whIle functIoning 

as POT(Chemistry), Kendriya Vldyalaya, Khanapara, 

Guwahati during the academia year 1999..99 went to 

Kendrlya Vidyalaya, Dinjari to conduct practIcal 

examination of CBSE. Chemi8try for class XII(Sd) 

, \ 
 on 15.02,1999 without perls61on/re1jevjng by 

the competent authorIty. 

That Shri R.s. Maurya, whIle fÜnctij as 

PGT(Chemitry),Kefldrjya VIdyalaya, Khanapara had 
not conductj the practical classes of Class 3ç1 
till January'99 and during the curnzlatjve Test 17~ 

 

1998-99 ' examination all students were aqarde 30/0 
marks In Practjc1 examiñajon of chernjsry. 

- 

That during the sesgjo 199-99, ShrI R.S, 'Maurya 
while functioning as Pr(Chemjatry)', Kendriya 

\ 	Vidyslaya, Khanapara, has refttnea{o 	(e•pr4toa1 
\ examination of Chemistry of Cls XI(i998..99$ and 

asked the stud  ants to 1*Itg 	mtiaiR 	PicjI: 
Shri Ptaurya also refused to take CflSE(AISSCE)I9 

 

Chemistry PractIcal examinatIon for PrIvate 

00  

'_) I 

. . .2/ - 
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( 2 ) 
S 

That Shri R. S. Maurya whIle working as POT(Chem) 

in Kerriya Vidyalaya, Khanapara during the academic 

year 1998-99, had not submitted session ending 

question papers In thetipulated date as notif ted 

y the Principal. 

That while he working as POT(Chemistry) at Kënriya 

Vldyalaya, Khanapara durIng the perIod 998-99 

never attendedassemblies, staff meetings called by 

the Principal thus Shri R.S. Maurya had not obeyed 
the orders of the Principal.  

\That Shri R.S. Maürya while functIoning In the 

\aforasaid capacity at Kendriya Vidyalaya, Khanapara 

•c 	!\thtring the academic year 1998-99 had tempéçe the 
f 

;Jfficial documents. 

A Statement of imputations of mi8conduct/mIsbehav1or 

on whIch the Articles of charges were baeed,together with 

a lIst of documents by which, the char.gs were proposed to be 

sustaIned, were also forwarded to him alongwith the above 

said liemorandum dated 9.8.99. 

AND WHEREAS, ShrI R.S. Maurya has failed to submit 

his wtitten statement of his defence on the above chargeaheet 

withth the stipulated time. Accordingly Shri R.K. Qautam, 

PrinoLal,Kendriya Vidyaiaya, EAC Upper Shil1ong was 

appoIted as Inquiry OffIcer to inquire Into ihO charges 

vide prder No,14-5/99-KVS(OR)/9025-29. dated39.99 ar 

Shri .V.S. Ranga Rao, Principal, Kendrya VIdylaya No.1, 

Tezpur was appointed as Presenting Officer, vlde Order 

No.Fi4-5/99-KVS(OR)/7018-22. dated 1349.99. 

AND WhEREAS, theInquiring Officer, vide his letter 
No.FRSM/KV.-US/99-2000/.1033, dated. 27.3.2000 gave 

findings that Articlea-I,II,IV & VI against Shri R.S. Mauryá 

has been established and proved and ArtIcle III has 

partIally estabijehed & proved. 

(2: 

- •&j S 
	

V 	. . . 3/-. 
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(3) 

AND WHEREAS, a copy of the report of Inquiry was  
sent to Shri. R.S. Maurys, vide Memo. No.F.14-5/99...3(OR)/ 

490, dated 20.4.2000 and he was given an opportunity of 
making such submissions in his defence on the report of 
inq.iiry as he desired. Shrj R.S. Maurya has not made any 
gubmission in this regard within the stipulated period. 

AND WHERE1S, on careful consjderajon of the report 
of the Inquiry Officer and Other records of the case, the ' A 

undersigned has decIded to accept the findIngs of the 

Inqiiry Officer in respect of Articles I, II, Iv & VI 68 
prored and Article III partially proved. 

NOW, THEREFORE, after consIdering the records of 
the Inquiry and the facts and cIrcumstances of the case, 
the undersigned has come to the conclusion that Shri. P.S. 

left his dutle9 without the approval Of 
c9petent author t and left the childrer under hIa Oh&rge, 
as tnattend 	Heawarded marks to children w1tht 
conduc ex 

as 	 ified bythe Prin ipal. (v) that during the year 
1998r 99  Shrj R.S. Maurya had tempered the official 
documents and thus committed miscOnduct under Rule 3(1) 

& (iii) of CCs(conauct) Rules 1964 as extended 
to the employees of KVS and hence ends of juet.raqujre 

that the penalty of removal from service Wiptjp1iate 
effet which shall not be a disqualificati 

,, employment under the KVS be impOsed upon
ture  

IT IS, THEREFORE, Ordered that Shri K.S. t4airya, 
POT(Chom), Kendriya Vidyalaya, Khanapára pre8ójy thièr 
8uspension,e imposed the penalty of renival fror$ serv1c 
with iP94 	feet which shall not be a d1squaiifjcjaj 
or çu 	ployment under the Kendrlya Vidyal- 

/ 

10 ( D. K. SAt4I- ) . 	/\
OMER 

LN 

;tisiatha Sfr1R.S. Maurya, 	. V. 
PGT(Chem) (Under Suspension),

Regional oItcc, (uWaø Teachers Or. NO.4i3(Top Floor), 
Kendrjya Vidyalaya, Khanapara. 
Guwhatj-27 	 . 	- 
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To 

Shri R.S. Maurya, 
PGT(Chern) (Under Suspension), 
Teachers Qr. No. 4-B (Top Floor), 
Kendriya Vidyalaya Rhanapara, 
Guwahatj_22. 

pathd Guwah ti, the 	 00 0  

Sub t— VACATION OF STAFF QUARTER NO. 4(B), 
FOLLOWING REMOVAL FROM SERVICE 0  

Vide Order No. 14-5/99KVS(GR)/197779 Dt.2952000 
Which states your removal from servIce with effect from 
29-52000, you are to vacate the staff quarter IthiniOc1) 
d CIA 

ays of the issue of this letter, (and handover the keys to 

the undersigned), falling which stringent measures will be 

taken from our end for occUfation bf the same • This issues 

with the approval of the Chairman, VMC Executive Committee, 
K.V. Khanapara, 

(MRs. J. DASBASU) 
PRINCIpM. 

rrep / Prin& pal 
Copy to: - 	

Kcndriy:i Vidyalaya 

The Joint Commjsjone/9UWahat122 
• 	Kendriya Vidyalaya Sangathan, 

New Delhi - 16. 

The Chairman VIiC 
ExeCutive CQmmlttee, 
I.V •  Rhanapara, Guwahátj...22. 

The Asstt. Commissioner, 
Kendriya Vidyalaya Sangathan 
Guwah'atj Re9ion, Guwahati. 

(MRs.. J.DASBASU) 
PRINC I PAL. 

***** 

... 
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orn:- 
R .S.Maurya, he Principal, 	
PGT (Chemistry), .V,Kban apara, 	
K .V.Khana para, 

auhatj - 22, Gauhati - 22. 

L)at e-:— 7,6.2000. 

- Regarding Vacation of - Staff Quarter 

- Vide your office letter No F.PF/KVG/2000_Q1/ 

184 - 87 dated 5,6,200, 

/Mad am, 

With due regards and humble submission i am to 

tate the following facts before your goodseif for favour 

f your kind consjderatjon and necessary action, 

That I beg to s.ubmLt. that in pursuance with the 
rder No, 14- 5/99KV3()/I97779 dated 2 9.5.2000 issued by 
he Disciplinary Authorjty,tj2ere is a provision for 	eal" 
nder the rulesof proceeding which I have preferredbefore 
he compet ant authorjty ç  

That further, I humbly beg to submit that during 
he qendency of the appeal, I may kindly be allowed to occupy 
he instant quarter for the interests of justice. 

It IS for,  your kind inforrnation and necessary 
action, please, 	 x - "r 0 

Thanking you. 



Qoy to: 

The Hon'ble Deputy Cornrnisioner, 

IK.VS.(n.Q4, 

New Delhi - 16 

for kind thformat ion and 

fl/a please, 

The Assistant 

Maljgaon - Gauhati - 12 

for kind information and n/a 

Yours f.aLthfUj1y,O'L )- b $1)  

R.S.Maurya, 

PGT (Chemistry), 

K fV.Khanapra, 

Gauhati - 22. 

pat_ 7.6.2000. 

/ 
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Toe 

The Ibn'ble Daputy Corllmtc8Loner, 	Ei (Cbentstry), 
)ondrtya Vtdya1ya S3nçot ban,. 	I(.V,Kbanaparo, 

(auhatt 	22, 8,XritttitY.ono1. Area, 

1aL2ed Met Lnçjb trcj, 

Prayer (Appa1) for stay of the 	r3ttn of 

order dated 29.,2xjo 4 . 

Ooc N. F.i4.5/9..KV4Gt)/1977..79 dctd 
M 

VILt Li duo reg&rdo and burib1i oubmiocton, I a 

'to uubintt tLa fo1LwLnçj facts beCre your bnour fot 1avu 

of your kLnd consLder4tLon and fav,urat1e octLon there ons 

.1. 	That tLe app31nt humbly begs to state thzt 

be was placed under supnsLon uLde on order, 

2D9J. 40 93 dated Oi.OG.99 Iosud by this AssL3tont Cnmnts3ton0:, 

KenUriya VLyalaya SengtIan , GouhatL - 12, 

113 copy of the order dated 1.6. 

3.a nvaiid heret'Lth and cnarked as 

DRUM 

2. 	ILiut , tirea1ter , the 	pelLnt ia served tLii 

vJ.Je O.M. b# 

datcJ 9e.809 cnd the apzUrtt 3ulxnLtted reprocentatLons dated 

2,UJ9 9 13,9.99 and 2.3,9,99 rwipectLvoly be f ore tbs Lfon'ble 

A-asLstant LournLssioner for Lnspectton /procucarn3nt of ortgtn4 

nd additLon4 dDcuwnts tD prpi.o LLs. propei tirLtton statonxnt 

.1 



tp dtoprovo tIl3 allegatinm but the tequ3st for the oairo 

v as not Considaredmd c,noeqcrntty In4uity off icr (1000) 

Pre3cntLnç offtcer (?.o.) tro ppotntri riltizLtz UJ.OaIon 

of tIo trJgtfl  Otdteaente by tLa appolLants e  

• 13. 	That the appe1Lint humbly bags to ibrrt thot the 

/ 	 /gjtc38* iegu also not paid to the app3l1an 

/ 	
Jy arid. A4,jL4tt 1 99 (1) R403 CO tnr nntti or2.f before 

I) 	the ccAuflon of enquiry and the app3llant was running undr 

/
gmat D 	 j,JLc4Pnc4' and all tho out family membeto of 

1 :•:.T 

1. 

appaliant vere reiched at the vercjo of otorvation and the 

and .O, cnductod the eparto erFty it Sil&rsçj and 

thereaftGr at k9ligion 13Y knovVing It w;Ll thatAaa to financial 

6trLnçncy. The appellant will nt be oblQ to face the Onquirij. 

10 t74 	Lo tt apsLlont 439O t ot ate that he has 

i'rn Vaqul ostlrrj tile Lnod 140, to cduct Vie Pronmeding at 

(iihtL 22 Wrire -alL tti 	 and 

yt4iar avaUabla but tLie reqma2t of tL4, 3ppUont 

wesot 	n5)..dced 	ccte 00-4ulry V11P cnth.icted rtci 
•1 	Cul1atLi thto an advcse tnquLgy report and the alleged 

L 

chacges levfl.ud ajainst the apolLent wre allegedly provad 
iIut 4Lvincj the .nab],e opottnLty to the apaliant to 

deferd t 

4. 	That, thereafter, the appellant was served the cøpy 

of the e3pizt3 4uy reot anti occniLg1y th 	ccs reply 
wza 3 uLvdttad to the jbr , blo £tocl4tnury Aw.bpitty on 

by spa ed Post tiii ch was recoLved by t iieSFandxn K .1. S. of f ice 
On 	 but curtously anomjb the learned LolocipUmny 



- 

i) 	 I  

IutLtttj OW nt consWeved t ho a aw and com, qunt1y psd 

tin pvWx1d4od. 29010 20O v3hiaxaby Wposad Un, pnnalty 01 

'*av4 toF' scrAce t) tbo pe2Jnt ittI•nx3dLi*a effoc 
I)"  

Tile copy of tties order th*e4 2,2oc 

and dUvey ce$t. Ls annoxed 

I 

t114 t Im api smnt iiiriby begs t o cub4t tbt ILI 

• 	 tti 	tI. 	 pp1 to 

YOVIC t iPnp4 	Vp 	ved 

notice,, iat 	.62OQ3 tLuuti $ed Pt to 	 to the 5tff 

• 	uitir Nb, 4() v'4tbLn Jo dya of tin toje c)f Aim, Lettti n4 

tO 	itZflt -rinurzares fø vocatiog t 

ax 	end • d tfoo Lt cieei 	owu 

• 	 t tntt p nCpi3i tmVig4m. t3 

livit ibLcb Is riot 

T 113 to of t W Ltte dated 3.2000 

t •nad LrniiLth and,  makQd a 

• 	Tt 41 çrt LnustWbD ben ctcd to tkic. 	11ent 

whi,ch cowl es. 3 	 on tbc oriletre UmLjy Of the  

Of tto 4srter tt 	Uents 

be pn'tta aoadse • 



That there Ls no other alternatLve remidy and hence 
tits appa1, Ls filed bonafide for the Lnteiests of justtca b ,  

In vIew Of the above cLrcutens 

and facts it JG j  therfore 	prayed 
1/. 

• t hat your 1onour would be pleased 

to admjt t be ae al and would also 

be pleased to reinstate the 

ant in service to his original 	st 

and place as PG7 (Chemistry)  with  
all corl-sequential Service beef its 

by way od st aYlng/s us pending the 

operatIon of tile, order dated 

by L 
the Disciplinary Authortty 	K.V,&., 

Gaubati for the ends of jL19tLCO4 V 

And for this acts of kindnsss the appellant is ,•. 

duty bound and sia1i over pray s 	 - 

I 

• 	 •. PGT (Chemistry), 

• 	 c, (.V.Kbanapara, 

(r. No 	4 	B (Toi' FLoor 

(Inside Campus) 

Six i41 	lthanapara, Gauhati 	22 (Ass am) •  

Gaubatf 	22 

1 
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Cye 	BJ1Ch 

IN THE ONTRAL ADMINISTRATIVE TRIBUNAL:GU ,,qAHA11 BENCH 

AT GUWAHATI 

ORIGINAL APPLCATIN NO, 200 2001 

R.S Maurya ...Applicant 

-v s- 

U.0.I & ors..Respondents 

The Respondent Nos 	, 5' a 	7 beg to 

file •thtr Written statement as follows : 

That alithe averments and submissions made 

in the Original application(in short referred as 

the application) are denied by the answering Res-

p.ondents save and except what has been specifi-

c.ally admitted herein and what appears from the 

recordsof the case, 

That with regard to statements made in para-

graph 4.1 to 4.4(a) of the app]ication the answering 

Respondents have no comments as they are matters of 

record . 

That with regard to statements made in para-

graph 44(b) of the application the answering res- 
/ 

pondents beg to state that regarding honesty,dedica-

tion and sincerity which Mr Maurya attributes to 

himself, these are yet bobe ascertained. The 

Chairman ,Vidyalaya Management Committee(In short 

contd. . .2 
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to transfer Mr Naurya out of North 

East Region. The Assistant Commissioner of the 

KVS(Guwahati Region) had also strongly recommended 

his transfer from Guwahati Region 

Mr N D Bhuyan had himself given a full 

detail of the insubordination and problem creating 

tendency of Mr Maurya . He was also given necessary 

instruction to mend his ways by the then Education 

Officer and Mr D K Srivastav, Jt. Commissioner KVS 

(HQ) New Delhi. 

Copies of letter dated 24th Dec,1999 given 

by the Chairman VMC is anneed herewith 

and marked as Annexure-1. 

Copies of letter dated 22.3.99 given by 

the Assistant Commissioner(Guwahati Re-

gion) is annexed herewith and marked as 

Arinexure-2. 

Copies of letter dated 26.9.98 given by 

Sri N D Bhuyan,Principal ,KV,Khanapara 

is annexed herewith and maked as Annex-

ure-3. 

Copies of ltter dated 26.8.98 given by 

Dr E Prabhakar,AssisLant Commissioner 

(of:ig) is annexed herewith and marked 

as AnneuxLe-4. 

contd.. .3 
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SWAM 
km 

Minutes of Meeting held on 23.8.98 at Circuit 

House Guwahati with the Jt.Comniissioner(KVS 

Delhi) is annexed herewith and marked as 

Annexure-5,respectively 

That with regard to statements made in para-

graph 4.5 of the application the answering Respondents 
beg to state-  that because of the ways of functioning 

of Mr R S Maurya in the different Kendriya Vidyalayas 

(in short K.V) at Primary,Secondary and Sr.Secondary 

level all the Principals had to recommend hith to be 

transferred out of the vidyalaya because of his 

notorious and defiant ways. 

Being a Law Graduate,he tried to pressurise 

all mentally that his knowledge of all legal aspects 

made him invincible. 

Copr of letter dated 19.2.99 given by Mr 

R.S. Maury.a is annexed herewith and marked 

as Annexure-6. 

Few copies of letter dated 10.4.86,2 9 7,92 

and 17.10.96 are annexed herewith and marked 

as Annexure-7 and 8 and 9 respectively. 

That with regard to statements made in paragra-

ph4.6(a) of the application the answering respondents 

beg to state that the Respondent No.6 that is Ms 

Jayshree Das Basu, Principal, K.V. Khanapara joined 

in the capacity of Principal on 16.12.98. After Joining 

contd... 
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as Principal,she called a General Staff Meeting. A 

Circikar was issued for conduct of Sports Day s  Then 

another circular was sent to all Departmental Heads 

(Physics,chemistry, Biology)calnng for requisition 

for conduct of CBSE practical during Februry,Ist week 

Since the School would close down for winter vacation 

all the Departmenial Heads were informed to submit their 

requisjtjon since purchase procedure takes time through 

quotations. So purchase was not the primary factor asMr 

Maurya is trying to hut at. 4piicatiorts for purchase 

of chemicals was received from the applicant on 23.1.99, 

Quotations were called on 25.1 .99 and last date was fixed 

on 30.1.99 .Purchase of items f or chemistry lab was 

done as per procedure and chemicals were handed over 

on 3.2.99 to the applicant who acknowledge receipt. The 

applicants had always insisted on buying 	chemicals 

by himself and insisted on @9@@@ adva ce,which was 

his normal habit as has been stated by previous principal 

Mr N D Bhuyan which is shown in Annexure-3. The a plicant 

however did not enter the chemicals in the stock regis-

ter just to harass the Respondent No.6. 

Copies of the various notiàes issued by 

the Principal 1KV Khanapara is annexed 

herewith and collectively marked as 

Annexure-10,a,b,c d and e. 

Copy of letter written by Q sharma T.GT.Sc 

is annexed herewith and marked as annex-11 

6. That with regard to the statements made in paragraph 

4.6(b) of the application the answering Respondents 

beg to state that the SDA was not stopped (contd...5) 
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in the month of January,1999 ,but kept pending after 

a meeting was held with them informally in Aa44 X. 

It was also subject to clarificatiai from KVS(HQ). 

SDA was immediatelyreleased to all entitled which 

includes the applicant also after receipt of cla-

rification from KVS(HQ) which is still continuing 

The appant was also given SDA as per entitled rates 

even during his period of suspension i.e.1.6.99 till his 

date of t ermination. 

7. 	That with regard to statements made in pa- 

ragraph 4.7(a)' of the application the answering Res-

pondents beg to state that the applicant had stopped 

maintaining any stock register of the chemistry Labora-

tory after an altercation with the previous Principal 

Mr N D Bhuyan, The applicant had sealed the stock 

registers in a cloth bag and handed it 	to the 

Principal,as per office information. After that no 

entries were made though purchas;s were made. All 

was apprised to Respondent No.6 when shetook ever as 

Principal on 16.12.98 and the sealed parcel was handed 

over which is still kept as it was earlier. Furthr 

the applicant never informed Respondent No.6 about 

the fact that he has not maintained any stock Register. 

Only once when the Respondent No.6 called him for 

signature on the stock register he told her about it. 

Thereafter two new stock registers were given to him, 

in which he had not entered chemicals purchased for the 

chemistry Lab. It was a normal habit of the applicant 

to create problems and abstacleS for all Principals 

under whom he had worked. 

c ontd... 



Regarding Ms J Borah, she teaches Phy.chem.Maths 

in Class IX and X and also manages the junior sceience 

Labs so when Lab purchases are made,the junior sciere 

teachers are asked if there are any requisition for the 

junior schience Labs. Thle purchases were made after 

the applicant submitted his requistion on 23.1.99. 

8. 	That with regard to statements made in paragraph 

4.7(b) of the application the answering Respondents 
had 

beg to state that the applican t on the contrary/&1-d- 

&-e& pasted a notice on the Board without information 

and countersignature of Principal on 20.3.99 asking all 

students to bring Methylated spirit 100 ml and Distilled 

water 1000 ml or 1 bottle for chemistry practical Annual 

examination 1998-99. which is illegal and done only 

to harass the students. The distressgd parents highlighted 

the issue in the sentinel dated 9.4.99. The notice to 

the children should have been given after 31.3.99 if 

the Respondent No.6 had refused • Moreover ME Maurya 

after asking the children to bring the chemicals and 

distilled water had aain asked for an advance of 

R.1000/- (for only distilled water and spirit) from 

the Respondent No.6 which is again questionable. 

Copies of the extract of the 

Notice dated 20.3.99 given by 

Mr Maurya is annexed herewith 

and marked as Annexure 12. 

Copy of the letter published 

in the sentinel paper on 9.4.99 is 

annexed herewith and marked as 

Annexure-13. 

contd..7 
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That with regard to the statements made 

in paragraph 4.7(1) of the application the answering 

Respondents beg to state that the applicant was not 

appointed as External in Chemistry for K V Dinjan 

but left in defiance,inspite of Respondent No.6 

apprising him that CBSE will not send Mr Maurya to 

Dinjan as per the i/c Regional officers. direction. 

However without informing the Principal and without 

receiving order Mr Maurya left for K V Dinjan when 

Respondent No.6 was away on official duty for 2 days 

(15the and 16th February,1999) 

That with regard to statements made in 

paragraph 4. 9 of the application the answering 

Respondents beg to state that all chemicals were pur 

chased as per KVS purchase procedure,which the applicant 

wanted to do on his own. 

That with regard to statements made in paragraph 

4,9 of the application the answering respondent beg to 

state that on 6.11.98 the Respondent No.6 was not the 

Principal of K V Khanapara. However, a circular was 

issued by theMr N D Bhuyan that all committees 

stand dissolved (except Bus and Examination) till 

further notice. 

There was no vested interest in purchase of - 

chemicals which is a false allegation levelled against 

Respondent No.6. Being the administratiiB head and 

c ond ... 8 



raj,  

0•  

accountable for all expenses, the Reondent No.6 

has to be alert regarding purchases made at all 

level which is made under approval of Executive 

Committee of )VMC. 

Copy of Notice dated 22.1.97 

is anneed herewith and marked 

as Annexure-14. 

1. 	That with regard to statements made in 

paragraph 4.10 of the application the answering 

Respondents beg to state that deputing externals 

for practicals is soW at the discretion @@@@ 

of the CBSE when Respondent No.6 has no role 

to play since it is different organisation altogether. 

Respondent No.6 only receives letters from CESE 

informing the vidyalaya the names of the externals. 

The good performance of the students 

will only add to the administration and academic 

efficiency of 	a principal and therefore,hara- 

sssing the students of the Respondent No.6 own 

vidyalaya does not arise. 

1. 	That with regard to statements made in para- 

graph 4.11 of the application the answering Respon-

dents (Res-6) beg to state that the Respondent 

No.6 was entrusted thework of AHE by the CBSE 

which she has been carrying on since the 14516 

years to the full satisfaction of the CBSE autho-

rities. Any lapse would first be detected by CBSE 

and not 

contd.., 



the applicant who is neither a teacher of English 

nor an evaluator of that subject. All evaluatr 

ora particjlar_ evaluation centre are fixed by 

CBSE who report under a particular ARE. All answerscripts 

are decoded 	under secrecy. 

But it is surprising 111at the applicant who 

was under suspension from June,1999 could fabricate 

such stories when he was kept out of CBSE due to his 

suspension. This clearly indicates his underhand methods 

and planned strategies wherein he has tried to find fault 

with eveibody and every system of working. 

14. 	That with regard to statements made in paragraph 

4.12 of the application the answering respondents beg to 

state that all complaints were received by the Principal 

not on one day,but gradually when the applicants way of 

dealing with the students became dictational and there 

was fear psychosis because he threatened them with 30 

marks in practicals which he was to award. 

A Principal is the upholder of discipline in 

the Vidyalaya. Not only students and guardians,but tea-

chers also had to lodge complaint about the applicanrti 

In fact the applicant him elf during his suspension 

managed to remove papers from the chemistry Lab with 

the help of Lab attendent ,Mr Ambika Sarma, 

Copy of letter dated 11.8.99 written by 

Sita Rawat PGT chemistry is annexed herew 

witb and marked as annexure-15. 

cortd.... 
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15. 	That with regard to statementsmade in 

paragraph 4.13 of the application the answering 

Respondents have no comments as these are matter of 

fact. 

16. 	That with regard to stateLments made in 
of 

paragraphs 4.14 to 4.416 /the application the answering 

respondents beg to state that Ex-.PGT,Kendriya vidyalaya 

Khanapara was served the Memorandum of charge vide OM 

dated 9.8.99 and he has asked to submit his defence within 

10 days from the date of the receipt of the memorandum. 

Sri R S Maurya has submitted a representation 

for inspection of Original documents and procurement of 

e additional documents for submission of written statement 

of his defence against the above said chargesheet. 

That the competent disciplinary authority in 

exercise of powers conferred under Rule 14(2) & 5 (C ) 

of ccs (CCA) Rikles 1965 has appointed an Inquiry Officer 

and Presenting Officer to inquire the matter as per 

procedure laid down in above said rules. The charged Off i-

cer never refused to s/o-the documents,how ever it was 

intMimated that the reasonable opportunity will be given 

for inspection of documents as per extend rules at the 

time of inquiry vide this o f ice letter No.P.14-5/99-KVS(GR) 

\\5897_900dt.29.9.99. 

The aplicant failed to submit his written 

statement of his defence within the stipulated time .Hence 

the disciplinary authority has appointed the inquiry 

officer and presenting officer to inquire in to the charges 

levelled against sri Ft S Maurya as per extended rulss. 

cnntd.... 
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16$, 	at with regard to statements made in 

paragrap, I4.17 of the app]ication the answering respon-

dent,/eg to state that the applicant was directed to 

ynit the required Certifleate under F.R. 53(2) to the 

Principal,Kendriya vidyalaya,Khanapara i.e. to the 

DDO where his hegdquarter had been fixed during the 

suspension period vide this office letter No.14-5-199-

KVS(GR)/389.-90,dt.1-7-99(Under Regd post) The Principal 

Kendriya vidyalaya,Khanapara i.e. the D.D.O had also 

/ asked him to furnish the requisite certificate to her 

and on or before 20th of every month for payment of 

subsistence allowance,vide her letter No.PF/KVG/99-2000/ 

253,dt.29.6.99. It was also followed this office letters! 

reminders No.14-5/99-KVS(GR)5443-45,dt.10.8.99,dt.20.8.99 

and Principals letter dt.13.8.99,7.9.99 & 7.12.99 on this 

issue. 

But the applicant railed to submit the requisite 

Certificate to the DDO in time ,which mayheld responsible 

for delayi in payment'subsistence allowance and creation 

of unwanted. financial problems for himself. The discipli-

niary authority or DDO are not responsible for the same. 

17. 	That with regard to statenents made in 
of 

paragraphs 4.18 to 4.21/the application the answering 

respondents beg to state that the applicant was given 

every opportunity by the inquiry office but he failed / 

could not attend the inquiry even at Kendriya vidyalaya, 

Maligaon which was very nearest to his residence. The 

inquiry officer conducted the Ex.party disciplinary 

contd.. 
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proceeding against the applicant and submitted the 

inquiry report. 

Further a copy of the inquiry report was sent 

to Sri R S Maurya vide Memo No.P.14-5/99-KVS(GR)490 9 dt. 

20.4.2000 and he was given an opportunity of making 

such submission in his defence on the report of inquiry 

as he desired Sri R S Maurya has not made any submission 

in the inquiry report within the st1&d period. 

It is further submitted that sri R S Maurya 

has submitted a representation which was received in 

this office in the A/N of 26.5.2000 by this: time the 

/d cision to removal of sri R S Maurya from KS Service 

V\/has already been taken . The time given to Mr Maurya 

for submission of his written representation was already 

expired on 5th May'2000. Therefore, the question of consi-

deration of his wri.ten represcntation did not arise 

on that stage. 

Further the Respondent No.6 submits that the 

applicant was removed from service with effect from 

29.5.2000 after discussions and approval of chairman 

vidyalaya Management committee and 10 days time was 

given to him till 15.6.2000 . But on 13.6.2000 the 

Respondent No.6 was informed that Mr Maurya had already 

left without handing overi keys. On 20.6.2000 a letter 

wr itten by the applicant dated 13.6.2000 was handed over 

by his snn. Morevoer his letter of appeal which was 

forwarded to the chairman VMC was not considered. 

contd...13 
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Copies of letter dated 5.6.2000, 

7.6.2000 ,13.6.2000 9 21.6.2000 are 

annexed herewith and marked as 

Annexure-16 a,b,c,d and e. 

Copy of letter dated 5.2.2001) is 

annexed herewith and marked as 

annexure-1 7, 

18. 	That with regard to paragraph 4.22 and 4.23 

of the application the answering respondents beg to 

state that the averment made by the applicant is not 

correct. The appeal submitted by the applicant has been 

considered by the Appellate authority of KVS.Based on the 

consideration of facts and circumstances of the 	case 

on record and contents in the appeal including the grounds 

adduced by the appellant, the appellate authority has 

come to the conclusion that the penalty imposed by the 

Di s ciplñnary authority 

commensurate with the misconduct of dereliction 

of duty as a teacher in refusing to conduct the CBSE practical 

examination of class XII for pr&vate candidates;awarcling of 

marks to the tti students in the practical examination of 

the cumulative test without holding the said examination;non-

submission of session ending question papers;tempering of off i 

cial recos and disobeying the lawful authority of the 

Principal which have been held proved against him and thus 

his appeal does3q not merit for reconsideration of the case. 

It has also be observed and cocluded that the appellant had 

cond.... 
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Not cooperated with the enquiry proceedings and has 

@ also failed to avail of the opportunity to defend 

himself which was given to him by the inquiry officer 

and to make.a representation thereafter as afforded by 

the Disciplinary authority. 

That with regard to paragraphs 4.24 of the 

application your answering respondents beg to state 

that the averment made by the Applicant in this pant 

is not correct. 

That with regard to statements made in paragraph 

4.25 of the application the answering respondents beg 

to state that it has already been explained in the 

/ preceeding paragraphs and hence no comment. 

That with regard to stateemnts made in paragraph 

4.26 to 4.29 of the applicatioii the answering respondents 

have no comments. 

That under the facts and circumstances stated 

above it is respectfully submitted that the application 

filed by the applicant is devoid of any merit and hence 

liable to be dismissed. 

contd... 



-VERIFI ION- 

I, Smti J Das Basu, wife of Sri A K Basu aged about 

53 years,presently working as the Principal, Kendriya 

Vidyalaya, Khanapara do hereby verify that- 

The statements made in paragraphs 

are true to my personal knowledge and those made 

in paragraphs 	 re'based dn 

records and nothing material has been concealed therefrom 

Place Guwahati 	 i_- 
D PONENT 

Date 1,03O01 
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GOVERNMENT OF ASSAM 
OFFICE OF THE .CC,fMISSIONER OF LOWER ASSAM DIVISION 	:• GU1'iAHATI 

NO. GG.4/99/108 	 Dated,Guwahati,the 24th December,1999. 

TO 
The Coimnissioner, 
Kendriya Vidhyalaya Sangathan, 
18, Institutional Area, 
Shaheed Jeet Singh Ma.rg, 
New Delhi - 110016. 

Sub: 	Transfer of Shri LS.Mourya, PGT(Chemistry), 
Kendriya Vidyalaya, Khanapara, Guwahati. 

Sir. 

I would like to draw your kind attention to the activities 

of Shri Mourya, PGT(Chemistry) (under suspension) of Kendriya Vidyalaya 

Guwahati which has been creating lot of unpleasantness in the campus. 

Apart from involving himself in a lot of activities unbecoming of 

a senior teacher, I 'am informed that he is also taking a lot of 

private tuition within the campus. 

Therefore, I. would, like to request you to transfer 

Shri R.S.Mourya, . PGT(themistry) (under suspension) out of Kendriya.. 

Vidyalaya,. Khanapara and preferably outside the North-East. 

Yours faithfully, 
• 	 . 	 . 	

. 

• 	 (N.K. DPAS ) 
• 	 .•• 	 Commissioner 

Lover Assaxn Division:& 

Chhrman 
VMC, Kendriya Vldy'alaya 

Khanapara1 
• 	 GUWAHATI 

Memo No. GG.4/99/108-A, 	Dated,Guwabati,the .24th Decemberl999. 

• 	 Uopy forwarded to: 

I. The Assistant Commissioner, KendriyaVidyalaya Sangathan, 
Reiona1 Office, chayarain Bhawán, Maligaon chariali, 
Guahati - 32. 	' 

V12. The Principal, Kendriya Vidyalaya, Khanapara., Guwabati1.22. 

/iDAS) 
Commissioner, 

Lower Assam Division 
& 

chairman. 
VMC, Kendriya. Vidyalay 

Khanapara, 
GUWAI-IATI. 

\ 
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KENDRIyA VIDYALAYA SANGAThAN 

	

IftzT TTfsr 	RegonaJOffjc0 
ti1 	 . 	 Mallgaon Charlall 	. 

	

Trt:7$1oi2 	Guwahatj:781012 	.. 

qWW 

Dated 22.3.99 
To 	 _LRECO .  POST 
Tho Commleaionor, 	. . 	 . 	CoNrxoENTIL 
On 	 Vidyolayc Sangothon 18, InstitUtional 4roa, 	 . 
Shahid odt Sngh Norg, 
UQu DolhL"lG, 

Subjoat : . Xnubojrbj 	apon dOf'ianco of 
fir. R.5 	auryL.i, PCT(Chs), K•V, Khanapnra. 

I am to ?orrnrd horowith a lottcr.cfatudO5.399 
from tho Principal, KU, Khonapnra r0fillosting for tronaror 
of Mr. R.S. Pinuryc, PCT(Chom) or haz Vidyaloyc as fir. 
Mouryoh.boan oruoting a lot of probloma for that 
Principulto run tha Udyolaya urnoothly. 

It Is, thoro?c,ro, strongly r000mmondod that. 

Mr. Nauxya, PGT.(Chom of KU, Khonapara may bo.tronaforrocj 

t out of this rogion, 	. 	 . 

Yours faithfully, 

( Or. Lalit Kiahoro) Cnclo. .s As obovo, 	 Ass 	Commjaajonoi. 

POPY --t 	T "ho Pr CiPalt KU, Khanaparn for lnfmat ion, 

a a Is tatGsjonor. 

•• I.e S 

A 

4. 
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Ref No. .R&M/K.VQ/98_99/ 3 	—s 

Ti 
Date .26/9/1998 

'•. 	i: 

'S14 	T9TrnT 561062 

Keinfrya VidaIaya, rnaauara,cuwahati 
Pin-781022 	. 

 

The Aeatt. Cemmisai.ner, 

• ..Sub;.. 	
: 	 practical at XII c.ssk 

C.) 	/2I- 	& Sir, 	 g - ' 

 

• 	 With reference to your lett.r N.. even dated  
I am to inf,rja you that. practical claaseg for Physics and Biology, 

both XI and XII has 1 b0e COnducted regularly. However
.  Chemistry practicala were not cOndUCted for the artificial problems created by 

Shri lt.$.M.urya.. The Chemistry POT, Shri M,urya created a lt of 
pr•blem In the school regarding practicals, from 1996. from the period 
if my;predecasors, before my joining, With his havitual instict 
behavj.u, ego, be is .  always making small thing a issue and create 
uii 	

Unnecessary tensjos to the parents and Utudonta, 	iti- 
gated even Pirenta*ri4i, teacher t. create ndiecip1ine, 1 tried 
to pacify hi 	 m,ne, 	 . 	. 

in th.lagt uuionAfl FGTs - Phyaic,, Biology and 
Chemistry wenie deputed to verify and select tab. materials and equip.. 
merits from the firm aelected in the qustationa, Mr. Meurya,POT 

started quarrel with ewner of the firm and misbehaved him, when the 
** owner vinjt.4 for the aupply of materials. But again, Mr.Mourya 
dU net receiv, the artjal' 03  selected by himself. Mr. Moury'a again 
2nd time seleóted acme dhOmIc2la for supply, As practical claase 
were delsy.d4t. start, .1 o.nminoed the fjrm to Supply again. Mr. 
Neuz'ya again dreatad a sian. of ifldi8ojp]i0 with the owner of the 
firm secOnd time and still ti-day Mr. Mourys baa not returned the 
materials aup1jed first time, So he delayed the practical class 
again arid again. However by pressuring him, he conducted the prac-
tical in the last SeSsion, . S  

là $U*we! vacation., June 1997, CPWD electrjc*an came fo 
repairing electrjc, worka So all laboratory was opened for proper 
maintenanc, electricity in laboratory. He created again and issue 
that some chemjca],e have been taken out by the workers, So workers 
do not want to work in his laboratory. 

He clo he ccmpaigned illigafly to the parents and Astt. Cgflhgfli5j.i that no chemicals were in the laborasty, ao 
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Kcndriya Vidvalava, Khanaara, Guwahat, 
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Ref No 	
Date ............................... 
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Chemistry practical v.ri not conducted while Bi,leev and Phvic 

 

practicals were being conducted sae.thly, I asked them by notice 
to put requisiti.ns of chemicals' etc to the office. Both Physics 
and,. B1o1.gy Øbwitt.t to the office, but the chemistry, PGT Shri 

Mourys wanted the sanctioned amount to be paid to his for purchasing 
by himself of his chélce, He also asked the office to giv. edvano. 

15,000/. to make. purchase. He quarreled with Bead Cler1, UDC for 
this issue and be delayed the practical classes, I referred and 
asked his to git.1iat.f selected items and submit quotation from 

a registered fir. Then he changed his lind and requested me to du 
depute his t& the firm • I deputed him. But he did not submit 
the list to th Office, He wanted to submit the preferma bill without 
showing the hits of item and quotation, Our UDC refused to do vi.-
hating the NVS purchase procedure. This method, he applied in 
Mr. )Ia2ar1ka'ifjrm's1s,. 

Inthis way be wanted to fool every body by campialging 
parents to parents and Aantt, C.muilaei.nor, KVS(GR).,also writting 
letter to RYS with false, malicious evil method 0  No principal can. 
allowed such type of senseless activities of teachers, peisioning 
school academid atmiephere. I inf.rmed about this pr.bleme to the 
thenAsatt. Commissioner, Dr. Rakesh also', From the record he did.; 
euething in xmizmziazz KY Rupa as primary teacher 'and at NV 
Borjhar as'TGT(Sci). Now he told ma that he would purchase the things 
in a pr,forma bill which Chairman and some parents requested to allow 
him for the greMter interest of the XII class Science students0 But 
it may be a badj procedure to ether POTs also and audit may be object 
in future, 

Being 32 years in S•rvice and last 12 years as Principal 
in 6 NYS, I never came aocrese such a notorious teacher in other 
NV. S. I hope you will assess the situation as to how a man of ege 
and notorious back ground created a wrong atmosphere, still he is 

acts free even beating his cehleagee, the PGT(Physics) in 1995-96, 
in my predecessora period. 	A c..A-( 	 ..<i'/t.c.I 	L. 	/6X_04 

-_-i-. bo J U_.  
r 	 • 	 / 	 ,'-&. 	1'-'zs C' 

& 	 C 	kt-<)IM v6kn ,  

Contd..,. 3, 

'1 
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pj-78lO22  

Ref No . 	
Date 

zz3 sz 

Anyhow I em trying 'with pefUl tactics to cøn4Uct 

the practiOl$ siter 
the brev.k. I hope you 'weuld verify the facts 

from all techeb$ 5180 viii fell the fact. 

Thanking IOU, 

yours sjncprell 

(N.D.WUYAN) 

Copy tez - 

The J.lut CorwiSSiefl0r. KVS(HQ), New Delhi for his 

necOsUI'Y 
ezA j5segiate action for the greater intet55t 

of the. MosphetSe 

The Cbtrm5fl1 TJ .C., XV Kbanapara, Ouwabati22. 

(N.D.IIUYAN) 
,IPAL' 

H 

4' 



-- 

IN! Phone: 511197,571798 

L 	 Fax : 571799 

I,. —  

	

1q 	 ti 	nc.i iI'1 

	

1/ 	KENDRIYA VIDYALAYA SANGATHAN 

• / 	
/ J____ 4Yft WdFM Regional Office 

H1 ClIt4l: 

Mau9aonchana,>. 

I 	I 	 3  
No F./' 	 J<' 	)I( 	 Dated 	26,8.98 

Shri N. P., IZitZn,  
Principal, 

• KorArlyn Tidicilaja, 

Sir, 
It has boon roportod to Joint Q,mutooionor(Ad*ln), KVS, Now Do].hi 

during tho current giait to W. (zwahQti('ip at circuit louso, Ctwahxti) 
On 24.898 byny paroflt3 of Kondriya Vidjn].QyQ, Mianapnra thit practtcal 
dcc oapartioolcr1y for Ward bmminatiôu in tlio Chom.tstry 3ibj oct his 
not boon yot started. It iø CL serious l5ps-on the pt Of tho PrincipCll 
and tba oonoornod toastier and 1rnors tho ftoro of tbo bard C31i. 

going otidonte. I liavo boon dirootod by tho Joint (mflLOatonOr(Abnfl) 
to lothkin to the matter and to instrict the ooncormd porns for 
imrtidiato n000ar' cotton. 

i, tiiorotore, roquost you to dM088  tho gravity of tho poliLOn 

and tako  nocosaSry etops for inXctthto öonconiout of tho Chouictry 
pracicle without cuiyi'zrthor doicLy. thnplizinco of tho instiictionc 
xiy ploso bo intbtod to the undorcignod indi5to1y for ftirthor,  
ini.it.ou to Joint mmLccionor(Mrnn), ITS, Now 1Xlhi. 

• 	
Yours faithfully, 

• 	 (Dfl. . PRABHAKMt) 
ASSISTANT cOMMtSSIONR(QF.). 

Copy to ' s- 

l 	110 I  Joint mm1.ao1onor(An), KTi Now Dcliii with vofororioa to hia 
inatxuottoiis given to Dr. S. Pxcbhaknr, B) on 24.8.980 

20 Sbxd. lburia, PQT((iôai), Koidriya VidyciClyc, KhlnaporcL with tho 
inathiction for inndtatO oomplianco of tho instructions and start 
thojprcotical claccos. 

...... 

ASSIS1NT OMMtSSION 	FG) 
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/ DgMESof 	W A GROUFOFrARJTS 1r CLASS XHTh K 
KA1sA, (UWAUA1I WITH JL, COMMiSSIONER (K V S DEL1 
AND EDUCATION QEFICER KYS GUWAHATY ZONE ON 23-08-98 AT CIRCUIT HOUSE GUWAIJATI AT (6 1 PMj4J t ( 	

Adelegution of Five Parents of the Class XIlTh KV Khanapara met Shn D K Srivasava 
Commissioner K V Sangathan who was on an Inspection Tour of Noilli East on 23-08-98 at the Czrcilt'. 
House Guwo]iatj, at about 6 15 PM Dr. Prabbalcar Rao, EduCation Officer. K VS Ouwahad  Pnnoipal K V Mabgaon were also present in the meeting ilic Prents delegation consisted of th 	pwlng ' persons: 	

t!?.l 
1 Dr. BK Thgpljyaj 	

JJ n'tPr.,'7 
2, 1sr1MjC'Das 	 - 
3. ShrI C ' coswwui 
4.Dr.G85harma 
5. ShriDKJJo,g 
The delalidn presented a copy of the Minutes of llic Meeting of Parents with the the Principal K 

V Khanapara on lAugust 1998 and also verbaly apprised of the difflcultie5 faced by the students of Class 
XIITh Science students as It is their most crucial year of schooling . In response to the facts presented by 
the delegation the reactipn of the it. Conimlssioner and his assurances along with Instructions to the Ed. 
Officer KVS 	Guwahatj were as follows: 

1. Sympallilsing with the problems put forlh by the delegatIon, he slated that the 
instrucllohs have alrsadybeen Issued to the the Principal to angauge a Qualified Phydcs teacher on Contract bash Waving the Ji,Ed. Qualification Is not 
as per the CBSE rules. 

He Instructed the Ed. Officer to visit the school and get the First Hand report 1' 	the matle rl  related to Chemistry Teaching & Pracllcals by discussing with 

 
Ed. Omeerto take kninodlate action • He also asked him to Inspect the 

• 	Chemistry Lab and takenccessiu-y steps to correct them and provide nessary 
items to resume Practicala. 
lIe also 4t0gor1cauy instructed the Ed. Officer that at the time of Praclical 

ExaminatIon (final) the Incumbent should be kept out and a teacher from 
nelbourink K V should be deputed. 
The Jt.Conunissioner also mentioned that he has calkda meeting of 
rinclpals of K Vs of Guwahatl and he will issue suitable instruction 

• 	to the concerned Prindpal. 
At the end of the meeting be assured that all matters will be inqulr,ed and 

appropriate adion will be taken so that the study of the children is not affected. 

IldsJs for lnfcrniaUoto( nfl concerned. 	.SLitetbi' the tne,nbcrs o(De1ej 

Copy for cIrculation: 
I, Shrl D K Srlvaztaya , JC Commissioner, K V 5, DelhI. 
2. Dr.Pb1Ii1C2rRaO,Ed.O1fIcerKVSGhatI 
3. ChaIrman, Local Man gemevt Committee KY Klianapara, Ginrahall. 
4. PrIncipal ,1 KV Khanapara , Guwahafi. 
S. All Parent 's of Class XHTJ* Science KY KIIanapara,Guwahagi. 
6. PresIdent Caurdlajis Committee, K V Khanapara , Cuwahati. 

3 

\ 
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OF p\RENTS PRESENT IN rIlE MEETING 

'i.; B K Thapliyal 
2., Mrs. Mmu DliaUachalyya 
3 DKNag 
4 MRSukIa 
5 MrsRSaIkla 

•DSinha 
BKDCbRaY 

• 	 8. DMLa1 
9AKBarman 

I 	10. M Ralunan 
KLDas 
K K UuUa 
AC Das 

14.MKDaS. 
15, 13 K iiazatika 
16. Dr. P D Baruali 
17.BL.Shr-- -' 

J P ,Goswami. 
A Purkayastha 
KanilcsWar Baruah 

21.GCGO8W' 
22. R M Deka 
23, A K .: Hato 
24. Dr. G R Sarma 
25.ASrUitikar 
26.DK Dora 	-• 

oFFcIA 	 . 

Picipa1 K V Kbanapara 
R $ Maurya -Chemistry Teacher, K V Khan.apara 

M R Dora ( Dy. Sec. Edna Dept.; Govt. of-Assain) 	 • 
Managing Committee. Representative of ChairpersOn, Local 
	• 

\ 
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I11riRD1J 

It has been brourjht to my notice by qoivo Nironts and 

8tudont 5 of CIasi 11 that ih. fl.. hurya çjuvn a rrijnct 
in hattiamatic5 fnr 3rd torm,'thi, IrnhI;.Ir:%trn lirot ijrI rX.' 
Noarly 10 to 1! tuitontn subnittod thotr Irnjnct Wnrk in 
first Aid alanguith tha modicino.. I have also been tcld that 

• sh. 111.5. tlai!irya collected the mddiôino . raturnodthp onrty 
First #4id Zoxos of some studont knrpinj i few with hi . In 

• this context let the uncl.nrsiqnod kntn, whit rnuLhc)mttrnl tor-
mLnology the children have learnt from this i:rcjoct cfFrst 
Aid Box Uh' the medicines aiontjulth tho First Aid ico worn not 
not returned to each students ? tJhnre have you krpt-ill tl,000 
medicines collected by you. 

IT 
You are advicod to sulintit y'tir i.xr'13n:tltin to;y t.r. 

70th Ipr1l, 86 before the Vidy•laya cinsos. 

sir I) 
To 	 ?rincipi/ 174 

5hri. R.S. 1 .iurya 	 Keriya Vidy10 

PRI 	 I- i frrjq 

'? ua /1r 

ArunachIN 

A 

.1 

I 
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V,kQ/92.431 	
O2'O7"92 

ri fi, S. flaurya, PRT. 
endriya Vidyat8ya, 

• iow Do atgon(Assam) 

Subs Misbehaviour with the Principt in the Prici-pal chathciD 

Sire  
• 	I have requested you through ShriRapa1 Ralr3iki 0  Gr.'D'.to corte 

in the Principal office for knowing your wUlthgnese for roquet-
transfer beáaugo you have applied for both Inter ronional and Inta 
'regional transfer for the year 92.93. You !vwo' submttod the 

• 	application forta for both on 27-92 at 11.20 a.m. intentionally 
though I had requested to submit the same latest by 306'92 so 

• 	that thosae may be-sent within the time lizit to Reqional off ice 
KVS 	iahati. I and Shri, H. K. Siria, WC wera,  doing the same 
work in -theJPrtrciPalOffiCG.M0aflwhit0 you came in the PrIncipal 
office and you uttered the follodncy things in front of -Shr2. W6Ch. 

KaIita0  t!)C and Shri . K. Srca, U)C, 
1 You have blamed ee that you havo boon harassed by no by sending 

your medical bill to A.C. office.' 
2. YOU did not talk on related natterS but you have talked.ebout 

wrnaniod and wrelatad matters in the off ic itself a 

Xi.ydu ehoued so loudly that all parents and quaXdians whO WODO 

present in the campus on the occasion of adaitssiofl test were 
looking tj o the Principal's office. 

4J Your shouting and behaviour were watched by the parentS and 

) uardian which established the type of school in the mind of 

You threten so many tines with loud voice by showing your 
• • 	education.' 

6J'You wont to that extant which challangod my post as Princiral. 
and capability and rights. 

79  You said! that you go throgh the circular and findout the 
meaning of the circular 

81 You ut€thod thatI was not efficient and able Princ.tnIto run 
the Vidyzlaya. 	 - - 	 - 

• 	You alv4s disturb me on the so many occasions which are Ovaia 
labia in your records, 
Ycu are havincj no cordial relati'm otthr with ma the PrincIpal. 
or ot!mr toach'rS and students. 	 S 	 • 	 - 

Last yearyou indir4ctly.rfuSed to teach the Scicnco subjcts 
on the asis of that you are only oo qualified Science teacher 

V 	1a. This ws indtrcctly threatening to the of thiZ  
authotty. 	• 	 - 

(1fl ti. 	I 

I, 

• • 	

• - 

5' 
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• 	
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12MytypSS0fbtU$ suhetttsd by you in the Off 1" you &lways 
-
dLsIb th& offic. by v,aying so nany unrelated things 
13I You always ref.rrttnq the na of our rosctablO officer D. 

•' PC.' hatt bzt the oral instructiOnS givon by him about your . 
:PG11 matt*r ditch -are not covered by -afly ; Zu1G. - 

Th 	5• 355 	 ltypO of 	tninq.! 	. -. 	• 
coplint was lodged by yni iroviouslY which ao dropped by 

.Ecatt offic r ShrjR..fSiI%gh on. the. baste:- ef,ngetiattOfl 
• ithe be Inspected 	Vjdy818ya. 	

S 	
0• 

 

Jzst tou.day you hne 'UueatoM that yo wiU servo a advocate 

. 	transfer for both wiU be not sont. 

4. 

 4,, WAUWAS...VV=.- X*qVest 

.1tO 	sU, pootzu'e sM behavto 	hawd in y office wore not 

E. •.. 

	

	
• causo 	ii bdln 	clarks wore present. at that 

1I. YOU abay5 oisbehsvad with the .$tUdoflt3 in the class which were 
• 	

=id18J 	not behaved like a t,achQr with ne. 
0 

•• 	 So n4my imapprociable things were coated by you which 
can not be ew=eratnd. When all those behaviourS C000. together it is 

• 	outef qwstlotO telerato to ouch extento- - 

By sloing yo= ago, education and future prospct I could 
• •:- notdO anything againot you. But now Z 'va  feoltnho1$OsSrt85 duo 

• ::-' t*CablOtk of you it is hble roqueo -and adviso to ,yu 

0  that yoz do not repeat auth type of -things which defao the notie d 
• 

MW ferns of, the Vidyalaya.t You have boon already berved a paper in 
which the codó and conduct o a toche is writtet, but you are nct' 

•
rdndiflg uch type of things which is frned by !S.' 

 

'S 	•) • .,. S.' ,', 'ro-dy°e 	 in the Principal office to the 
Principal in totally agaixitt the cedo and conduct of a toachor 
" 	- o So again you ore iidvtsod to corioct ypurolf for the 
benefit of the Vidyalaya and the studont. 	

0 	- 

S  :iththank 
0 	1 o •.• 	• 	 Yours £itfully 	

0 

0(1 
0 	 5 	 //t<i'11- 

0 	 0 	 0 

• CODy t 	0 •  0 	 PrtnyA VdVa 

1 The Citairnan, VL, ndriya Vidyalayn. 
°fO 1AfOfV?tion and necessary action. 

20, The Assistant Coc,atssioner, 
•endriya Vidyalaya Sangathan. Gu,ah3tiegtQn Gttiahti4 

for infotton and necessary a ti. 

• 	
0 	

•OS• 	
:. 	. 

PJ smiTh ) 
• LI 	 S 	 Princtl 

• 	
0 	

0 	1endriya Vidy.a.ft*sTlYe, 
- 	 Nei 	

0 
0 - 	 ew 	ja*Q 

J. 



IIc,q(Ja 	 561062 

K"'111"iyu V41111 hujatta Iuuj 
KHANAPARA GUWAI-JATI 

Pin 781022 	 A9. 

• Ref./Vo.XVO/M.isc./391199&..97/ 

The Aaatt,. Csmjar, 
Kenr1ya Yidyaiaya SangatIn, Guwahatj ,Regi,n, 
Maligao 
Sir, 

Date 17910,96 

• 	
Sub:.. Cases of assult by Mr. 	S.laurya, 

I 	 POT( Chemiatry) 'co,Mr 0  M. Oevindan 9  

X havi the honour to inform you that Mr. 	-- 
PGT( hemi*try) of this Vidyalaye has assulted Mr. 14, Govin4ax, PO( Phy) 
at quarter yeaaterday.( 16,10.96) at about 6.30 P.M. as repore 
Mr. M, GovindaA has gt injury on his head and fiThd a F.XR O  in the 

I'Daziatha Police Station, In this connection, enclosed please 
the copy of tb complaint lodgedby Mrs. M. Govindan. PGT( Phy),L for 
your informaticn. 

I hOrOCe&Ved many complaints against Mr. R,S, 
Maurty from 14x,. D,K. Jhkfthi fmi1y copy.f the same is also 
enclosed herewith, I ve'baily warned Mr •  R,S, ?laurya not to repeat 
such incidents in the acheol campus , but ,in vain, 

Mr. Maurty has encouraged private tuition in the sohoo 
quarter which apoi1ed the eiviremment and. discipline in the aoho1 
campus in the aonina • liasued official orders to the stafl members 
as well as appelta the parents to stop the -practice of private tuition 
,but I failed t6 atop this, 

Under the above circumstances I.would like to 
request you to kindly tranafer Mr. R.3, l4aurya immediately tG avoid 
further incident and maintain peace in the school., 

• 	
Thisfør your kind information and necessary actien 

Regarding the F.I,It, cases lodged by both the teachers I may kindly 
be instructed for necessary action from my end. 

• 	I 	Thanking you0 

Copy to : TheCommissjener, KYS, Mcw Delhi, 
• loo ir.forrnation. 

Yours faithfully, 

( M.N,flaqra) 

I 
4i7ft 
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The Principal, 
Kendriya. Yidytlayo Khanapara, 
GUiABATi-22. 

Sub:- Non-Entry f Chemicals in Chemistry Stack 	V V 

I. 	 gister, 	 V 

V 	 Madam, 	 V 

As Stock verifies of Chemistry Labar2tsry 

(i/c Mr. ft.S.Mourya, PG1 Chemistry) during April end 

IV.have found that chemica18 supplied byM/sAppichem 	 V 

• vide 	 r)?7./ 9P92 dated 32 	w&not 

entered in the stock tegister by Mr. R.S.Mourya., for 	V 

reasons best kflOWfl to him, 
V 	

This is for yourkind information and ncce- 

ssary action please. 	 V 

Thankirg .you 	
V 	

V 

YoursfaithfullY 

Enclo:-Xerx copy of 
Appichem sill. 	 .7_T• -' 

• 	 V 	 VeLV 	
V 

.o'4' 

ur 

A 
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I .  

worry 	and 	tension 	among 	our 
children just before the result of Io;1 the final exams. 

OR Finally, we would like to request 
the present Principal to look into 

Teac her these irregularities and see that our 

Terrorizes innocent children do not sufter We 

Students 
also request the higher authorities 
of the KVS to take necessary'steps 

Through the columns of your and 	stop 	such 	activities 	of this 
esteemed daily, we, the guardians of par1cular teacher. 
children 	studying 	at 	Kendriya Some Guardians, 
Vidyalaya (Ky), Khanapara, want to .Kendriya Vidyalaya,. 
express our concern about the Khanapara, 
teacher of 	Chemistry, 	Mr A 	S Guwahati. 
Maurya and his attitude towards our . 

children. 	Our children 	are 	very 
scared of him because he threatens 
them and uses undesirable, rude 
language. At the beginning of the 
session, 	he 	threatened 	the 
newcomers to leave the school within 
15 	days 	or 	they will 	fail 	in 	his 
subject. 

-------. 
iJieviuus year ano aiso ior 

the previous batches, no practicals 
were conducted at Class XI level, 
Also fo('Clà s s ll, the practicals 
'were conducted a few days before. 
the final Board Exams and that-also.. 
everyday and throughout the day. 
Due to that, the students had to 
miss their important classes. This 
year also, he started the Chemistry 
practicals in December, and to ' * 
everyone's surprise, the Chemistry 
tcher asked our wards to bring 
Chemicals ,f or practical examination 
which according to other teachers 
was not correct. We pay school fees 
for our children and also other kind 
of fees which we believe includes 
science, games etc. When we did not 
give our sons and daughters money 
for science material, we were told 
by our children that Mr Maurya 
refused to take the practical 
examination. This had created much 

Ti-iE SEtI1INEL 
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OWL- ..- JL. 

.ri. /c/ 6.: 

CA 	J)c)) 

• 	*hrL.$.iI.y.. m(ø) (Vndsr  
• 	 *xs Qr. $,. 402(Top 11o.x), 

Zasdriys VMyaZay* Zbsn.psrs. 

oat.4 Qwah*t4.Jh 5th J*mL2OQO. 

Sub , VAM1031 07 iTU? Quk*4z5a_so. 4(5). 
• 	tO&LGWXM USOVAL 7RCk $UVICS • 

VU. Orsr 1,. 44,'s$W1(G*)/i977iuu79 Dt.29-52000 
*t .tatu yass ras.v.* fras .sx,ins with affect from 
362000. you mis to yscato the .tau q%1s.rtsr within I o1) 
days of the £sse of this letters (and hondo.r the k.ys to 
ths mdsraign.d), fAULag i.hich strinq.nt m..sur.s will be 
tská.\fros mar and br ecaup.tI.øn Of the aims • This issues 
with the approval of the Chtitmèn. VMC £x.cativs Comittaa, 
K.V. Zhsaspzs. 

• 	•., 	 • 	 (N&, J. 	MsU) 

• 	 •. 

l) The Joint Co.iaai.n.r(n.) 
/1 	Jan4tiya Vidy*l.ys Sangathmn. 

.wlhL.lØ. 

Tb. Chs.Lxmsn VMC 
axecoave ceanat.., 
z.v. Khamparas QuW&MU-22, 

The Mitt. Cmaismioa.r, 
Xandriya Vidyalaya *angathsn 
wahatL R.1n. diwaheti. 

---- . 	 (1013. J.D8M8U) 
!cxPA.z. 

A 	 • 	• 	sTrr/principa1 
• 

	

Kcnd 	• 	Iiya 

• 	 T/Gusva11j.22 

V 
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'1 	
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"m. Psinetsl. 	 ' 
T (Ctaatstry), 

	

c/ 	pW$i 	 K.Yhaapmx., 
1aatI.22a 	 (3aabati..22. 

RUis 7.6.2000. 

*egstding Vacation of atiff Wall  N2 4L). 

1Zsim. 

 

VLdO VW of fic. latter Nø E.PP/KVCj2000.oL/ 

1$ ST dated 54 20(X. 

fMsd, 

With due rsguds end hzab3.a su,ssion I so to 

state the fo11.tng facts before your goodieU fox favour 

of your kind cxstduat Ion and neat. sexy action. 

That I beg to $ut$ that in &*uancs with the 

o*dss I, 	V$((R)/1PThu79 dated 29,5.2000 Is*id by 

the tsctpthary Autbottty,tlsrs is a provision for 'l' 

andot the iviss of proceeding which I have preferred before 

the couptant o*b.xIty. 

That further, I binbiy beg to suheit that durLn 

the psndsncy of the appe4, I asy kindly be &Umed to occup 

the Instant quarter fox the Interests of justice, 

It 1$ foi your kind I oI1ov4"Rd necessary A . 
action, plae 

Thanking you. 

Contd...3/ 

H 

r 
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To 

" I 
The Chairman, 
VMC* Executive Committee, 
K.V. Khanapara, 
Guwahatj...22. 

Dated Guwahati,the 5th iune/2000. 

Sub :_ OCCUPATION OF STAFF QUARTER. IN RESPECT OF 
MR. R.S. MAURYA,PGT(CHEM )UNDER SUSPENSION. 

Sir, 

/ 	- 	I wish to inform you that vide letter No. 14-5/99_ 

KVS(GR)/1977_79 Dt. 29-5-2000, Mr. R.S. Maurya. PGT(Chem.) 

Uhder Suspension has been removal from service w.e.f.29.5...2000. 

In this connection, the quarter occupied by him is' I' 	
also to be vacated to accomodate the next teacher. 

As the Vidyalaya Management Committee Should be 

informed of the day to day offices of the Vidyalaya, your 

valuable guidance is required by the undersigned for further 

action in this regard. For your kind perusal, a Xerox copy of 

the order of removal in respect of Mr. R.S. Maurya from 

Kendriya Vidyalaya Sangathan is enclosed herewith. 

This is for your kind information and necessary 
action please. 

Thanking you, 

Yours faithfully, 

(MRs. J. DASBASU) 
PRINCIPAL. Comments 

td4.- 	 LtI 

	

(4. £...L..J.l I..-c. 	
, 4_jZ 	4 

	

tIc.YL 	•J 

Mr.  

Chairman, VNC, K.V.Khanapara, 

. '--- 

-, 
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To, 

The Prthcjpaj, 	 Dt:_i.3,5.2000. 
(Atto. in :Z1r8.j.Das Basu), 4 	K.V.Kbanepara, 

Vacation of staff Quarter No. 4(B). 
1e1e 2ce:..your office latter No. F.PF/KVG/21yyJ - oI/184_87 

dated 5/6/2000 

In coplLance with your of fice orda.r aznthr reference 
dated .6.20cjj, I IÔS asked to vacate the Quarter No. 4(B) 
tgttbjn 10 days from the date of issue of the said letter,  other tise stringent Izeasures will be taken by your end, In 
Pursuance tttb the letter dated 5 .6.2000x represented the 
ratter bf ore your good office vide  
And on getting no respon 	

ny letter dated 8.6.2ocyj 

c1, the said quarter tas vacated Lxder 
ãozrpelledsjtuat ion due to threats before the Scheduled timing 
ftød t tmforttinatejy till date none of your represoj 5  
approac4 to take over the charges and no 

therefore Your 
gdsef is requested to 

recdLve the key of the quarter as 
desired 

Kindly ncknole dge t be race ipt of the s atm. 
- J-3o,6.2()00  

&ALCdnt - 

O L  

.-, 	 \'• 

R.S.I4aurya, S 

PGT (Cbest) 

K.VKbanapara, 

Gaubati - 22. 

(Pssam). 

ft 

A 
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OOVER1ENT OP AS8M 
OFFICE OF THE COMMISSIONER OP LOWER ASSM DIVISIONS :GUWAfjAT •  

NO.0004/99/203 Dated 
Guwahatj, 21st June/2000. 

To 

Ve Principal s 	 V  
lendriya Vidyalaya 
xhanapara, Guwahati 

Sub1. 
	Vacationof Staff Quarter by shri R.8.Moua, EX- POT*chep), Z.V.Ichanapara. 

Ref Your letter NO.P.PP/JC/2OOOl/2l8 dated 13/6/2000. 

Madai4 

please 
refer to your letter quoted above.. I request 

you to kindly inform Shri 5Mourya, EX-PGT (Chem), 'K.v.Khanapara 
to apea], before the appellate authority who is authorised to hear hiS eppeal, to condjr his case to retain the quarter as • 
prayed for. we cannot give him any COflsjderaUon unless his appeaj 
has been accepted, 

Therefore, he should vacate Within 7(Seven) days from 
the date of the issue of the letter from your end, 

Yours faithfu1J, 

'V 	 V 	 /KoMS) 

Chairman V 

VMC.K.V.I(hanapara 
V 	

V 	 Guwahatj — 22. 	 V 

& 

Coniissioner 
Lower Assam Division  

Guwahatj, 	
V Memo NO.GG.4/99/203.A 	 Dated Guwahatj,the 21st June/2000 0  Copy tos 

The Ccmiasioner,Kendriya Vidyalaya 
area, Shaheed Jeet singh Marg, New Delhi110016. 
The A8.tatant CO5issioner Kendriya Vidyalay 

S8nr i-.. MaligaOn. (Thwah.4 - 	- - - ----  

•s 
N.(.DAS 	) 
chairman 

vMCsK.V.KhanapaGUwahaU22  
& 	 V  

Commissioner 	
: V 

cs.21/6 	

Lower Assam Divisjofl,GuwahaU 

0 

1 

// 



- 

b('t 

Kondnya Vldyalaya Sangathan 

18, Institutional Area 
4 	 Shahoed Joet Slngh Marg 

New DothI 110 016. 

F. No. e-1 /2000-KVS (Vig.) 	 Dated: 

4 

ORDER 

WHEREAS the penalty of 'Removal Was imposed upon Shri itS.Maurya 
ex-PGT[Chenilstryj,' Kendrlya Vidyalaya Khanapara, by ,  the Assistant 
Gommissiner, KVS Regional Office, Guwahati, being the Disciplinary 
Authority, Vido order no.F.14-5/994(V5[GR] dated 29.5.2000 - 

WHEREAS the said Shri RS.Maurya filed an appeal against the said 
order of "I le Disciplinary Authority to the Dy. Commissioner, KVS, which has 
boon considered by Joint Commissioner, KVS , being the Appellate Authority. 

AND WHEREAS' Based on the consideration of facts and circumstances 
of the case on record and contents in the appoal incIudin the grounds 

adducod by tho appellant, the Appellate Authority has come to the 
conclusion that the penalty imposed by the Disciplinary.Authority 
connuonsuraito with the misconduct of dereliction of duty an a teacher in 
refusing to conduct the CBSE l)1%CticaE examination of Clas5 XII. for private 
candidates; awarding of marks to the students In the practical O)çamination 
of the cwnIativo test without holding the said examination; non-sjbmlssjon 

of sossion ending question papers; tampering Of officiat roords. and: 
disobeying ithO lawful authority of the Principal which have been hJd proved 
against hirñ and thus his appeal doos not mont a ro-consldoration of the 
case. It has also boon observed and concluded that tho appellant had not 
cooperated with the enquiry proceedings arid has also failed to avail of the 
opportunity to defend himself which was given to him by the Inquiry Officer 
and to make a representation thoroaftor as, afforded by the Disciplinary 
Authority. I 

THRI!FOR, the undersigned, being the Appellate AuthOrity, 

confirms the penalty imposed by the disciplinary authority and disposes of 
the appeal Of Shri R.S.Maurya ex-PGT [Chemistryj accordingiy. 

PURAN CHAND] 

& 	LJ 	
JOiNT 	 15ZIONER 

P1Ui onto: 
Sun t.S.Maurya OX -PGTLClioriiistiyJ, C/O Univorja nook opot1  Near 
Petrol Pump, Six Mile, Rhanapar, 

GuwalIatj7U12rpssml 
LVThO Asjstant Commissioner RVS Regonai Office, GUWAHATI 

I.. 



) 	 I  

ft 

IN TUE CENTiI-\L ADMINISTRATIVE_TRI BUNAL GAUHATI :: GAUIIATI BENCU 

4~- 

1oi 

Trib 

2M/p2a,I 

Guwabj B-nci 

0.A.No. 2012001 

Radhey Sbyam Maurya, 

Applicant. 

-Vs- 

wion oB India and otbers(K.V.S.), 

....... Respondents. 

' REJOINIIR 
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1. Rejoinder with Verification 1, - 14 
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8. Representation dtd. 25.3.99. 7• 21 -25 

9. Representation dtd. 13.9.99. Ann - 8. 26 

10. Representatjondtd. 23.9,99. Ann - 9. 27 -28; 

11. Repn. dated 217.99. Ann- 10. 29 

12. Repn. dated 13.9.99. Ann., i-i.. 30 -31 

13. Re pn. dated 	4.5,2000. 	 . Ann... 12. 32 
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of relevant docujients. 

16., Repn. dated 5.3.2000 for extensionAnn_  
40 

 
of 20 days t irr.  

Filed by:- - 

Advocate. 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAULIATI: :GAUHATI BENCH 

O .A. No. 20/2001. 

Radhey Shyam Maurya, 

Applicant. 

 —Vs.- 	 - 

U.o.i. and ors. (K.V.s.), 

Respondents. 

REJOINDER 

That all the avernts and submissions made in the 

counter .- affidavit ( in short 	t, ' aes Affidavit) are 

denied by the applicant save and except±has been speciE Lca11, 

ad mit ted here in and what appears f rom t he re cords of t he case. 

That with regard to pare - 2 of the affidavit the 

applicant offers no .coument as they are matter of record. 

• 3.. 	That the statennt made in para - 3 are denied 

In this connect ion, the applicant St ates that the allegat Loss 

levelled against the applicant in Annexures - 1,2,3 and o 

are in no way related with the Articles of Charges It is 

further stated that the copies of these documents have also 

not been lser.ved upon the applicant on earlier occasion for 

theobservanceof principle: of natural justice.as  because 

the Said documents have been doctøred and their authenticity 

is also questionable • In connection with Annexijre -Lt , it 

is stated that the reply of the same has already been sent to 

the respondent No.4 vide letter dated 24.9.98. Further, in 
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connection with para — 2 of the Anriexure -5, the applicant 

states that the inspect ion reports related to Chemistry 

teaching and practicals have also not been shown tLll date 

to the applicant by the concerned officials . lvbrëover, the 

monthly report of the teaching of Chemistry as well as the 

C.B.S.E. Board result in the year 1998 — 99 itself is self 

explanatory 

That the statement made in para — 4 of the affidavit 

are also denied . In this connection, the applicant states 

that the Annexures — 6,7,8 and 9 are also in no way connected 

with the Articles of Charges levelled against the applicant. 

Moreover, the Annexure — 9 has also been doctored without 

serving the copy to the applicant and therefore the saris is 

not authentic and can not be relied upon in the instant matter. 

It is further stated that the former Principal namely Sri. 

M.N.Hazarika has expressed his consent and happiness vLde his 

letter dated 23.11.95for the posting of the applicant to 

K.V.Kbanapara in the capacity of P.G.TaCbemistry. 

The copy of the letter dated 28.11.95 

is annexed as Annexure-1. 

That the statement made in para — s are denied . In 

this connection, the applicant States that just after joining 

of the respondent No. 6 as Principal in K.V.Khanapara on 

16.12.98 first of all the general staff meeting for introduction 

and discussion was not called as is evident from the Annexure 

— IOA on page 29 of W.S.,wherein the signature of only Thirt•y 

Seven (37) members are available and further it is stated 

that the not ices were iss ued to the sports depart ment, along 

with S.U.PW. boys , Exam I/C. and the P.G.T.'s I/C of different 

laboratories . Be it stated that the notice dated 16.12.98 

on page 33 oW.S. clearly states that the same is related 

to facilitate smooth purchase procedure but, curLousl1a enough 

it was avoided as is also evident from the audit inspection 



report as well as other documents referred in the O.A. etc. 

It is also stated that pursuance to notice dated 16.12.98 

the' applicant submitted the requisition of.22.12.98 wherein 

requested / suggested to the respondent No.6 to make the 

purchases from the Govt. appved shops having 131 marks Which 

was disliked by the respobdent No.6 . Thereafter , the applicant 

vide an application dated 23.1.99 applied for the sanction of 

advance of Rs.5000/= for purchase of Chemicals and other 

necessary stationary items for the smooth conduct of Class 	i 

C.B.S.E. Chemistry Practical Examination , 1998 - 99 . But, 

curiously enough the letter was not responded and again on 

2:2.99 the applicant filed a reminder for the same than 

on 3.2.99, the respondent No.6 at about 3.10 p.m. handed over 

some of the Chemicals of inferior quality having no 131 marks 

that too of higher rates etc. along with the purchase bill 

for immediate Stock entry, which was not possible by the 

applicant due to simple unawareness with the purchase process 

Although quotations were called on 25.1.99 and last date was 

f ixed on 30 • 1.99 but, be ing the He ad of t he Chemistry Depart. 

the applicant was neither informed nor the signature of the 

applicant was taken on the quotation etc. It is also stated 

that the applicant never insisted on buying the Chemicals 

by bLne1f rather the cumbersome position during the Practical 

hours in the laboratory compelled the applicant to take injtj.ati_ 

ye to buy the standard quality chemicals kt in experiment ation 

for better and accurate results via the formation of a Standing 

Purchase. committee,from the Govt. Approved shops. In connection 

with Annexure - 11 page 34 of W.S.the applicant states that 

the statement of the respondents are itself contradictory 

with respect to Annexure - V pnd VI on pages 25-26 of 0.A. 

19/2000. It is pert inent to ment ion be rein t hat t he re $ ponde nt 

No.6 iias shown the Stock entry in the stock register on 3.2.99 

itself while the said statement is refuted at other places. 

The copies of letters are annexed 

as Annex ores - 2,3 and 4 respectively. 



6. 	That the staternent.made in para - 6 of affidavit is 

strongly denied . In this connection, the applicant states 

that the respondent No.6 knowingly slopped the S.D.A. in the 

month of January99 which was continued by the previous 

principal through making enquiry in several ways • It Is 

stated that after a denial by the respondent No.6 to receive 

the representation dated 8.2.99 , the sane was sent by 

Regd. Post but, curiously enough It was not responded . It 

is also pert inent to ment ion herein that the 	'ble Tribunal 

Gauhatj vide its order dated 22.2.2001 has directed the 

respondents to make the payment of the S.D.A. , arrears etc. 

forthwith but, curiously enough no response has been made 

from the concerned end till date. It is further stated that 

the applicant was given S.D.A. only for the month of May'99 

and during Suspension it was paid only for the month of July'99 

and August'99 and therefore the statement made by the respondents 

that the S.D.A was paid to the applicant during his period of 

Suspension that is 1.6.99 till his date of Termination is 

totally misleading and untrue. 

70 	That the statement made in para - 7 are also denied. 

In this connection, the applicant States that the stock register 

of the Chemistry Department was deposited to the Principal 

urder seal cover in a cloth bag in lieu of Suner Vacation 

along with the keys and tile same was taken back to the 

Department, it is also stated that the stock entry of the 

Chemicals were made in the new stock register but the same 

was not sIgned by the respondent No.6 as because the purchases 

were made by the previous principal who was forcibly relitved 

wIthout any prior information of Atransfer on 16.12.98. The 

applicant further states that on 24.4,99 the sealed regjster. 

we handed oe r to t be respondent No .6 in t he Vice - P rin c ipa 1' s 

chamber and as such the old stock registers were in the custody 

of the applicant till 24 .4 .99 and the new registers were In the 

custody till 7.5.99 but, curiously enough the respondents No.6 
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showed the stock entry in the Bill on 3.2.99 itself by Mrs.•Q.-

Sharma who herself hat lodged a complaint regarding non 

entry of the Chemicals supplied by 14/s. Appichem wbich is 

also supported by respondent No.6 but, without mentioning 

any date •(Please refer I-nn. - 11 page 34 of W.s.) 

The copy of letter dated 7,5.99 is 

annexed as Annexure - 5. 

It is f urt her st at ed t hat Mrs .J • £3ora LS in no 

way related with the purchase of the Chemicals etc. as 

Mrs.. R.Saikia is the I/C of Junior Science Lab. 

8. 	That the Statement made in pare - 8 are also denied 

In this connection, the applicant states that Since, no 

not if icat ion regarding the conduct of Annual Examination in 

Chemistry Practical was issued by the Respondent No.6 for 

Class - XE th students So the counter signature of the 

respondent No.6 on notification for internal Examination is 

not necessary rather It is a pert of the daily routine work 

of the applicant being the Head of the Department of Chemistry. 

on seeing the plight and welfare of the Cb&ldren as well as 

by keeping in view the decisIon of the parents published in 

the Assam Tribune dated 10 Sept. 1 98 the applicant was duty 

bound to issue the said notification but, curiously enough 

the respondent No.6 being the principal of the institution 

could have cooperated with the applicant for the sioth 

conduct of the Annual Examination rather the students were 

instigated not to part Lcipate in the said Practical Examira tion. 

Not only this a complaint was also dctated to the girl 

students. Although the applicant conducted the said examination 

by clubbing the students with one spirit lamp and,sing ordinary 

waters • Pursuance to a notification dated 31.3,99 issued by 

the respondent No.6 , the applicant again filed an applicolon 

for the sanction of advance for Rs.1000/= for purchase of spirit 

and distilled water in respect of Class xii private Students 
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but the same was also not. responded and hence the applicant 

could do nothing in the instant matter.(Please refer Ann.XI, 

page 51 of the representation ). The applicant further States 

(in connection with Annexure — 13 of the W.S. on page 36 ) 

that the rejoinder has already been publishedin the Sentinel, 

dated 25.4.99 and no criticLsm / counter has come out by 

anyone.(Please refer inn.20 on page 66 of representation). 

9. 	That the statement made in pare - 9 is strongly denLed 

In this connection, the applicant states that being the 

Head of an Institution, the principal is duty bound to make 

the arrangement of HXAMkulaX& External Examiners for the smooth 

conduct of the Practicals in respect of.concerned school 

with proper intimation to the C.B.S.E. office and as such 

the principal ,K.V.Dinjar vide his letter dated 3.2.99 

appointed the applicant for conduct of Chemistry Practical 

as an External Examiner with proper not ification to the 

respondent No.6 and C.8.S.E. offLce. It is also stated that 

the applicant was appointed as Externa.. Examiners for Chemistry 

Practical vide a C.B.S.E. letter dated 8.1.99 for K.V,C.R.p.F,, 

as well as K.V,Narangj with a direction to releive the áppljcànt 

to conduct the practical on/before 15.2.99. Pursuance to the 

letters referred above the applicant filed an applicatj0n 

dated 10.2.99 before the respondent No.6 requesting for ,  relthg1 

orders, but , the same was not responded. Thereafter, being 

the P.G.T. Chemistry as Well as see ing the welfare of the student 

followed by the instructions of 	 the applicant conducted 

the Chemistry •PratLca1..Examjnations as per the Schedule fixed 

by the concetned principals with prior /proper intimation to 

t he res ponde nt No •6 ( lease re fe r anns— 13,14 ,15 ,16 and 17 

an pages 57 — 62 respectively hof representation.) 



-7- 

10. 	SanE as in pare - 

11, 	That the statement made in pare - U. are also denied. 

In this connection, the applicant states that a standing 

purchase committee was operational till the date of formation 

of new corrrnittee as becase the said committee was formed 

on 6.11.98 by the previous principal and the same was okeyed 

by the respondent Na.6 also and the notification in this 

regard was also issued by' office order 

That the statement made in pare - 12 are also denied. 

In this connection, the applicant states that the respondent 

No.6 was very alert regarding purchases at all level but , 

curiously enough there wasxistence of ExeCutive Committee 

of V.M.C. and the said committee came into K.V.S. vide a 

letter dated 24.4.99 . it is also stated that Annexure - 14 

dated 22.1.97 was out dated and the same was Issued just 

after joining of Sri.N.D.Bhuyan in K.V.Khanapara on 11.1.97 

That the statement made in pare - 12a LS also denied. 

In this cormection, the applicant states that the Externals 

for Practicals are deputed at the discretion of C.B.S.E. but 

in the instant case the respondent No.5 and 6 ha* played a 

key role to appoint the respondent No.7 as External in Chemistry 

due to personal approach in C.B.S.E. office . It is obvious 

when the respondent No.7 could not get appointment as External 
Examiner in the subsequent year . It is true tñ that the 

good performances of the students ad to the administration 

and academic efficiency of a principal but the same should 

be practised by I ree,f air' and just means 
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That the statement made is pare - 13 is denied. In 

this connection, the applicant states that the respondent 

No.5 is interested the work of A.II.E. by the C.B.S.E. autboritte 

_s, but, the coordinators are appointed by the AIILE. amongst 

the examiners . The respondent No.6 appointed the coodinators 

incontravent ion with Rule 4.23.3 who were asked to work on 

the dotted lines of the respondent No.6 and mal practices 

were prevailing when the teachers whose wards appeared in 

the Board Examinations were4ngaged in the co—ordination 

work . It LS also stated that since the joining of the applicant 

in K.V.Khanapara the mal practices prevailing in C.B,S,E. 

Exam came into knowledge when he was also compelled for the 

same but4 he could not co—operate in the said matter. It 

became crystal clear when the applicant was under Suspension 

and the Class ai English mark topped in the region and this 
mat t e r be came a s u bj e ct of cr it i cal an alys is and e xpe ri ment,at ion. 

That the statement made in para - 14 is stoutly denied. 

In this connection, the applicant states that there was 

doctored complaints at the instance of the respondent No.6 and 

Mrs .J.Bora ,T.G.T. whose interests were hampered in purchases 
due to the applicant. it is also stated that there was no fear 

psychosis and threatening of 30 marks in Practice]. WhiCh is 
awarded by the External . More So, no parent/students and 
teachers lalad imad lodged conplaints against the applicant till 

the joining ot respondent No.5 i.e., on 16.12.98. Not only 

this, the respondent No.6 also doctored a false complaints vide 

Annexure - 15 by the contractual P.G.T. Chemistry Namely, 

SLt a Raw at • Be it St at ed t hat t he re a I f acts and di ct ate d 

language of the complaint was reported by the Students to the  
applicant in writing 

The copy of the 	complaints jL- 

annexed as Annexure 	 - 
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That with regard to pare - 15 of the affi.davit the 

applicant offers no comment as these are matter of fact. 

That the statement made in pare - 16 are strongly 

dented. In this connection, the applicant states that after 

serving the Charge Sheet dated 9.8.99 which was received on 

19.3.99 by the applicant , he immediately filed a representation 

before the respondent No.4 (Disciplinary Authority) on 25.8.99 

for the inspection /procurement of original as well as additional 

documents but the Same was not responded from the concerned 
V 

en&ereafter the applicqnt filed reminder No.! on 13.9.99 

and reminder No.2 on 23.9.99 to the Disciplinary Authority 

but, curiously enough the Disciplinary Authority did not give 

opportunity to the applicant for the Lnspection/procurennt 

of the documents Sought for submLting proper and effective 

representation. it is further stated that the Disciplinary 

Authority vide a letter dated 29.9.99 intimated the applicart 

that the charged officer will be given an opportunity for 

inspection of documents as per Rules laid down for conducting 

of enquiry but, the same was denied. It is further stated 

that without waiting for the written statements of the applicant 

which could babebeen only filed after receipt / inspect ion of 

the documents referred abovethe Hon'ble Dscip1Lnary Authority 

appointed 1.0. and p.o. to enquire into the allegations made 

against the alicant vide a letter dated 13,9.99 and as such 

the applicant could not Submit the representation of defence s  

The copy of the letterdated 

25.8.99 , 13.9.99 and 23,9,99 are 

annexed as Annexures -, p6  and 9 

respect ively. 



-10- 

18. 	That the statement,.made in pare - 16-A of affidavit are 

also staongly denied. In this connection, the applicant Stes 

that be is nt in receipt of letter dated 1.7.99 and be 

submitted F.R.53(2) certificate for the payment of SubèiStence, 

Allowncesto the lion'ble Assistant Commissioner (Disciplinary 

Authority) on 15.6.99 by Regd. Post earlier than 29,6.99. 

Thereafter,•the applicant approached to the respondent No.6 

in pursuance to a letter dated 29 .6.99 for the submission of 

the said certificate in question several times but curiously 

enough the respondent No.6 dId not receive the same and 

consequently the said certificate was send to the Disciplinary 

Authority on 22,7,99 by Regd. Post with a request for service 

to the competent authority forthe payment of Subsistence 

Allowances. Pursuance to letters dated 10.8.99,20.8.99 the 

applicant also responded but, the said certificate was not 

received by the respondent No.6 and as such under compelled 

situation and on finding no alternative remedy, the applicant 

used to send the F.R.53(2) certificates for the timely payment 

of Subsistence Allowances to Disciplinary Authority but 

curiously enough the respondent No.4 (Disciplinary Authority) 

Served the said certificate to the respondent NO.6/D.D.0 in 

respect of July and August'99 only the Subsistence Allowances 

for two months were paid to the applicant before the conclusion 

of ex-perte enquiry. Thereafter, the Subsistence Allowances 

were fully Stopped and it causes a great financial hardships 

to the applicant and his family members including four school 

going children . Although, respondent No.6 sent letters dated 

13.8.99,7.9.99 and 7.12.99 but,.tbe same was just to observe 

official procedure and the real fact Is this that there was 

total denial to receive the F.R.53(2)certLfj.cate in guest ton 

as Such it is obvious that the applicant submitted the said 

certificates in question by Regd.pt / Speed Post timely to 

the respondent No.4 but, it was not .respondend .Tbereafter, 



the said certificates were returned to the applicant and when 

the responded No.6 was on long leave and Mr.D.K.Jha, I/C Princi.-

pal was in charge then the applicant sent the returned certifi 

cates by Speed post to the I/C PrincLpal, K.V.Kbanapara on 

4.3.2000 but, curiously enough the respondent No.6 did not pay 

the Subsistence Allowances at the inhanced rate 

The copy of the letter dated 21.7.99, 

13.9.99 9  4,5.2000 and the postal 

receipts are annexed as Annexures - 

10,11,12 and 13 	,b,c) respectively, 

19. 	That the staiement made in para - 17 are also denied. 

In this connection, the applicant states that he was prevented 

to attend the enquiry even at K.V,I1aligaon and Shillong due 

to non.-payment of the Subsistence Allowances which causes a 

great financial hardships to the aplLcant and having seen 

the plight of his SjX family members , the applicant was put 

to.gteat distress and in mental tenLon and was compelled to. 

count even a penny for sustenance of his family and at that 

stage the applicant was asked to attend the enquiry at Shillong 

and then to Iialigaon by the learned Inquiry officer. Knowing 

• 	 fully well that the applicant will not be able to attend the 

enquiry at any other place except in K.V.Khanapara a the 

Inquiry officer was informed by the applicant about bjs acute 

• financial condition and venueeven then the ex—parte enquiry 

was conducted by the 1.0. and the adverse enquiry report was 

sent to the applicant on 20.4 .2000 for making representation/ 

• 	submission. There after, the appflcant,z' sought for. 20 days 

time for submission of his reply and simultaneously also 

requested to furnish the documents vide letter dated 5.5.2000 

but it was not responded and under great difficulty the 

applicant filed his represntatjon assailing the enquiry 

/ 
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report and sent the same on 23.5.2000 to the Assistant 

Commissioner by the Speed Post which was received by the 

learned Disciplinary Autbotity on 26.5.2000 but, curiously 

enough tie said representation was not considered by the 

Disc iplin&ry Authority on the ground that Lt was ±eceived 

after expiry of the stipulated time and passed the impugned 

order dated.29.5.2000 where by imposed the penalty of removal 

of the applicant from the service. The applicant further 

submits that if the stipulated date expired on 5.5.2000 then 

the impugned order of renoVal ought to have been passed 

earlier but, it is manifest from the impugned order dated 

29.5.2000 that the order of removal was passed after receipt 

of t be said represent at ion on 26.5.2000. 

Further, the applicant states that pursuance to 

the removal, the respondent No.6 served .etter dated 5.6.2000 

for the vacation of the Quarter by way of misleading the then 

Chairman and did not consider the application of the applicant 

dated 7.6.2000. 

The copy of letter&dated .5,2OOo 

annexed as Annexure.— I4.1tY4 

20.. 	That the statement made in para - 18 of affidavit 

LS strongly denied. In this connection, the applicant 

respectfully submits that he submitted a part appeal vidé 

his letter dated 7.6.2000 (Annexure - 7 of o.A. on page 

53 - 56) for.tbe stay of the opetion of order dated 

29.5.2000. 	Thereafter, the 

Contd ....13. 
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applicqnt submitted the exhaustive appeal dated 9.6.2000 by 

speed post on 12.6.2000 which was received by the IIon'ble 

Deputy GommiSSioner(Appellate authority) K.V.S.,New Delhi-IS 

on 14.5,2000 • Pursuance to tije appeals , the applicant sent 

two reminders namely reply paid telegram dated 20.7.00 

followed by Intenet Massage dated 12.12.2000 (Please refer 

nnexure - 2 and 3on page 20-21 of M.P.40/2001),but, curiously 

enough the same was not responded till 5.2.2001 . Ivanwhile, 

the applicant filed the said o.A.20/200.L on 16.1.01 asSailing 

the impugned order etc,, and thereafter the appellate authority 

disposed off the said appeal whereby confirmed the peaalty 

imposed by the disciplinary authority OPlease refer Annexure_4 

on page 22 of M.P.40/2001 ). 

That the statement made in para - 19 are stoutly denied. 

In this Connection, the applicant states that the respondents 

filed the W.S. of O.A. 19/2000(1) to the applicant on 9.3 .2000 

before the Hon'b].e Tribunal but did not submit the Annexures 

and the applicant was asked by th learned S/C ,K.V3 o  to 

receive, the same from his residence but the same was denied. 

on finding no alternative remedy , the applicant approached 
S 

to the ion'bje' Tribunal by way of filing LP.131/2000 for the 

submission of Annexures but, curious1y enough the learned 

s/C did not present himecif even after passing an order dated 

10.4 .2000 by the lion'ble Tribunal and consequently submitted 

the Annezures on 8.6.2000 after passing the impugned order of 

removal dated with the intention that the said O.A. becomes 

infructuous • 

That the Statement made in para - .20 of the affidavit 

is also denied • In this connectior, the applicant states that 

he belongs to a very poor family and bt is the only earning 

member to look after his family consisting of Six members. 

SS'S  
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23.. 	That the statenent made in pars - 21 of the affLdavL\ 

is totally accepted by the respondents .(Please refer pars-

4.26 to 4.29 of O.A. on page 15—b), 	. 

24. 	Tht under the facts and circumstances stated above 

it is respectfully submitted that the counter—Affidavit 

filed bytthe respondents is misleading ,misconcetved and 

devoid of any merit and hence the same is lLble to be 

dismissed. 

VERIFICATION 

I, Radhey Shyam Wisurys, S/o.SrL,Ram Kumar aged 

about 41 years and resident of Six Mile, Khana.para, Gauhati22 

do hereby verify that the contents of pars 

•s....•...... to 	 are true to my 

to . . . . . . .. , ,• 	. .. . . . . . ., .. . . . . . . . . are be 1 LC ye d to be 

t rue on legal advice and t hat. I have not s u pp.re $ se d any 

material fact, 

t:- 26.03.2001 

7t. 
a2L liepp 

Place:_ Gauhatj, 
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it(dbpait'tUa 	it1f;6IhSgU ctiuicggI 
• J 	 Ki-IANAPAftA CAUHATI 

Pin 781022. 

Ref 1Y0. KV032/Estbi18h/95-96/ O 

The Assistant Cmm1ssiener, 
Kendriya Vidy1-sy9 Sangathn, 
Chayaram Bhaban D  
Ma11one 

Si 

With reference to ysur te1ephnic 

eniiry raririg the p.sting of Sri ,S.Murya, 
PGT(Chem) to this Viya1aya,- Lexpress my consent 
and hap ,ineE8 fior the same 0  

hank1ng y.u, 

I 
-I  

Y.urs faithfully 9  

-- 

(N. N,HazariIcá) 

PrincipaL, 

/ Lrpa4 

y4aye  

(Gu%JLtj_.c 



L.. 

, 	
V 

To 

'V 

The Principal, 	 - 
V 

	

	

Kendriya Vidyalaya Khanapara v  
GUtAHATI22 

Subs- 	Nonntry of CheticalS in Cheistry Stock. 	
V 

&ptrV,_ 	 •• 

Mada. 	
- 	 V 

I 

As Stock verifies of Chemistry Laborator 	V 

(jjc Mr. R.S.M,urya, POT Chemistry) during April end 	
V 

I.have found that eh.aiCalo supplied by M/p Appichern 	
V 	

V 

vide 	 dated 32L9 was not 

entered in the stock flegister by Mr, fl.S 0Mourya, for. 

reasons best known to hin. 

This Is for your kind inf.rTnatlofl and rç - 

ssarySCtiori please. 

Thanking you 	

(1VVV 

V 

Yours faithf'Uly 

V 	Enc1o.XereX coy of 
Applcheui Bill0 	

V 
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A.G.S.T.-A-412 Central Sales Tax No. 1405 dt.1-7-67 	
For APPICHEM ENER1RI'E 

Our risk and responsibility ceases o delivery of the goods on Rail. Steamer or Carriers. 
	• - 	

. 	/ ) 	) / No complain will be entertained if not lodged within 3 days from receiptof goods. Interest 

 @ 25% per annum will be charged on all bills unpaid within one month. 	- 	 ,<•/ 	' 
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Dates' 25/8/99 

\I illI_ 
' 	 £ 	

.. 
LL 1bJ.bfl1  commissionet 

endriya Vidyalaya Sanga than. 

auhati Region:.  
- 	

ssam_. 

ubjeat s- i) Inspection of original documents... 

/ 	r 	 jj Inspection & procurement of additional 

. documents etc.. 
.. 

efreflce\1.. 'tide' your office even letter NoiFst4S/99-1CVS(GR)l/ 

5251'54 dated09.08.99 . 

1 1' 

Sir. 

With reference to your aforesaid letter bearing Memo No. 

v" F.14-5/99...K.v.S(GR)/5251-54 dated 09.08.99 , I am to inform-you 

/\ \ 'that want ; to inspect / procure the following relevant 

	

• /• 	

docuxnents for the. submission, of written statements in defence 

against the charges levelled against me 
. 

	

" 	\•' 	,.. 

•.8ho,.cause Notice issuedby the Principal • Kendriya. 

Vidyalaya , Khanapara vide Ref.No. P.PP/K.V.C./ 98-98/ 
_' I 	_.3 ..__A_â_I 

• 77-7 6  /P-1 2 • cateui.v4.> vr
_ -'a _ nu 	fl

_
p

_
.L• 

Kendriyatidyalaya ,Khanaj,ara. letter dated 5th March' 1  

1999. addessed to the.'Commisaionèt • Kendriya vidyalaya 

• Sàngathan ,New Delhi • Par -3. 

7 02.' 

/ 
/ 

(i) principal' ,endriya Vidyalaya , IQanapara letter KVC1 

PP/R8M/9899 /63233. dated 27/28.01.99 address to 

Shri R.S.Maurya.P(Tr(ChemistrY). 	- 

(ii) Complainttof guardians of children studying at 

Kendriya Vidyalaya • Khanapara dated 21.01.99 and 

publication in Sentinel dated 09.04.19990 

'(iii) Practical Note Books of ätudènts of Kendriya 

Vidyalaya ,1Qanapara 

Copy of the Marks slip of class XX ,.A(cience). ' 

Report submitted by the Principal,Kendr.tpa Vidyalaya.-

Khanapára vide lettexated 21.06.99.  

''1- 

'rrr 'r 	 it 



 

.2- 	S  

(i Copy of the. letter NOeZ.V.G/59/XI/ 98-99/868, 

dated. 2.03.99 from Principal, Kanthiya Vidyalaya, 

IOianapara. 	., 	 .5 . 	
5. 

• (i4) copy of the letters addressed to the Principal, :. 
Kendri!a •.Vidyalaya ,Xhanapara , by the students 

• 	f of Class XX- A,dáted22603.99.datd 23.03699 • 

dated 26.03.99 and 09.02.99.  

Copy of the letter of.Shri .U.N.Adhikary. Exanthiaton 

I/c. Indriya Vidyalaya.xhanapara 

(ii)copy of I4amo dated 26.02.99 issued by the Principal, 

Iendriya V.tdyalaya ,IQanapara • 

(j) para 5(viii) of the report submitted vide letter 

dated 21:4.06.99 by the Principal ,xendriya Vidya]aya, 

thanapara • 	. 	
.5 

(ii) Copy of the Notice/ Meao dated 05.03.99 of Principal. 

Kendriya Vidyalaya • Khanapara •,addresed to 

Mr.Maurya 

)copy of thE, .güardiana letter dated 12th Jan'99 with 

'reznarjs of th&Pririoipal ,XendryavidyaIaya 

• 	.:y) aflapaa ., 	. 	. 

Ci) Copy of the Relieving Order No.P.4-5/KvN/9999/ 

795.97/, dated 06.02.99 •iaaued by the Principal, 

Kendriya Vidyálaya . Nárangi .Copy of Shri. R.S.Maurya 

and copy of the Principal Kefldriya Vidyalaya 

Inapara 
 

Copy of the Peon Book 61.No.210 and 211. 

 

(B) ADDITIONAL .DOCtIMENTS s 	 S   

better nd of Sri .A.Singh .Principal .K.V.Dinjan written 

to the Principal ,K.V.Chabapara for the appointment as 

/ External Examinerin Chorn.tstry for class XIX practical 
5 

1998.99 . 	. 

Letter of refusal, by the said P.O.T. Chemistry of K.V.Ithanapara 

given to the Principalc in r/o Class XX (1998-99) 

Chemistry Practicals. 	. 	 S 	•• 



L) 

• 	 "3' 

Letter of P.O.T.chemiatry written to the Principal . 

regarding refusal to conduct class XXI C.B.S.E.' Chemistry 

Practical 1999 in r/o Private Students 

List of all I/charges of different 'dapartments of K.V1Oan-

apara in hiararczhy. 	 / 

List of I/C Examination including name , designatioiand 

capacit to rule vet a P.G.T. 	 " 

6..Letter.of all the no,ticesoirculatdgby Principal a 'IçLV.Ihanapara 
regardirg staff, meetings with appropriate agenda and miiutes of 

H 
the meeting duly complete in all respects . 	 I  

Letters of conducting subject corwnttee meeting in(ll 

subjects /oorivenors /assembly etc., issued by the prircipala 

and follow up actions taken in this regard and duly cmpletedrk 

in all re3pects . 

.Appoinment :tt  of Mr.J.Das 8as. as Prncpal in :K\v.s. 
Appl.ication for transfer of Mrs.J.DaaBasu to K.Ir •Xha4para. 

100 Traiafer order of Mrs.J.Das Dasu .Principal from K.V\Umroi .................................................................. 
Cantt. toI.V.Dictaro.  

.0•, 	 . 

11. Relieving order of'. ?4r3.J.Das Basu fromK.VoTJmroi:Cantt4 
• 	I 	 .,. 	 . 	S 	••, 

• 	 120 Joinig Report o.Mra.J.DasBasu..Prinipa1 in X.V.Digar.1.\ 
\\, 

Transfer Application of Mrs.J.DasBasu .Prinoipal from I 

K.V.Digru to: K.V.Kbanapara,... 	.• •••-• 	-., 	 ..:. 

¶rraisfer order from K.V.Digaru •  

154 Relieving order from K.V.Digaru . 

16. Joining Report of I(.V.Ianapara 
 

17., Castle certificate inz"r/o the said Principal .Mrs.J.tasBau\. 

186 Permanent Address of 14r8.J.DasBasu at the 

joining in K.V.S. 	• 	 • 

iti 

5.D.A. 

 

at a 

.21. 

rs/circulars regarding ztoppage /conUnuation of.  

1.V.8.empioyees & eligibility criteria there of 

elines of Transfer/Tenure of a I.V.omploye (Principal etc.. ,O 

ticul.ar station /Vidyalaya /eç.ton 7: 

hasc Bills in r/o Chemistry Department/laboratory after 

16412.99. 	 • 	 . 	 S 	 • 	 • 	 / 

22. PayUent of Bills regarding repair of electrical fittings 	

1 
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/ 	
in the Dept, of cIem,tstry /laboratory 

/ 	 234., Notice issued, by' the Principal ,K.V.K.dated'03.02.99. 

24.;Rennder notice issued .by the Principal •K.V.thanapara 

on 26.02.99 to R.S,Maurya . 

25. 3rd Notice dated o2.01.99 issued by the Principal •K.V.Khanapara 

to R. SJMauryae 

• 	
, 264 Rules /guidelines regarding cormnunications of griinvances 

I. 

 

Of the.employee to the Priflopa1 on .wilftl danal by the 

principal to receive any representation 

27..Aim and objeotive8of the Peon Book . 

28. Agencies of corzununicationof grievances o' a suspended. 

/'employee' to his immediate superior. 	' 	 • 

296 Guidelines /inatructiona * the I/C o Chemistry Dept. in 

purchases /conduct of Practicals etc. 

çaae' of non-relieving the P.G.T. (chemistry) to. conduct 

C..S.C. XII ChemiatryPractical Txamination of .1998'-99. 

T9e-.table oopy of 1995 -99 till- date along with split 

up 'per.odn including appointment of convenora of Time -table 

32 9  The guidelines /Instructions regarding setting of the 

QueatiJ,h Papers inr/o Class XX&XII Science students 

The lists of Practisala conducted in BIOLOGYfP}r2SXCSdur1g 

the year 1998-99 in ClasaX! & notebooks etc. 	 \ 
List of V.24.c./E.c. of LV.Khanapara and guidelines )instructior 

or the. fotrmation of same of' 1997-98 and 1998-99 and. after\ 

till, date .• 

35.. Reuons of appointment of Mr.G.S.C.DsBabu as an:'ExternaY', 

in CheLirtry Pr3ctica]. in .VKhanapara 

36,: T' circular of I<.V.s. containing the name of copetant 

a pponting authority for P.O.T's before 1993.and after 1993 

w.s.r. ,to 1995. 

31. Giideljnea /Instruct±ons regarding appo ntment /selection 

•",-of Cldss teachers etc. 
/ 

Q04 	38.' Circulrs regarding the exemption granted to the Prioipal 

for n ot putting sign' in' the attendance with timing (Arrival/ 

• 	 deparsiure ) . 	 . 	 • 

39..Relieving thrders of the P.Q.T.'•s & centre supretendent 



appointed by C.B.S.E 1998/99v- 	 .. 	. 
406 Appointment order of Mrs.3.Das Basu Priicipal , K.V.Khanapara 

as centre 8up 	eeitff.E./Examiner for marking scheme etc.for 

1988-990 	. 	 . 	 . 

410 The.leavd application of Mrs.J.Das Basu •Prinoipal .K.V.- 

Ianpara of her absence during Jyi11 08th August 1999 

inCluding Station leave permission and joining report there of .  

420 The circulars authorising the Principal of a X.V.Khanapara 

to oper the dertment /laboratorvdtrinj long Summer Vacation 

bybraaking the seal • 

43. Th4i list of invent6Ikes prepared by the .Ma4istrate /Expert8 

\. includ.ng the names .dtignation, degree eta... of the experts 

440 Results Analysis of Class XXX 1998-99 Science 

\ 45. Results of dais XIX:,ENGLXsH 19.98-99 mrka of a critical. 

analysis  

Reult Analysis of Class XI Science 1998-99. 

X4ist of quardiaria who aubitted reports ,for PublicatIon • 

• 	 . 	 of Editorial 'in: the Sentinal 	. 	 .,• . 	
0 ' 

It 

0 

5 

C~ 





J4s 
REMINDER NO:-'2. 

ro, 	 Front:- 

The Assistant Coinmiasjoüer. 	
R.S.Mautya,
P.G.T.(Chemistry), 

• 

- 	 X.Vokhanapara, 
Kandriya Vidyalaya Sangathan, 	

0 	
Gauhati-22 

Malthgaon, Gauhati..22., 	 Date:- 23/9/99. 

Subjéct:'. 	Inspection of documents regarding. 

Rference:.. U) My letter dated 25/8/99. 

• (ii)My letter dated 13/9/99. (Reminder No.1). 

'(iii) Your Office j§Xft 	Memorandum dated 

9/8/09. 

(iv)your Office Order 

7018-22 dated 13/9/99. 

(v) Your Office order No.F:14..5/99K.V.S(GR)/ 

7025-29 dated 13/9/99 

R/Sir, 

Most humbly I am to invite your attention to the 

subject/references quoted -above and to state thetf ollowing  

points before your goodseif for your kind information and 

necessary actiorn there on:- - 

1. 	that 1vjde references marked as No.1,2 and 3,1 
am not in receipt of any communicatjon till date from 

your good office even after my aevral repeated reques/ 
• reMgriderè as well as after the 'apse of about 25 days time. 

2.! 	
That vide references marked as No.4 and S., I 

do hereby express my willingness to know about, the academiea/ 

Jorma professionals backgrounds as well as expertise of 
th 
	

Inquiry Officer(i.o.) and Preseting Officer.(p.o.) 

appointed by your goodse2.f in the instant matter. 

In. this connection, I further request your good- 

self that I may kindly be permitted for the inspection. 6f 

documents /proof a regarding the matter in questin as • 
earliest as possible. 	 - 

/ 0  

• 0 	 1'  
0' 

0( 
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XFED COPI 	 AY) 
Reminder No.1 

\) To, 	
From:- 

The Assistant Commissioner, 	 R.S.Iaurya, 
Maligaon, 	

M.SC.,1v1.Ed.,LL.M. 
GaubatL - 12.Assam. 	

P.G,T.(Chernistry) 

K.V,Kuanapara. 

Gaubati - 22. Assam. 

Dated; 13.9.99 

.ect:— 	Regarding Submission of representation / documents 

to tue Principal, K.V,Kbanapara regarding.. 

Reference:... Vide my representation dated 28.8.99 sent to your 

good office by Regd. Post letter No. 10102. 

I have the honour to inform you that I afs not in 

receipt of any Standing order from your good office directing 

he Principal, K.V,Khanapara to receive the representatjon 

ocuments etc. for the redressal of grievances of the undersigned. 

breover, I approached three tLmes to her but she blatantly denied 

o receive my Non—emp1oynnt certificate for the payment of 

ubsLstence dlowances for the month of September'99. Further, 

am to state that till date I have not been paid the Subsistence 

llownces for the month of June '99 for which I had already sent 

required certificete to yout good office vide Registered 

Letter No.4098 dated 15.5.99 and my Subsistence AllowanEes . are 

rever paid timely, the reason for the Same is not known to me, 

in this respect, once again i would like to request your honour 

lease guide me about the agencies by which means I Should send 

rIj papers/ documents /representatj.ons etc. to the Principal, 

Kbanapara.. 

- 	The ref o r, doe to he r den is 1 for re ce I vi. n g, I am 

P.T.o. 



compelled to send my Non - employment certificate to your §ood 

offLce with a request to serve t1e sans to tbe competant 

authorLty for the timely and proper action 

:1 	Thanking (ou 

OPV 0— 	
iours faithfully, 

The Commissioner, 

IK.V.S., for his kind information 	RS.Maurya, 

and necessary ,  action. 	 P.GT.(Chemistry), 

K.V,Kbanapara, 

Gauhati - 22. 

Assam 



I 	- 
(~' I. 	 Y"~ 	1 

1 • 
 

LL 	 $pj pç 

Rat.S:-04.03.2000 

The D.i.o./ ?r.ncLpa1 

* 	 V.Kbnapra, 

Gubatj 22. 

Jb1ec4:.. $utxLsson. FR 53(2) Certificates for the payaent 

of Subsistence A11oances reyd. 

R/Sr, 

Please find encloed )rejjth the ER 33(2) certificates 

in original, for the paynnt of Subsistence Alloances in respect 

~ Fubruax y/2000

of Spternber/99,Octobar/99, Noverabor/ ,Decembe r/99,January/2obo, 
CL19k 	y/ThV 

 and March/2000 respectively which are july ro'brned 

b the. D,A. wtLi cjjruct ion to submit tlio sarin to D.D.O. 

/ I 	 It Ls for your .tind inforraat ion nd nfu pleaso. 

	

ta • 	tated ubove. 	 Yours fitbfuUy, 

I. 

	

/ 	 K.V.Khcinopara, 
/ 

GauhtL .22 
/ 	! k 	 pj.- 04.03.2000. 
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V . 

ne DLscLpjInarjp AuthorLty,1 

K.V.S.(t), Maligaon, 

Gaü6at5. 	12. 

Aww 

k.S.Mautya,  

P.G.T.(Chernistry), 
• 	K.V.Khanapara, 

GauhatL— 22. 

- 

	 Qat J1_ 3/3/2000. - 

!. 	'et:— "Supply of Relevant Docunnts" (Origibal and 

Additional) in. reference with my representation 

dated 23/8/99 along with the present supplerrntary 

lists of docunents 

Reference:—Vide yur off ice 1vmorandum dated 20/4/2000. 

R/Si.r, 

Ust respectfully .nd 4th due regards I beg to 

submit the followthy facts before your honour, for yourktnd 

• 	Lnormatton and favourable necessary action theze on:, 
' V  

1. 	That I am in receipt of a Wemoran.durn under reference 

dated 20.4.2000 issued by your goodself whereby I: am asked 

€o'submit my reprssentatton/submisSLn LEany before your - 

gbdse1f. In this connection I intend to write that for the 

prparation of the reply of the said Inorandurn dated 20.4.2000, 

I urgntly needed the Uocunnts (original and additional) 

as listed in my representation dated 23.8.99 sent to your 

go!o office.. There.fter, sorr otJier :&velOpfl3nts have taken 

p1aCe and exparte proceedings have been conducted by the 
• 

	

	InquLrj officer • During ,tbe exparte and proceedtng, the 

1.0. has recorded some docunants and marked as SW 

5W15 in his D.O.S. No.13 dated 28,1.2000 but none of the 
- said docurints of either D.O.S. No.15 , or liste . •docurrnts dated 

V 	 V 	

•• 	 V 



2/8199 Iav ber supplied to n. TLierefre, I am fuethy 
d:jffLCulty to prepare my reply of t1e instant flnrandurn in 

%,uestlon and therefore your goodseifs requested to supply 

thO aforesajdcurnts tLthth 10 days from tday sotht 

L. can prepare my reply pr,per.y and I ar snd the sa 	to 
your good office viltilin t1'i pescrjbed tLn. 

2 0 	That I further beg to subwjt that. I also re'1ui-rg 
core dcuts wbjch are XAnkknad cintjoned in the 

SLpplecntry listannexed h eith arui marked as Annxure-j. 
In the abovepremises I vould like to Ljust yur 

hohour' to supply. the afresjd docirmñts tAtilin 10 days 
• 	from today so that I. can prepare the reply of the ,  sajd 

/IV13IIorandurn properlyifor the Interests of jutjce. 
- 	 - 

IL 
I / 

URp1ementry 4Lst 

of 	 yours faLthfully, 

I 
P.G.T.(CbniLstry), 

K.V.Khanaarj.3, 

Gauhatj 22, 

/ 
/ 

/ 

1 
H 

/ 

1 



C  -3,,13 13 7 

SNry 	Lrs 

The practical records note 
boof first 5 PoSition hojd 

from CldSs 9th tjjj. Class 12 th in the year 1999200Q. 2.  
Tile quest 

 ion papers of Physics, Chemistry and &olOgy • 	
in respe 	of class Xl th Science St:UdSfltS of Cumlatjve tests 
and Sé-SsLon Ending Examjnatj0 1999/2yyj as wejj as in respect of class 	th st'udents Cut jj 	tests and 

3. he marks sli.p0f Sessj0n Edjng, nnuj 
Exajnatjo of CLaSS XI 

th andI th in particular and f class 9th and 

th t'udents in general with scja1 reference to Science 
•' subjects, 

1 4. The result Eegjst 	in respect of class XI th and XIIth 
5cLence Students 

5, The namesd$tgnatIon witLi subjects0f tfi CoordLnators 
appointed in class X11 th EnglLsb C.fl.S.E. examinati on  • 	
Comnced from 24 th March tjjj 25 th Ny/2000 and the maw / of A 

I 

if#E. in the said eValtiat tori 

. The names and dsjgnatj3n of the contractual 
T.GT 

wn were assigned the evaluation t'ork in 
cLo.s.E. 

at K.V.Khanapar and the reasons there'of.  T 	70 The attendence of M5.J.DaS .Basu, Principal/A E durjg 

the entire period of evaivatj0 since 24th Mardi tjjj 25t11 
My/2OOO. 

/ 

8. The attendence register of staff membe 	of .V.Khanapara, 1 	
9. TLi& detajjs of the amount received by the disaj of the 

answer Scripts etc from the examination depart 
rmnt since • 	

1995 tiji date by Mr. U.N. Adbjkàrj. 

10,iThe Unit Test copies of first 5 position hldrs in Class 

h and XII th in the year I979/2000 in PbYSLCØeR4Pry 
and BiolOgy. 

H 
••• 

/ 
/ 



- - 

004 

Li. The detajjs of tue inhanced fee structures collected by 

Mrs, J.Das L3asu ,Prtncipaj, K.V.Kbanapara aloncj with relevant 
and reasons there of, 

Purchase bills in respect of Chemistry depart nnt 1999/ 

20000 

The name of the paper setter of Class Al Ui Session 

Lnding Lxamjnat ion paper in Phys ics/Chemict ry a ubjtt snd 
the 	blue prints there of. 	 4T\ 

H 

- 	

• ' *lf!•rv•t___t_____if_r_rr: 	
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I 

The Disciplinary Authority 

' 	K.V.. (G.R.) , Gaubati.. 12 	 /03/2000 
Maligaoni (Assam) 

ubect: 	Prayer to extend tz.rne for 20 th.yst w.e.f 	/5/20000 

/ eEerence; 	Ve Memorandum No. F. 14/99KV (0)/490 dtd.  

	

/1 	
20/4/20000 

;•;' 	/1 	R/L, 

• lbst  respectfully I beg to 3ubmLt that I was served 

a. Memorandum pnder reference dated 20/4/2000 in ConnectLn 

• 	 ••; 	 % fh 	 rfa 	•cü1tnrv othc virebv I was asked V• - * 	- 	 r 	 - 	' JJ W 	 -- 	- - - 

to submit my représentation/ submission before your bDnour 

WLtL2Lfli 15 days frm the date of issue. 

I 

!' 

I! 

! 

c I  
H 

1! 

\\ 
1/ 

•.,: \• 

Therefore , in pursuance with the said Wemrandum 

I would like to request your honour to accord sanct ion for 

20 days more time to file th said reprsentatLon / subm3s5.ofl 

for the ends of justLce. 

'ihank.ng you. 
•( 	DfOcJ- 

 

touts faLtfi1.ly,l 

it. S. 

(QhrnLstry) 

i .v. KLiAN1I4P1A 

Ge'UiiATL..22 

/ 

/ 
/ 


